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2879
LOK SABHA

Friday, 14th May, 1954.

The Lok Sabha met at a Quarter Past
Eight of the Clock

[Mg. SPEAKER in the Chair]
MEMBER SWORN

Shri Shiva Narain Tandon (Kanpur
Distt.—Central).

ORAL‘- ANSWERS TO QUESTIONS

HINDUSTAN AIRCRAFT LTD.

*2491. Sardar Hukam Singh: Will
the Minister of Defence be pleased to
sfite:

(a) the monthly production of rail
couches during 1953 in the Hindustun
Aijreraft Limited, Bangalore; and

(b) whether any bus bodies were
also built there during this period?

The Deputy Minister of Defence
(Sardar Mufithia): (a) A Statement is
laid on the Table of the House. [See
Appendix X, annexure No. 14.]

(b) Yes, Sir. 125 Single Decker and
40 Double Decker bus body kits were
also built during this period.

Sardar Hukam Singh: May I know
whether this is the utmost capacity of
this factory to prepare rail coaches
that we have been maintaining for the
last two years, or whether there is
still some more capacity which can
be utilised?

390 LSD

Sardar Majithia: This is not the
utmost capacity. We can produce up
to 15 coaches a month, but the main
bottle-neck has been the receiving of
the wunderframes for making the
coaches.

Sardar Hukam Singh: May I know
whether this factory hass been under-
taking construction of bus bodies for
government purposes only or whether
it undertakes private work also?

Sardar Majithia: So far as bus
bodies are concerned, we have given
them to  the B.E.S.'T., Bombay, the
East Punjab Government Transport,
the U.P. Government Transport, the
Madras Government Transport, the
Airflow  Transport (India) Ltd,,
Bangalore.

Shri K. Subrahmanyam: May 1
know the average cost per rail coach
incurred by the Government?

Sardar Majithia: I could only give
rough figures because we are getting
Rs. 95,000 per coach, for the time
being. The final figure will be round
about this flgure, which will be
adjusted later.

DEBT FROM PAKISTAN

*2492. Shri Dabhi: Will the Minister
of Finance be pleased to state:

(a) the approximate amount of ‘debt
due from Pakistan;

(b) the conditions of repsyment of
the same; and

(¢) the amount paid by Pakistan
towards this debt, so far?

The Minister of Finance (8hri C. D.
Deshmukh): (a) to (c). The exact
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amount of Pakistan’s partition debt
to India has not yet been determined.
This debt is repayable in 50 annual
equated instalments of principal and
interest commencing on the 15th
August, 1852. No payment has been
made by the Pakistan Government so
far. As I stated in my Budget Speech
on the 27th February, 1954 and in my
reply on the 22na and 23rd March,
1954 to the General discussion on the
Budget, I propose to resume as early
as circumstances permit the negotia-
tions which I have been having with
the Finance Minister of Pakistan on
this and other financial issues out-
standing between the two countries.

Shri Dabhi: May I know how much
amount the hon, Minister is certain to
get from Pakistan during the current
year?

Shri C. D. Deshmukh: I am not
certain about anything. 1 have
already stated.

Mr. Speaker: The question does not
arise.

Shri Dabhi: May I know the
measures that the Government is
going to adopt in case Pakistan refuses
to pay this debt or a portion of it?

Mr. Speaker: That is a hypothetical
question.

Shri Bhagwat Jha Azad: Has the
Government of Pakistan given any
reasons for the non-payment of the
instalments? Have Government got
any information from the Pakistan
Government why the instalments of
debt have not been paid?

Shri C. D. Deshmukh: This is only
one of many financial issues outstand-
ing between the two countries, and it
is possible that Pakistan thinks that
unless the other issues are also settled,
no payment should be made of
instalments due on this debt.

Shrimati Kamlendu Matl Shah: Can
we have some idea of the amount of
this debt?

Mr. Speaker: The hon. Member
wants to know the approximate
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amount of this debt as the accounts
are not made up.

Shri C. D. Deshmukh: It will not be
advisable to say what the approximate
amount is. All that we have done is to
take a provisional figure of instalment,"
which is Rs. 9 crores. Pakistan them-
selves have taken the figure of Rs. 5
crores in terms of Pakistan rupees.
That gives an indication of the differ-
ence in estimates of the two countries.

Dr. Ram Subhag Singh: May I know
whether any financial transactions
were made in favour of Pakistan by
the Government of India after Pakis-
tan failed to honour to pay the
instalment due in 18527

Shri C. D. Deshmukh: That again is
a very wide question. Pakistan has
been holding some balances in their
rupee account with the Reserve Bank
of India.

Mr. Speaker: The question is whe-
ther any further commitment or
transactions have been made.

Shri C. D. Deshmukh: Commitment
and transactions are not the same.
Transaction means the drawing down
of Pakistan rupee balances in their
account with the Reserve Bank. Ghey
have done that in consequence of
several trade agreements that we have
had with them. Apart from that,
there is no transaction or commitment
of a flnancial nature.

OFFICERS RESIGNING TO TAKE UP PRIVATE
JoBs

#2493. Pandit D. N. Tiwary: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of I.C.S, LP, and
I.A.S. officers who have resigned and
joined business firms during the last
two years; and

(b) the number of those officers
who joined business firms after retire-
ment?

The Deputy Minister of Home-
Affairs (Shri Datar): (a) No Indian
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Civil Service or Indian Pclice officer hag
resigned during the last two years but
3 Indian Administrative Service offi-
cers and one Indian Police Service offi-
cer have resigned during this period.
Of these one has returned to his old
service under the Government, Of
the other three Officers, Government
have no information about their pre-
sent employment,

(b) A rule requiring officers to ask
for permission to take up commercial
employment within two years of re-
tirement was introduced in 1948 only.
Since then such permission has been
given to 26 officers belonging to the
Indian Civil Service/Indian Adminis-
trative Service/Indian Police/Indian
Police Service.

Pandit D. N. Tiwary: May I know
whether two years ago one 1.C.S. offi-
cer joined Tatas in Jamshedpur? Has
Government any information about it
or not?

Shri Datar: In the last two years
there has been no resignation tender-
ed either by an I.C.S. officer or an LP.
officer.

Pandit D. N. Tiwary: Do Govern-
ment propose to enact a law prohibi-
ting I.C.S. or LP. officers from joining
any business concerns or firms before
retirement?

Shri Datar: Under the rules, before
rctirement these officers cannot take
up employment in business firms.

Shri Punnoose: Since these officers
have to deal with business firms dur-
ing their term of office, may I know
the criteria on which permission is
granted for them to take up private
employment in firms?

Shri Datar: At the time permission
is sought for any such employment
either during leave or after retire-
ment, Government takes into account
the business that he wants to take up
and whether it has any relation to the
office that he was formerly holding.
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ANTI-INDIAN PROPAGANDA IN PORT COCHIN

*2494. Shri 8. C. Samanta: Wil the
Minister of Home Affairs be pleased
to refer to the answer to starred
question No. 335 asked on the 26th
November, 1953 and state:

(a) whether the report submitted
by the Madras Government about
Italian Missionaries at Port Cochin
has been considered; and

(b) if so, what actlon Governmeni
propose to take in the matter?

The Deputy Minister of Home
Affairs (Shri Datar): (a) Ves. ,

(b) It was decided not to extend the
residential permits of the two Italian
priests who have since left India.

Shri S. C. Samanta: May 1 know
whether similar incidents took place
in any other part?:

Shri Datar: I should like to have
notice as far as other parts are con-
cerned.

Shri Punnoose: Has it come to the
notice of Government that in the
statements of certain church digni-
taries these charges have been deni-
ed and the utterances made by the
Home Minister on the floor of this
House have been taken as against the
interests of the Christian church and
it so, what has the Government done?

Shri Datar: I could not follow the
question.

Mr. Speaker: There have been cer-
tain allegations made by the high dig-
nitaries of the church and a statement
by one of them was to the effect that
what the hon. Home Minister said on
the floor of this House is not correct?
Is it so?

Bhri Punnoose: The statements
made by the hon. Home Minister with
regard to the activities of missionaries
have been consirued as against the in-
terests of Christian churches by cer-
tain dignataries of the church.
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Shri Datar: We have received some
representations from these missionari-
es and there were also some comments
in the Press and I think Government
are looking into them.

pr. Ram Subhag Singh: How many
of the dignataries referred to by the
hon. Member, Shri Punnoose, are
under the pay of the foreigners?

Shri Datar: It is difficult to find out
how many are under the pay of the
foreigners.

ACCEPTANCE OF TITLES FROM FOREIGN
STATES

+2405. Shri S. N. Das: Will the
Minister of Home Affairs be pleased

to state:

(a) the number of persons, not being
citizens of India but holding any
office of profit or trust under the
State who sought the consent of the
President to accept any litle from
any foreign State since the introduc-
tion of the Constitution; and

(b) the number out of them who
were allowed to do so and the nature
of titles accepted by them?

The Deputy Minister of Home
Affairs (Shri Datar): (a) and (b).
The information is being collected and
will be laid on the Table of the House
in due course.

Shri §. N. Das: May I know the
number of persons holding previously
titles of any foreign Government
who were appointed by the Govern-
ment?

Shri Datar: It is difficult to find out;
if the hon. Member desires, I shall find
out whether any titled persons are
holding employment under the Gov-
ernment.

Shrl S. N. Das: May 1 know whe-
ther any cases of violation of the pro-
visions of the Constitution were
brought to the notice of the Govern-
ment and if so, what was the number?

Shri Datar: So far as this question
is concerned, it deals with persons
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who are not' citizens of India and
therefore, they are not governed by
our Counstitution in so far as accep-
tance of titles by them from other
Governments is concerned. It is gov-
erned by conventions and before they
receive any titles the convention is
that they ask for the permission of
the Government.

Shri Raghuramaiah: In view of the
fact that the citizens of this countty
are prohibited by article 18(2) of our
Constitution from accepting any title,
I want to know whether it is not the
policy of the Government to persuade
non-citizens also nct to accept titles.

Shri Datar: That depends upon the
particular circumstances. They are not
governed by our rules and they are
here only for a time.

Shri C. R. Narasimhan: Are there
any legal sanctions available against
possible breaches of the constitutional
ban against acceptance of tilles by
Indian citizens and non-citizens?

Shri Datar: So far as non-citizens
are concerned, the only penalty would

-perhaps be to ask them 1o leave. So

far as Indians are concerned, no such
cases have arisen of Indians accepting
foreign titles. In all cases, they take
the permission of the Government.

SALARIES OF THIRD DivisioN CLERKS

*249%, Shri Sanganna: Will the Min-
ister of Finance be pleased to refer
to the answer to starred guestion No.
1502 asked on the 1st April, 1954 and
state:

(a) whether any decision has since
been arrived at in regard to salaries of
the Third Division Clerks of the
Central Government; and

(b) if so, what is the decision?

The Deputy M:mister of Finance
(Shri M. C. Shah): (a) and (b). The
matter is still under consideration.

Shri Sanganna: May I know the
difficulties that stand in the way of
Government's arriving at a decision?
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Shri M. C. Shah: There are no diffi-
culties. The matter is under discus-
sion.

Shri Sanganna: May I know the
probable date when the matter will be
decided finally?

Shri M. C. Shah: It will be decided
very soon.

COAL-ASH

*2498. Shri K, P. Sinha: (a) Wwill
the Minister of Natural Resources and
Scientific Research be pleased to
state whether it is a fact that research-
es have been undertaken in the
Central Building Research Institute
to find out whether Coal-ash can be
used for building purposes?

(b) Has the Institute also found
that Bamboo can be used in reinforc-
ed concrete structure?

The Deputy Minister of Natural
Resources and Scientific Research
(Shri K. D. Malaviya): (a) Yes, Sir.

(b) The Institute has not carried
out any experiments on this subject.

Shri K. P. Sinha: May I know if the
results of these researches have been
put into actual practice by the Gov-
ernment?

Shri K. D. Malaviya: So far as the
translation of these results into actu-
al practice is concerned, this Ministry
is not competent to say anything
about it. That question may be put to
the Ministry of Production. I might
asld here that the advice that we have
given on this matter is quite useful
and perhaps on the basis of this ad-
vice the construction of the houses
will be improved in a general way.

Dr. Suresh Chandra: May I know
why bamboo is not being used in the
re-inforced concrete structures?

Shri K. D. Malaviya: The Institute
has not carried out any experiments
on bamboo although some work in
this connection is being done in fore-
ign countries like Germany, America
and Italy. Thedifficulty is that there
is no effective and permanent bond
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between concrete and bamboo be-
cause of their different expansions
and contractions. Efforts are being
made still to find out whether they
could be bonded together. If we suc-
ceed in bonding these two—bamboo
and concrete—then it can be a suc-
cessful proposition.

Jar. Cope For TRIPURA

#2499, Shri Biren Dutt: Will the
Minister of States be pleased to state:

(a) whether the Government of
Tripura have any Jail Code of its own;

(b) if not, what code is generally
followed;

(¢) whether any remission under
any code is allowed to the prisoners;

(d) whether there are any set of
rules or manuals incorporating the
privileges of detenus in jail and how
they are being treated at present; and

(e) whether Government have any
proposal of immediate jail reform in
Tripura?

The Deputy Minister of Home
Affairs (Shri Datar): (a) No.

(b) The Bengal Jail Code with ne-
cessary’ modifications has been adopt-
ed in Tripura.

(c) Remission is allowed according
to the provisions of the Bengal Jail
Code.

(d) The Government of Tripura
have their own detenue rules, wviz.
“The Detenus Rules, 1852”. They pro-
vide for conditions of detention with

respect toi—
(1) Accommodation.
(2) Classification.
(3) Diet.
(4) Clothing.
(5) Furniture and Utensils.
(8) Funds.
(1) Toilet Articles.
(8) Discipline and searches.
(9) Photographs and finger prints.
(10) Interviews.

(11) Writing materials and other
matters.
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Detenus are being treated accord-
ing to these Rules.

(e) Yes.

Shri Biren Dutt: May I know whe-
ther the Government are aware that
there are persons who are being de-
tained for 17, 18 and 19 years with-
out having any remission? Will the
Government enquire into this and im-
plement the answer given to parts (b)
and (c)?

Shri Datar: I shall make enquiries
in that respect.

OVERSEAS TRADE STATISTICS
*2500. Shri H. N, Mukerjee: Will
the Minister of Finance be pleased to
state:

(a) whether Government have any
scheme for discontinuing facilities
now allowed to foreign chambers of
commerce in certain ports of India
for the collection and compilation of
statistics relating to our overseas
irade; and

(b) whether it is the intention of
Government that such statistics should
be collected only by our own official
agencies?

The Deputy Minister of Finance
(Shri A. C. Guha): (a) We do not
know what the Hon’ble Member ex-
actly means by the phrase “foreign
chamber of commerce”. We presume
he means chamber having exclusively
non-Indian members.

At all major ports, other than
Bombay, the work of collection and
compilation of statistics, relating to
overseas trade is done by the Cus-
tom Houses; at Bombay, for a
considerable number of years this
work has been done by the Bombay
Chamber of Commerce which is now
not exclusively confined to non-Indian
concerns. The question of taking over
of this work by the Custom House is
under consideration.

(b) Yes, Sir, it is the intention of
the Government that such statistics
should be collected only by our offici-
al agencies as far as possible,
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I may add that we have gct just
now information that there are in the
Bombay Chamber of Commerce about
44 per cent. Indian members.

Shri H. N. Mukerjee: How long has
this matter been under the considera-
tion of the Government—this matter
of not continuing facilities to chambers
of commerce like the Bombay Cham-
ber of Commerce or the Bengal
Chamber of Commerce?

Shri A. C. Guha: We are taking up
the matter and I think we may come
to some decision shortly.

Shri H N Mukerjee: May I know
if it is g fact.that the Government had
appointed a Pcrt and Shipping Sta-
tistics Committee which is going into
this matter and if so when is that
Committee going to submit its seport
and conclusions?

Shri A. C. Guha: I would like tc
have notice, I have no such informa-
tion with me at present. ’

Shri Bansal: The hon. Minisler said
that the Bombay Chamber of Com-
merce is not an exclusively European
Chamber of Ccmmerce. May I know
whether, since its very inception,
there has been any Indian President
or Vice President for this association?

Shri A. C. Guha: I have already
stated that at present 44 per cent.
of its members are Indians and it is
increasingly becoming more and more
Indian. Of course, originally it was
purely a ncn-Indian chamber of com-
merce but it is rapidly changing its
structure.

CONFIRMATION OF UPPER-DIVISION CLERKS
IN COMPTROLLER AND AUDITOR-(GENERAL'S
OFFICE

#2501, Shri K. K. Basu: (a) Will the
Minister of Finanee bhe pleased
to state whether it 1is a fact
that even after passing the confirma-
tory departmental examination, intro-
duced for upper-divislon clerks in the
offices of the Comptroller and Audit-
or-General of India, they are not en-
titled to confirmation?

(b) What are the other condilions
to be fulfilled?
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The Deputy Minister of Finance
(Shri M. C. Shah): (a) Yes.

(b) (i) Satisfactory conduct and day
to day work.

(ii) Availability of permanent post
of upper division clerks.

Shri K. K. Basu: May I know how
many of these clerks who have pass-
ed this examination have nct yet been
confirmed?

.Shri M. C. Shah: I have not got
these figures.

Shri K. K. Basu: May I know whe-
ther any person who has been con-
firmed has superseded the claim of
those whc passed the examination
and had not been confirmed?

Shri M. C. Shah: I have not got
those details. I would like to have
notice.

WELFARE OF SCHEDULED CASTES AND TRIBES

*2502. Shri Ajit Singh: Will the
Minister of Home Affairs be pleased to
state:

(a) whether a request from the All-
India Scheduled Castes Federation
for a grant for doing welfare work
for Scheduled Castes has been turned
down by Government and one of the
main reasons for doing so was that
it was not a registered body;

(b) whether a grant has been made
by Government to the Vimukta Jati
Sevak Sangh, Delhi, which is not a
registered body; and

(c) if so, the reasons therefor?

The Deputy Minister of Home
Affairs (Shri Datar): (a) Yes.

(b) and (c). Yes. Vimukta Jati
Sevak Sangh, is only g board cr a
sub-committee of the Servants of the
People Society. which is an all-India,
non-political registered body. Since
the Sangh is working under the con-
trol and guidance of the Servants of
the People Society, its separate regis-
tration was not considered necessary.
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Shri Ajit Singh: In view of the fact
that Vimukta Jati Sevak Sangh is a
branch of the Servantg of the People
Society, why did the Home Ministry
wirte to the Secretary of the Sangh
on the 7th of July 1953 to get itself
registered under the Societies Regis-
tration Act of XXI of 1860?

Shri Datar: I have answered tihis
very question. Regisiration is nct
necessary for a branch or a sub-com-
mittee. The original body is registered
and it is retaining control over the
Vimukta Jati Sevak Sangh.

Shri Ajit Singh: May I know whe-
ther it is g fact that the money sanc-
tioned for the welfare of the ex-crimi-
nal tribes is being enjoyed by non-
Harijans and there is no man in ser-
vice from these ex-criminal tribes?

Shri Datar: The hon. Member is
under a misapprehension. This grant
was made for the purpose of
the welfare of ex-criminal tribes and
the various schemes sanctioned relate
only to the welfare of the criminal
tribes.

Shri Thimmaiah: Before allotting
money to the Scheduled Castes Federa-
tion and other organisations which are
supposed to be political organisations,
will Government look into their acti-
vities?

Shri Datar: So far as the other non-
official bodies are concerned, Govern=
ment would enquire c¢nly to the ex-
tent that is necessary. One of the ob-
ligations laid down is that the funds
granted are not to be utlised for poli-
tical purposes.

BRICK-MAKING MACHINES

*2503. Shri Gldwani: Will the Min-
ister of Defence be pleased to state:

(a) whether it is a fact that experi-
ments have been made on a brick-
making machine by military autho-
rities in the Delhi Cantonment; and

(b) what is the result of such ex-
periments?

The Deputy Minister of Defence
(Sardar Majithla): (a) No.

(b) Does nct arise.
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PETROLEUM IN KHASI HiLLs

¥*2504. Shri Bimalaprosad Chaliha:
Will the Minister of Natural Resources
and Scientific Research be pleased to
state:

(a) whether it is a fact that re-
cent geological survey has shown the
existence of petroleum in Khasi Hills;
and

(b) if so, whether the Geological
Survey will undertake prospecting?

The Deputy Minister of Natural Re-
sources and Scientific Research (Shri
K. D. Malaviya): (a) While making
a survey of the coalfields of the Khast
Hills, some oil seepages were found in
the Khasi Hills near the border of
the Sylhet district. Gas shows were
alsc: noticed associated with these
oil seepages.

(b) The question of undertaking
further work in the area is under
consideration.

Shri Bimalaprosad Chaliha: Is there
any Indian enterprise which could
undertake prospecting and exploitation
of petroleum?

Shri K. D. Malaviya: What little
survey the Survey of India has carried
out shows that the prospecting of this
area will entail too much cost and the
Director-General of Survey of India
is of the opinion that it will not be a
practical proposition to wundertake
detailed prospecting of this area.
However in order to delimit the areas
where more 0il could be prospected, the
Director-General of the Survey of India
proposes to carry on some further gur-
veys in this connection.

Shri Bimalaprosag Chaltha: Is it
under the consideration of Govern-
ment {o sponsor any mineral oil pros-
pecting and exploiting enterprise with
State participation?

Shri K. D. Malaviya: This is too gen-
eral a question.

Mr. Speaker: He wants to know
whether there is any such intention
on the part of Government.
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Shri K. D. Malaviya: There is no
intention on the part of Government
tc undertake detailed prospecting for
such areas.
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Hatfex R & e aff P @ &
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1O gH AT T ATFC AL T AT
TEATHT &1 ey T #7% aaqare fawrfed
X 91 fF dmfrsi $1 & g, el
¥a¥ gget feowa ag @ & garfea
gAYy 7@ faer 1@ & Y gadr Fand
AT | gET FE AT A FE AR
TIT WA T41T & FT TR
g1, o e difer oy ), A7 @R
9EF I 47 AXT 7 gE oY A 4
a7 goT & 37wl Y wew &7 faw
w7 ®/YC gg ag eran war f¥ s
¥ g %0 weage &7 s @ifaw
TS AHIET FT W LEL AT A g
Tg g weerzge fred #RA I W
wew g faare &7

st mrag Ea g fE
& LR 7 fBT w3 %t wfwa) &/ fagrasn
F1 TF T IEIATY & HHT {TAT T AT
QUAT FIF AT 9T W A FrdfY Freorw
o TaT 97 | Far wa fee e g
qW #Y g 9T F9A &7 fawrc faar
oo e?

&t ®o o WA | TT I F
0T F14FF &ATaT TaT 91 ofed afaga
gaT g F T qrEf & drew wnr
& o &% | 76 & foq gafaa v &
grzdt it dmifaw ot g, aqat fr @
g1 T &1y &Y oA ST F AT E) oY gy
Y 9T AT A FT AT JIT AR,
oy wrefaEt & faad & @@ fewwg
a2 1

st ®to ¥Fto qi¥ : ;T ¥ "
#RET ¥ 97 whar g fF o deamsi sy
ifes $@ a%7 ¥@ A9 T @A
Tar wrat § e ag o¥ eqY 92 &Y gt
qT Y ARrs I a7 ¥ ZET A {Y ?
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ft Wo ¥ro Ry : g KT ATl
g7 fa=re far arar &, Sfaw szt o
FTeAT T & TequA F99 F1 G&Y 8
ga% fod sTof sqrar gafva g
W qeAr &

OUTBREAK OF FIRE IN TRIPURA,

*2506. Shri N, B, Chowdhury: Will
the Minister of States be pleased to
state:

(a) whether the attention of Gov-
ernment has been drawn to the recent
outbreak of fire at Sonamura market
in Tripura;

(b) if so, whether Government have
made any estimate of the loss;

(c) the causes of the fire; and -

(d) what steps Government have
taken to rehabilitate the stranded

people?

The Deputy Minister of Home
Affairs (Shri Datar): (a) Yes.

(b) The estimated loss is Rs. 2,50,000..
(c) The fire was accident.

(d) Some of the affected people
have been provided shelter in the
houses of their relatives, and the re-
maining have been sheltered in the
Dak Bungalow, School building and
in private houses.

I may also add that free permits are
being issued by the Forest Depart-
ment in favour of the affected per-
sons to enable them to collect food
material from the adjoining reserve
forest free of royalty.

Shri N. B. Chowdhury: May I know,
Sir. whether in view of the frequent
outbreak of fire in the rural areas,
the State Government have consider-
ed the question of supplying stirrup
pumps for flre-fighting purpnses in
rural areas. as has been demanded by
the people?

Shri Datar: I am not sure whether
outbreak of fire is frequent as is sug-
gested by the hon. Member. All the
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same the suggestion of the hon. Mem-
ber will be forwarded to the Chief
-Commisioner for necessary action.

Shri N. B. Chowdhury: May I know
Sir, whether, in view of the serious
losses that have been caused, do Gov-
-ernment propose to give any extra relief
ifrom tl'.le Centre?

Shri Datar: If the Chief Com-
‘missioner asks for relief, it would be
given. Meanwhile a sum of Rs. 2,000
has been given as gratuitous relief.

CORRUPTION IN TRIPURA

*2507, Shri Dasaratha Deb; Will the
Minister of States be pleased to state:

(a) whether any defalcation case
in the Procurement Department at
‘Sonamura in Tripura State has been
discovered recently;

(b) if so, whether any gazetted
officer or offlcers were involved in this
case; and

(c) what steps have been taken so
far in this matter?

The Deputy Minister of Home Affairs
{Siari Datar): (a) Yes.

(b) One gazetted officer is involved.

(c¢) The officer has been placed under
suspension and a criminal case has
been instituted under section 409 Indi-
an Penal Code.

Shri Dasaratha Deb: May 1 know
wheher it is a fact that a sub-inspector
who was involved in a bribery case
has been promoted as a S.D.0.,, and
there is a rumour that he will shortly
be prcmoted a magistrate?

Mr. Speaker: Order, order. Ifas he
any other question to ask? The latter
part of the question destroys the effect
of the former part

Shri Dasaratha Dgb: May I kncw
whether he wag involved in a bribery
case?

Shri Datar: I am not aware whe-
ther he was involved in a bribery
.case. If he had been, he would not
have been continued in service.
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LOAN TO RBHABILITATE THE PUN JAB
UNIVRRSITY

*2508. Shri Hem Raj: Will the Min-
_ister of Education be pleased to state:

(a) whether the Punjab Govern-
ment have approached the Govern-
ment of India for monetary help to
rehabilitate the Punjab University;
and

(b) if so, the action taken in the
matter?

The Parliamentary Secretary to
the Minister of Education (Dr. M. M,
Das): (a) No, Sir, but the Vice-Chan-
cellor of the Punjab University has
made a request fcr g grant.

(b) The matter is under
ration of the TUniversity
Commission.

conside-~
Grants

Shri Hem Raj: At the time of par-
tition the Punjab University had to
leave property worth Rs. 40 lakhs in
West Pakistan. In view of the loss
suffered by it in West Pakistan, do
Government propose to give the Pun-
jab University either a loan cr a grant
of Rs. 40 lakhs?

Dr. M. M. Das: Up to date the
Central Government have already
paid more than Rs. 25 lakhs as
grants and loans to the Punjab Uni-
versity, and further grants are being
considered by the University Grants
Commission.

Shri D. C. Sharma: May I kncw
how mueh grant the Vice-Chancellor
has asked for in his letter to the
Education Minister, and whether he
has asked only for grant or for grant
and loan?

Dr. M. M Das: The Vice-Chancellor
of the Punjab Uuiversity approached
the Ministry of Rehabilitation in
December 1953 for a grant of Rs. 80
lakhs spread out in two years. Rs. 50
lakhs in 1953-54 and Rs. 30 lakhs in
1954-55.

®QATC Qo THo ®EWS : ¥WT F
e aear g fr na a% fw S o
qata gfrafafeat w1 fradft wiz &
A7
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Dr. M. M. Das: As I have already
said, sc far as the new University of
Punjab is concerned, just after par-
tition the Ministry of Education
gave Rs. 10 lakhg for initial expendi-
ture for starting the Punjab Univer-
:gity. Then the Ministry of Rehabi-
litation gave a loan of Rs. 2.19 lakhs
in 1949-50. All told I may say that
about Rs. 25,690,000 have been given
10 the Punjab University in loans and
grants including- the grants for the
development of Science Departments
and Humanities.

PROHIBITION OF SALE OF REVENUE MAPS

*2510. Shri L. N. Mishra: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that sale of
revenue maps in certain districts of
Bihar has been prohibited by the
Defence Ministry;

(b) if so, the reasons therefor;

(c) whether Government are aware
of the fact that reclamation of waste
land is going on in a large scale in
Saharsa District and this ban on
sale of maps in that area has led to
a number of land disputes; and

(d) whether Government propose to
revise their decision?

The Deputy Minister of Defence
(Sardar Majithia): (a) and (b).Only
maps which have infcrmation of vital
importance have been classified as
“Restricted”. Sale of these maps is
allowed only for bona fide purpJses.
The State Government have power to
issue to bona fide individuals revenue
maps even if they are o “restricted”
category, provided that these maps do
not cover any area outside the State,
Where ‘“restricted” maps of areas out-
side the boundaries of the State are
required, a reference has to be made
to the Ministry of Defence who gen-
erally agree to the issue of the map
in genuine cases.

(c) The Government of India are
not aware that restrictions on the sale
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of maps has led to land disputes in
Saharsa District.

(d) The Government of Bihar have
recently suggested that survey maps
¢! certain areas in Saharsa Sub-Dis-
trict and certain other ureas may be
allowed to be sold to landlordg and
tenants concerned under the orders of
the Collector. This propcsal is under
examination.

Sari L. N. Mishra: May I know whe-
ther the sale of survey settlement maps
has been prohibited in some other dis-
tricts of Bihar also?

Sardar Majithia: As I said, the
State Government has got full powers
to issue the maps even if they are
“restricted”, and in case it is a gen-
uine demand they are given, provided
the area is within the State.

Shri L. N. Mishra: From the reply
to part (d) of my question, am I to
understand that the sale of survey
settlement maps will be allowed only
in that district?

Sardar Majiga: It is
allowed.

Shri L. N. Mishra: It is not allowed.

already

Mr. Speaker: Order, order. He says
it is for the Bihar Government to de-
cide.

Sardar Majithia: The Bihar Gov-
ernment can allow the sale.

Shri K. K. Basu: With reference to
parts (a) and (b) of the question may
I know whether the same restrictions
apply to other States in India and
whether the State Governments bave
the same right?

Sardar Majithia: Yes. Subject to
those conditions.

Pandit D. N. Tiwary: What is the
criterion of judging bona fide per-
sons, to whom the sale is allowed?

Mr. Speaker: I think it ig left {o
the State Government. Bona fides
are not decided by the Government
of India.
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Sardar Majithia: When they ask
for ithe maps. they are asked for the
reasons, and if the reasons are rea-
sonable they are given those riaps.

SociAL WELFARE INSTITUTIONS

*2511, Shri Madiah Gowda: Will the
Minister of Education be pleased to
state the number of Social Welfare
Institutions and the amounts given to
them so far by the Central Social
Welfare Board in Andhra, Travancore-
Cochin, and Hyderabad?

The Parliamentary Secretary to the
Minister of Eduecation (Dr. M. M.
Das): The number of institutions and
the amount of grant given to them
by the Central Social Welfare Board
in the States of Andhra, Travancore-
Cochin and Hyderabad are given
below:—

Name of the State No. of Total
Institu- amount
tions sanctioned

Rs.

Andhra 42 1,73,000

Travancore-Cochin 19 35,100

Hyderabad 12 38,000

I may add, Sir, that some applica-
tions are still under the considera-
tion of the Board.

Sari Madiah Gowda: Can I have
the figures for Mysore?

Dr. M. M. Das: In 1953-54 thirty-
four organisations have been given a
total grant of Rs. 81,200.

Shri Madiah Gowda: May I know
what kinds of institutions are select-
ed for patronage by this Board, and
whether they adopt any policy in
sanctioning the grants?

Dr. M. M. Das: During the year
1953-54 the institutions that have
been given these grantg can be divi-
ded under four categorles: (1) child
welfare institutions, (2) women's wel-
fare instituions, (3) institutions for
the welfare of the delinguent and the
handicapped, and (4) general wel-
fare institutions.
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Sari M. D. Ramasami: Can I have
the figures for Madras State?

Dr. M. M. Das: Sixty-six organisa-
tions cr institutions have been given
grants. The total amount of grant given
is Rs. 2,29,000.

PHYSICAL TRAINING

*2513. Shri S, V. L. Narasimham:
Will the Minister of Education be
pleased to state:

(a) whether applications have been
received in 1953 and 1954 for scholar-
ships for higher study abroad in Phy-
sical Training;

(b) how many applications have
been received from Andhra State;

(c) whether any applicants have
been selected: and

(d) if so, how many?

The Parliamentry Secretary to the
Minister of Education (Dr. M, M. Das):
(a) Yes.

-(b) Three.

(c) No, but the cases of two such
applicants are under the consideration
of the authorities concerned.

(d) Does not arise.

Shri 8. V. L. Narasimham: May 1
know whether any qualifications have
been prescribed for the applicants and,
if so, what are those qualifications?

Dr. M. M. Das: There were two
schemes under which these applications
could be entertained, firstly, the Point
Four Programme which was reserved
for employees of the Universities and
the State Governments and, secondly,
one single scholarship given by the
Indian Women's Education Association,
London, which was reserved for women
graduates.

Shri 8. V. L. Narasimham: Which
subjects are to be specialiseq by the
applicants if they are granted the
scholarships?

Dr. M. M. Das: Physical education to.
be studied.
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Shri Janardhan Reddy: May I know
whether any applicant has been select-
2d from Hyderabad State?

Dr. M. M. Das: No candidates have
been selected up to now. The applica-
tions so far as women's scholarshir are
concerned, are under consideration, of
the authority concerned for final selec-
tion.

fret wewe Srent

*yey. st aWwo gAo fey
w7 fowr w0 35 wHE, (eWY WY
@ % awifea weT e g0t ¥F
IO F g@ey § qg a9 A FA@T
o fv

(%) fegmmht seac @,
TogrETe w1 9 g9 afw i Wk
9% A geasi q9r afrEm & ST
F fod & T ff SEY SEF FN I
# e qur e wEfEE A
¥ ; R

(=) =z qeasi aav afres) &
FEEF TAT WHAF ®A & 7
The Parliamentary Secretary to the
Minister of Education (Dr. M. M. Das):
(a) and (b). A Statement is laid on

the Table of the House. [See Appen-
dix X, annexure No. 16]

eﬂm:»qwofwg:mﬁm‘

grar § fs &ede ¥ A1 33 7WF AR
afyFd & o €, 7 fn gw F | &
oX faadt Feqr § @it § A SR
g uE &1 ffaAT faaAT wfoat fagr & ?

Dr. M. M, Das: Sir, that is a Jlong

list and if you permit me I will give
the detailed figures.

Mr. Speaker: He may give the list
to the hon. Member.

&t Ao Ao fag: w1 A ww
faar 3 i ag fergeardT s amRA

ot frg® @ ari ¥ f=r # &ar 5
F1q F WY ¢, A I9T Fawt qg {Y &0
firar & ar g5 womar S g ff ¥
g% femr @7
Dr. M. M. Das: Sir, this list containg
publications that have been made by
this organisation from 1946 to 1954.

There were other publications also be-
fore that date.

ot qwo gmo frwal : 7y @ g
%A & grad et i & god foar @
3 a7 & wa 33 ofemdaw % fene
# § oY 3T A 79T SWhT A7 w3
SR 3| & wrw g v oAy el
TdY &, F o wrgAT g e wew w
o ag wgn & fr A9 af ¥ ag dear
ferdy = Far w1 w9 w7 @Y § A A
ag fet £Y Far &Y & § Al ot 5w
fer wos f=r< fegr a1 f ‘a7 fe
Y H1E 7ag TE & WY ¢ BfET oF ar
AT TR T9F F R HHFIT A a0
arar 47 f qafasas & forg £ Y 3
A HET w1 wqww § 7

Jrmel Sl yiaSyme] ST pRake

USge) gy St 33l gugpey
W wb A by (o lbn (oI
2l gyl M6 S oyl KL
ma K o e S L
FEVCRNGURE IPRIEY: JE PR
T B P Bl N - S
O A st ke b el
R Ao R < U PR L

- e

[The Minister of Education and Natu-

ral Resources and Sclentific Research
(Maulana Arzad): What is meant there
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was that no help has been given speci-
ally for bringing out and publishing
this paper. 'Hindustani Culture Society
has been granted a specific sum for
publications. Publications include this
also. Any separate grant has not been
given particularly for this.]

st q¥o QT o T FAT H AT HHAT
g fr gwg § ot yeER gu & ITHY
W ¥ @A gU HX TW aeqT AY
FATET Y T W & foq Fr€ 97
frgaa an ?

o’ YRS VeI .5157 Uy~
&8 A U U gyd
do S e RS B D4
- e S
[Maulana Azad: Government does
not feel the need of appointing any
committee to conduct an enquiry. But

an enquiry can certainly be made re-
garding the affairs of the Society.]

n‘tq‘chﬂo fyaqt : w4 F S
&Fa1 g f& qRETEd ®1 A7 618 g9
T fewmdy aww & fag fear mar
¢ 3% Iw feem & wedi w7 fawiwor
g @ g, o e oot ‘fergee 2
T ¥ 9 G OF Iea< § e e 4
“wrfaare’, ‘wifaar, ‘gefwae’, g
femar 7

2y 5 W Syl prase Syl
L A 5 Bl ol = 8
el 2wl AWSLS LS
Gyod LK) 8y & & A 0y byt
M B fude yl o) (a3 S W
o & PU - Ky e L] g8k
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s oW el g e

[Maulang Azad: I am unable to
comprehend as to what the Honourable
Member is hinting at. This Society was
asked to prepare a Dictionary subject
to the condition that the Society will
submit a specimen and the Hindi Sec-
tion of the Ministry will approve of it.
So far as these words are concerned,
which have been mentioned, I have
heard them for the first time in my
lite.]

ALIGARH MusLiM UNIVERSITY LIBRARY

*2515. Dr. Ram Subhag Singh: Will
the Minister of Education be pleased
to state:

(a) whether any scheme has been
submitted by the Aligarh Muslim
University for establishing a new
library;

(b) whether Government have ap-
proved this scheme;

(c) if so. the estimated cost of es-
tablishing this library; and )

(d) whether Government propose to
render any financial aid and if so, how
much?

The Parllamentary Secretary to the
Minister of Education (Dr. M, M, Das):
(a) No scheme has been submifted by
the Aligarh Muslim University for es-
tablishing a new library. But a scheme
for the construction of a new Library
building was received from the Ali-
garh Muslim University in July,. 1952.

(b) Yes, Sir. The scheme for the
construction of the Library building
has been approved by Government.

(¢) The estimated cost of the build-
ing is Rs. 6'5 lakhs.

(d) The entire cost of the building
will be met by the Central Government.
An advance grant of Rs. 2.4 lakhs was
made to the University for this purpose
in 1952-53.
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Dr. Ram Subhag Singh: May I know
the total amount of grant given to Cen-
tral Universities for building Libraries?

Dr. M. M. Das: Up till now Rs. 2'4
lakhs have been given to the Aligarh
University, and speaking from memory
I can say that Rs. 2.4 lakhs has been
given to the Delhi University and
Rs. 1.2 lakhs to the Vishva Bharati

University.

Dr. Ram Subhag Singh: May I know
whether hon. Parliamentary Secretary
is aware of the total value of books
which are maintained by these librari-
es?

Dr. M. M. Das: It is not possible for
me to give the figure now.

GRANT TO MADRAS UNIVERSITY

*2516. Dr. Rama Rao: Will the
Minister of Education be pleased to
refer to the answer to starred ques-
“tion No. 2189 asked on the 3rd May,
1954 and the Editorial of the ‘Hindu'
dated the 2nd April, 1954 regarding
the request of the Madras University
for a grant for Research in Psycho-
logy or Physiology and state how far
the allegations contained in the edi-
torial are correct?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M. Das):
The allegations have no foundation at
all.

Dr. Rama Rao: The ‘Hindu' of Mad-
ras, which is not an opposition paper
much less a communist paper, gives in
the editorial the following statement...

Mr Speaker: Order, order. He has
said that the allegations have no found-
ation; that means he has read the
statement.

Dr. Rama Rao: I want to ask one
question, The Vice-Chancellor has stat-
ed: “the matter is now under corres-
pondence with the Government'—the
matter between Psychology and Phy-
siology Departments. May [ know
whether it is a fact?
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Dr. M. M. Das: No, Sir. After this.
grant of Rs. 50,000 to the Madras Uni-
versity for Physiology laboratory
equipment was made the final detailed
scheme was submitted. This scheme:
has been placed before the University
Grants Commission and it may be that
some kind of correspondence is going
on between the University and the
University Grants Commission or the
Education Ministry.

Dr. Rama Rao: May I know whe-
ther even after this grant the Madras
University at any time, before or after
asked for a grant for research in Psy-
chology?

Dr. M. M. Das: It appears that some-
kind of wrong impression has been
created in the minds of some hon.
Members of this House., If you permit
me, Sir, I will explain the position.

Mr. Speaker: He may explain, but I
think on a previous occasion he has
fully explained the position; that is my
impression.

Dr. M. M. Das: There are some cther
points,

Mr. Speaker: He may explain only

those other points.
Dr. M. M. Das: There were two diff-

- erent proposals before the Government.

One was for a grant for establishinent
of a Post-Graduate Department of Phy-
siology under the scheme fur the de-
velopment of scientific education, and
the other was for a grant for Psycholo-
gy under the scheme for the develop-
ment of arts and humanities. The:
amount of equipment grant for Psy-
chology asked for by the Madras Uni-
versity was only Rs. 15,000, plus
Rs. 10,000 for library. This grant was
not sanctioned by the Central Govern-
ment but an equipment grant of
Rs. 50,000 was granted for purchasing
equipment for the Physiology labora-
tory. Now, this huge difference between
the two amounts, Rs. 15.000 equipment
grant asked by the Madras University
for Psychology and Rs. 50.000 given by
the Government as grant for equip-
ment of the Physiology laboratory will
show that this is neither a case of mis--
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‘take nor a case of substitution of one
grant by the other. Moreover the pro-
vision for grant for each of the two
groups of subjects, arts and humani-
ties on the one hand and scientific
subjecis on the other, are different and
they are dealt with by different divi-
sions of the Education Ministry.
Therefore, there can be no rocm at
all for any confusion taking place.

Dr. Rama Rao: Just one question
more, Sir.

Mr. Speaker: I am going to the next
‘guestion.

SYMPOSIUM ON NON-FERROUS METALS

#2517. Shri Viswanatha Reddy: Will
the Minister of Natural Resources and
Scientific Research be pleased to state:

(a) whether thére was a symposium
.on non-ferrous metals at the National
Metallurgical Laboratory in February,
1954,

(b) if so, what main aspects of the
Industry were discussed at the sym-
posium;

(c) whether it is a fact that a gene-
ral view was expressed to the effect
that a 20,000 ton aluminium factory
as envisaged in the Plan should be
set up at an early date; and

(d) what steps are being taken in
this direction?

The Deputy Minister of Natural Re-
sources and Scient!@c Research (Shri
K. D. Malaviya): (a, Yes, Sir.

(b) The conservation and planned
wutilization of India's non-ferrous miner-
al resources.

(c) No, Sir.
(d) Does not arise.

Shri Viswanatha Reddy: May I know
whether, arising out of answer to (c),
there is any proposal at all for the erec-
tion of an Aluminium plant according
to the plan?

Shri K. D. Malaviya: There was no
praposals for the erection of a plant tc
produce 20,000 tons of aluminium, but
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certainly in the symposium this ques-
tion was considered, and it was pointed

Mr. Speaker: Order, order. I find
some hon, Members talking to each
other. I think the only remedy in my
hands is to name the hon. Members
who are found talking, not with a view
‘to getting them out of the House, but
just to invite the atfention of the Mem-
bers who are always engaged in talking
and disturbing the proceedings of the
House.

The Minister of Defence Organisa-
tion (Shri Tyagi): I submit Sir, that it
will be very harsh.

Mr. Speaker: I do wot object to
Members conversing, but they are con-
versing from a distance; an hon. Mem-
ber from here talks with an hon.
Member there. That is not talking in
a mild tone. I find Members from this
bench talking with Members on that
bench and Members from that
bench talking with Members cn this
bench. A group of Members are
absblutely engaged in ialking. I do
not resent their ignoring the uroceed-
ings of the House; they may do so
if they so like; but they must have
some kind of idea [hat they are
disturbing the proceedings. At least
they must leave the whole thing clear
for those who want to follow the pro-
ceedings. I have said this many times
and 1 repeat again that the sound
arrangements of the House interfere
mostly with the Chair, I am iust lean-
ing my ear very anxiously to hear
what the hon. Member from that cor-
ner is saying and 1 find that the talks
that are carried on here are so loudly
reflected, with the result that 1 ecan-
not catch what the hon. Members ure
saying. That is my difficulty. I have
explained it more than twice and I do
not know why it should be harsh to
ask the Members to keep quiet and not
create too much noise.

Shri K. D. Malaviya: I was stating
that if was indicated in the symppsium
held on non-ferrous metals that there
are raw metals and power availability
in the country which can produce
20,000 tons of aluminium from bauxite
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and other things. There was no speci-
fie decision in this matter.

Shri Viswanatha Reddy: May I know
whether the Government has got a
correct assessmiént of the availability
of aluminium ore in this country?

Shri K. D. Malaviya: Yes, Sir. We
have carried out source surveys with
regard to bauxite. The estimated re-
serves of bauxite are 25 million tons.
That is what has been given to us by
the Geological Survey of India.

Shri Viswanatha Reddy: May I krfow
the factors that are standing in the
way of establishing an aluminium fac-
tory immediately in the Plan period?

Shri K. D. Malaviya: I said that
bauxite and cheap power are avalla-
ble. The position is that in 1955-53,
the power availability will be sufficient.
Therefore it is expected that our pro-
luction of aluminium will increase.

RADIO-ACTIVE ISOTOPES

*2518. Shri C. R, Narasimhan: Will
the Minister of Natural Resources and
Scientific Research be pleased to
state:

(a) whether any scientific institute
or laboratory in India has succeeded
in producing radio-active isotopes;

(b) whether such production will
be of substantial quantity in the near
future; and

(c) what progress has been made
in the country in the fleld of biology
with the use of techniques arising out
of development of atomic energy?

The Deputy Minister of Natural Re-
sources and Scientific Research (Shri
K. D. Malaviya): (a) No, Sir.

(b) Does not arise.

{c) A statement showing the research
problems under investigation is laicl
on the Table of the House. [See Ap-
pendix X, annexure No. 17]

Shri C. R. Narasimhan: Why are we
not producing them? What are the
difficulties?
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Shri K, D. Malaviya: The production
of isotopes depends upon our being able
to produce our cyclotron and reactor.
We have already started some work
in connection with eycletron. We hope
soon to get our reactor ton, and iso-
topes will then be manufactured in
our country.

Shri Nageshwar Prasad Sinha: May
I know whether these researches have
produced any results which would be
for the welfare of the common people?

Shri K. D. Malaviya: That is the ub-
ject of these experiments which have
been laid down by the Atomic Energy
Commission. But, we have not yet
started this experiment because of lack
of isotopes. We are importing a res-
tricted number of isotopes from out-
side and have given them to the Nuc-
lear Physical Laboratory, Calcutta, and
they are doing some work on the effect
of isotopes, etc. on toxic goiter ete.

INFILTRATION OF CRIMINALS INTO NEW
DEeLHI

#2519, Shri Vallatharas: Will the
Minister of Home Affairs be pleased to
state:

(a) whether a large number of
eriminals from Rajasthan have re-
cently inflltrated into New Delhi arca
and created an alarming situation in
regard to the life and property of the
people;

(b) whether the police strength in
New Delhi is inadequate to cope with
the situation; and

(c) if so, what arrangements have
been made by Government in the mat-
ter?

The Deputy Minister of Home
Aftairs (Shri Datar): (a) No, Sir. No
alarming situation in regard to life and
property of the people has been creat-
ed by any large scale inflltration of
criminals recently from Rajasthan into
New Delhi area. In some of the cases
of apprehended criminals it was found
that they came from outside Delhi. But
the crime situation has improved to
an appreciable extent. as may be seen
from the fact that 51 cases of burglary
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were reported from February to April,
1854, as against 73 in the correspond-
ing period of the previous year.

(b) and (c¢). These questions do not
strietly arise, as there is no situation
as alleged in para (a). It may, however,
be stated that patrolling arrangements
have been intensified.

Shri Vaillatharas: Are the Govern-
ment aware of a newspaper report in
the Delhi Edition of the Indian Ex-
press of 29th April 1954, in which a
police officer of g responsible status in
New Delhi had given out that an alar-
ming situation has been created in New
Delhi, that the New Delhi police is
lacking in strength and that the police
is working on a three facts plan to cope
up with the situation?

Shri Datar: The report referred to by
the hon. Member has been seen. Gov-
ernment are enguiring into the matter.
I may point out that there is no large-
scale inflitration.

Shri Vallatharas: May I know whe-
ther a separate staff of police has been
in service for the purpose of Parlia-
ment and for security purposes for
the President and the Prime Minister,
or are they part and parcel of the New
Delhi Police establishment?

Shri Datar: The number of police
officers referred to by the hon. Mem-
ber is not large, Secondly, so far as the
alfected areas are concerned, the police
stafll and police officer personnel have
been sufficiently increased during the
last year

Shri Vallatharas: Is it a fact that
because of this mingling of service for
Parliament and other security purposes
with the day to day administration of
the police in the New Delhi area, the
poiice work has become large and stag-
gering and is not able to make any pro-
gress with precision and clearness?

Shri Datar: I may point out to the
hon. Member that during the last three
Years, the officer personnel has increas-
cd by 50 per cent and the constable
and head constable personnel has in-
creased by 100 per cent.
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Mr. Speaker: Next question.
Shri Vallatharas: May I also know...

Mr. Speaker: Next guestion. That is
enough. ,

DEMOTION OF CERTAIN WORKERS IN
ORDNANCE FACTORIES -

Shri Nambiar:
K {sm A. §. Saigal:
Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that 140
skilled workers of Ordnance Factories
at Kanpur and Muradnagar and of the
Rifle Factory, Ichhapore, have been
demoted as unskilled workers and

. iransferred ‘to .Kanpur recently and if

so, the reasons therefor;

(b) whether it is a fact that the

‘Harness and Saddlery Factory Em-

ployees Union has approached Govern-
ment for upgrading these men:

(c) if so, what action has been taken;

(d) whether it is a fact that four
affected employces have started a hun-
ger-strike from the 21st April, 1954,
and

(e) if so, what steps are being taken
to ease the situation?

The Deputy Minisier of Defence
(Shri Satish Chandra): (a) 120 “machi-
nists” from Ordnance Factory, Kan-
pur, 14 from Rifle Factory, Ichhapore,
and 6 from Ordnance Factory, Murad-
nagar, who were rendered surplus to
requirements, were provided with al-
ternative appointments as “stringers”
for the manufacture of comouflage r.ets
and “rope splicers” at Harness and
Saddlery Factory, Kanpur, on the same
scale of pay. They have not been de-
moted from ‘skilled” to ‘“‘unskilled”
workers. They were semi-skilled work-
ers before transfer and they continue
as such even after their transfer.

(b) Harness and saddlery Factory
Emplcyees Union, Kanpur, requested
Government to re-transfer these work-
ers to their parent factories and to
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their original trade. There was no
question of upgrading involved as
there had been no downgrading.

(c) It was explained to the workers
that they would have been retrenched
if they had not been provided with al-
ternative appointments and that they
would be re-transferred to their origi-
nal trade or to an allied trade when the
occurrence of vacancies permitted such
re-transfer.

(d) and (e). Four workers of Harn-
ess and Saddlery Factory, Kanpur,
were reported to have gone on hunger-
strike in front of the Factory gate from
the 21st April 1954. Three more work-
ers joined them on 26th April. The
hunger-strike was called off on the Ist
May 1954.

Shri Nambiar: May I know whether
the Government promised to the work-
ers that they would reconsider the
question of re-transferring them or put
them in their original scales?

Shri Satish Chandra: The workers
were told that they would be re-
transferred to their original trade
when there are vacancies in that
trade.
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CANTEENS

%2521, Sardar Hukam Singh: Will
the Minister of Defence be pleased to
state:

(a) whether the policy of replacing
contractor-run canteens by unit-run
canteens has progressed satisfactorily
during 1953-54; and

(b) what is the number of canteens
that are still (i) run by contractors:
and (ii) run by units?

The Deputy Minister of Defence
(Sardar Majithia): (a) Yes.

(b) Number of canteens on 3ist
March 1954 was as follows:—

(i) Contractor-run canteens—191

(ii) Unit-run canteens—1006

Sardar Hukam Singh: Does the unit
run canteens fix their prices on ccst
plus basis or on a co-operative basis
where the profits may be credited to
the canteen itself?

Sardar Majithia: The price of the
articles sold in the canteens is flxed
by the Central Canteen Board. They
are worked on cost plus a little profit.

Sardar Hukam BSingh: Is it proposed
to take over all the contractor-run can-
teens? Are the contracts teing termi-
nated as they expire, or have any con-
tracts been renewed during the last
year?

Sardar Majithia: The contracts have
not been terminated. The .antractors
are gradually being climinated ag the
units take over. I should Ilike 1o
mention that these 1891 persors who are
still running canteens are mostly dis-
placed persons. They were given vne
year's notice in 1952 that their contracts
would not be renewed, and after that,
they werc again given a further nolice
of six months, whereas the contracts of
the ccntractors said they could be ter-
minated on a notice of three months.
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Short Notice Question and Answer
IMMOVABLE EVACUEE PROPERTY

S.N.Q. No. 13. Shri D, C. Sharma:
Will the Minister of Rehabllitation be
pleased to refer to the statement laid
on the Table of the House on the Tih
May, 1954, regarding immovable eva-
cuee property and state:

(a) whether Government propose to
extend the interim compensation
scheme to other categories;

(b) it so, what are these categorles;

(c) when this scheme will become
operative;

(d) when the legislation for the im-
plementation of the compensation
scheme is likely to be introduced:

(e) whether any attempt has been
made by Government to ascertain
from Pakistan the implications of their

- proposed quasi-permanent allotment of
urban immovable property. and

(f) what is the total compensation
proposed to be paid to the displaced
persons from (i) the pool of evacuee
property; and (ii) cash or buildings and
houses contributed by Government?

The Minister of Rehabilitation (Shri
A. P. Jain): (a) to (c). As I mention-
ed in my statement on the 7th May,
Government have decided to extend
the interim compensation scheme to
other categories of D. Ps. The details
of the categories which will be imme-
distely covered are being worked out.
For the general information of the
House, I may, however, mention that
applications are likely to be invited
soon from persons living in evacuee
houses in small towns all over India,.
from the occupants of Government-
built properties in the various States
other tham the townships already
included in the priority calegcries.
Certain categories of persons in
distressed_ condition may also be
included. Announcement inviting
applications will be issued from
time to time. Applications have
already been taken from 5,000
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members of Housing Co-operative So-
cieties, Agricultural lands have al-
ready been allotted in some cases and
in other cases are in the process of
allotment, in Hyderabad, U.P., Bhopal,
Rajasthan and Madhya Pradesh. In
the case of Punjab and Pepsu instruc-
tions have been issued for the allot-
ment of lands retrieved as a result of
the separation of the mixed agricultu-
ral lands to displaced persons of both
Punjabi and Non-Punjabi origin.

(d) It is proposed to introduce the
legislation today.

(e) No formal communication has
been addressed.

(f) The estimated amonunts are:—
(i) Rs. 100 crores.
(ii) Rs. 85 crores.

Shri D. C. Sharma: Will the hen.
Minister be pleased to state the ap-
proximate number of persons who
will be benefited by the interim com-
pensation scheme which is going to be
introduced today?

Mr. Speaker: He is going to intro-
duce a Bill today.

Shri A. P. Jain: 1 am going {o in-
troduce a Bill today, but it hag no-
thing to do with the Interim compen-
sation scheme.

Shri D. C. Sharma: May I know
how the Government is going 1o
deal with the difference between the
value of the property left by the
Hindus in West Pakistan and by the
Muslims in East Punjab; whether
the difference between the property
there and here will be added to the
pool which will go to the benefit of
the evacuees?

sari A. P. Jaln: Government have
made whatever contribution they had
to make in its final form. No further
contribution will be made by the Gov-
ernment and the difference will be
made up only when we receive any-
,hing from Pakistan on account of
the difference between the values cf
the property in the two countries.
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Shri Gidwani: May I know whether
any communication has been sent to
the Pakistan Government, and if so,
whether any reply has been received
from them?

Shri A. P. Jain: Yes. An intimation
has been sent to the Pakistan Gov-
ernment with regard to the step that
we propose to take. Of course, it is
too early to expect any reply.

Sardar Hukam Singli: May I know
whether the Government has seen re-
ports in this morning’s papers that
a Pakistan spokesman has said that
there remains no basis for any set-
tlement with India and the Govern-
ment of India has conveyed to them
that it proposes to take over the pro-
perty?

Shri A. P. Jain: Yes, I have seen
the report.

Sardar Hukam Singh; When the in-
formation of this decision of the Go-
vernment to take over was sent to
Pakistan, was there no enquiry made
as to the implications of that decision
10 take over to grant quasi-perma-
nent rights to their refugees?

Shri A, P. Jain: The question is
rather a queer one because we can-
- not understand what is going on in
the mind of Pakistan and what Pak-
istan will do or will not do. So far
as quasi-permanent allotment is con-
cerned. the hon. Member, I hope, has
seen the statement of my counter-
part in Pakistan. Mr. Shuaib Querishi
said that the details of the quasi-
permanency will be worked out,
which actually meant that they have
not worked out the details yet and
naturally they could not convey any-
thing to us.

Shri Joachim Alva: Has the Gov-
ernment come to a final decision in
the matter of acquiring evacuee pro-
perty? May I know whether Govern-
ment proposes to issue a White Paper
giving a history of the number of
meetings held beth in Karachi and
in Delhi, and whether they propose
to hold still further meetings cither
there or this side?
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Shri A. P. Jain: Times without
number stalements have been made
in the course of debates and other-
wise in this House. Recently I plac-
ed on the Table of this House a copy
of the statement which is the subject-
matter 9f question today. In those
statements and debates we have out-
lined the history of negotiations. I do
not know whether any useful purpose
will be served by bringing out a
White Paper. Of course. Government
have taken the final decision and a
Bill on the basis of that final decisien
is being introduced in the House to-
day.

Sardar Hukam Singh: May I know
whether there is any truth in the re-
ports in the Press that Government
is going to hold a conference cf the
State Rehabilitation Ministers in
Gulmarg and has a proposal to
place before them that the properties
worth more than Rs. 10.000 be sold
in auction to the highest bidder?

Shri A. P. Jain: Of course, a confer-
ence of the Rehabilitation Ministers
of the States in India is going to be
held in Gulmarg next month, hut the
agenda is under preparation. There 1s
no truth in the statement that all
properties worth more than Rs. 10,000
or of any other value are going to be
sold. There is no pragposal of that
kind, Of course, the question is going
to be considered In all its aspects.

Shri D.'C. Sharma: Am I to take
it that all negotiations ..

Mr. Speaker: I am proceeding {o the
next business now.

WRITTEN ANSWERS TO QUESTIONS

Borper CHECK-PosTs

*2496. Shri Dhusiya: Will the Min~
ister of Finance be pleased to state:

(a) how many border check-posts

_there are on the Indo-Tibetan border:

and

(b) the number of land-customs
posts among these?
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Thhe Deputy Minister of Finance
(Shri A, C. Guha): (a) and (b). No
border Customs check-oostg exist on
the Indo-Tibetan border, On the Indo-
Sikkim border, through which alone
the main trade routes between India
and Tibet pass, there are two West
Bengal npolice check-posts: one at
Rangpo and the other at Pedong in
Darjeeling District.
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The Deputy Minister of Defence
(Sardar Majithia): (a) The informa-
tion is not readily available, but the
number of camping grounds is 38,

(b) Yes.

(c) In about a month's time the
matter will be finalised.

LoaN TO STATE CO-OPERATIVE BANKS

*2512. Th. Jugal Kishore Sinha: Will
the Minister of Finanee be pleased
to state whether the Reserve Bank of
India has made it a condition pre-
cedent that trading activities should
be given up and banking business
carried on exclusively before granting
any loan to State Co-operative Banks?

The Deputy Minister of Finance
(Shri A. C. Gvlaa): No, Sir. However.
while abstention from trading activi-
ties has not been made a condition
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precedent, it is the policy of the Re-
serve Bank to discourage State Co-
operative Banks as well as Central
Cokoperiatiye Banks ffrom: undertak-
ing trading activitiea along with
their banking activities as the com-
bination of trading and banking is
fraught with danger.

SCHEDULED AREAS

*2522. Shri Sanganna: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the Governors and
Rajpramukhs of the States having
Scheduled Areas have submitted their
reports for 1953 regarding the al-
ministration of those areas in 1953 10
the President as required under the
Constitution; and

(b) if so, what is the general econo-
mic position of the Scheduled Areas
during this period?

The Deputy Minister of Home
Affairs (Shri Datar): (a) and (b).
The Report has been received only
from Madhya Bharat and il is under
examination. Other States have heen:
asked to expedite the submission of
the rcports.

INcoME-TAX (MIDNAPUR DISTRICT)

#2523, Shri N. B. Chowdhury: Will
the Minister of Finance be pleased to
state:

(a) the amount of income-tax rea:
lised from the Midnapur District dur-
ing the last five years, year-wise; and

(b) the average annual amount of
income-tax realised from the rice-mill
owners of this District during this
period?

The Deputy Minister of Finance
(Shri M. C. Shah): (a) The amount
of income-tax realised from the Mia-
napur District during the last flve
years is:

1949-50 ... Rs. 4,59,000
195051 Rs. 6.20,000
1951-52 Rs. 6.17,000
1952-53 ... Rs. 7.24.000
1953-54 ... Rs. 6,81,000
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(b) The average annual amount of
income-tax realised from the rice mill
owners of the District during this
period is Rs. 79,000,

ASSISTANCE TO SPORTS TEAMS

*2524. Dr. Ram Subhag Singh: WL
the Minister of Education be pleased
to state:

(a) whether Government give any
financial assistance to Indian sports
teams going abroad to participate In
international sports festivals:

(b) if so, how many such sports
teams were given financial assistance
during 1953-54; and

(¢) what was the total amount of
this aid?

The Minister of Educatlon and Na-
tural Resources and Scientific Re-
seardy (Maulana Azad): (a) Yes.

(b) Four.

(c) Rupees forty thousand only

(Rs. 40,000/-)

GRANTS FOR TRIBAL WELFARE

*2525. Shrl Sanganna; Will the
Minister of Home Affairs be pleased
to state whether allocation of grants
for 1954-55 for Tribal Welfare to the
various organisations and institutivns
has been decided upon?

The Deputy Minister of Home
Affairs (Shri Datar): No grant s
given by the Cenire direct to non-
official organisations and Institutions
for the welfaire of scheduled Tribes
In the case of er-Criminal Tribes
and Other Backward Classes a state-
ment showing the funds allotted to
non~official organisations is laid cn
the Table of the House. [See Appen-
dix X, annexure No. 181 The amount
allotted is, however, tentative and
will be finalised after the detalled
schemes submitted by these organi-
sations have been examined.
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INDIAN INSTITUTE OF TECHNOLOGY,
GPUR

*2526. ‘S8hri N. B. Chowdhury; Wil
the Minister of Education be pleased
to state:

(a) whether any special facilities
are given to the students belonging to
the Scheduled Castes and Tribes, in
the matter of admission to the Indian
Institute of Technology, Kharagpur;
and

(b) what is the approximate num-
ber of students who can study and
do research work in this Institute?

Tae Minister .of Education and Na-
tural Resources and Scientific Re-
search (Maulana Azad): (a) Yes. 123
per cent of the total seats are reserv-
cd for students belonging to the Sche-
duled Castes and Tribes.

(b) Upto 1225.
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The Deputy Minister of Defence

(Sardar Majithia): (a) Rs. 7.48,777/-

{b) and (d). A statement is placed
on the Table of the House. [See Ap-
pendix X, annexure No. 18]

(c). Rs. 1,23,39,573/-
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BORDER SECURITY PoLict

578. Shri Dasaratha Deb: Will the
Minister of States be pleasdd to state:

(a) whether the Tripura Govern-
ment have tn mainiain horder sccurity
police; and

(b) if so, what total amount has g0

far been spent by the Tripura State
during 1952-53 and 1853-54?

Ttie Deputy Minister of Homo
Affairs (Shri Datar): (a) There is
no separate border security police in
Tripura State.

(b) Does not arise.

PAYMBNT oF EsTATE-DUTY

579. Shri Anirudha Sinha: Will the
Minister of Finance be pleased to slate
the number of life insurance policies
issued upto March 1954, hy oifferent
companies for the specific purposc of
payment of Estate-Duty and the
amount covered by them?

The Deputy Minister of Finance
(Shri M, C. Shah): The requisite in-
formation is not available, as it is not
required to be submitted under the
Insurance Act, 1938.

Tosacco Excise DuTy (MIDNAPUR
DISTRICT)

580, Shri N, B, Chowdhury: Will {he
Minister of Finance be pleased 1o sicte:

(a) the total income during 1952-53
and 1953-54 from tobacco excise duties
from Midnapur District; and

(b) the expenditure over the ad-
ministrative machinery in that area
for the collection of this duly?

The Deputy Minister of Finance
(Shri A. C. Guha): (a) and (b). A
statement giving the available in-
fcrmation is laid on the Table of the
House . [See Appendix X, annexure
No. 20]

ASSISTANCE FROM INTHRNATIONAL BANK

581. Shri N. B. Chowdhury: Wil
the Minister of Finance be plcased to
state:

(a) whether it is obligatory on the
part of Government to accept the re-
commendations of the International
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Monetary Fund Mission in order to
qualify for assistance from the Inter-
national Bank for Development and
Reconstruction; and

(b) whether any of the recommen-
dations of the International Bauk have
been found t{o be unacceptable by
Government?

The Minister of Finance (Shri C
D. Deshmukia): (a) No, Sir.

(b) The International Bank's re-
commendations pertain chiefly to
fechnical aspects: of the projects put
up for consideration of loan assist-
ance, after technical scrutiny by its
experts and no occasion has risen so
far for Government not to accept any
such recommendation.

VicTorlIA MEMORIAL HALL, CALCUTTA

582. Sardar Hukam BSingh: Will the
Minister of Education be pleased to
state whether the question as.to the
lines on which the Victoria Memorial
Hall, Calcutta should be developed, has
been finally decided?

The Minister of Education and Na-
tural Resources and Scientific Re-
search Maulana Azad): No, Sir.

IroN AND CovPER IN RAJASTHAN

583. Shri Shobha Ram: Will the
Minister of Natural Resources and
Scientific Research be pleased to state:

(a) whether iron and copper de-
posits have been surveyed in Rajas-
than; and

(b) if so, what is the result?

The Minister of Education and Na-
tural Resources and Scientific Re-
search (Maulana Azad): (a) Yes, Sir.

(b) Information regarding reserves
of iron and copper ores in Rajasthan is
not available. It is reported” that iron
ore deposits are not large and that
the copper ore deposits are encourag-
ing.
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TEACHERS FOR PRIMARY SCHOOLS,
TRIPURA

584, Shri Dasaratha Deb: Will the
Minjster of Education be pleased to
state:

(a) how many new teachers have
been appointed for the primary
schools of Tripura from 1953-54 so
far: :

(b) how many of them are tribals
and how many are non-tribals; and

(¢) what is the minimum academic
qualification required for tihese posts?

The Minister of Education and Na-
tural Resources and Scientific Re-
search (Maulana Azad): (a) 244.

{(h) Tribals: 4
Non-tribals: 240

(¢) Matriculation or school Final
Examination passed.
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The Deputy Minister of Finance
(Shri M. C. Shah): (a) Particulars of

gross premium written direct in India
in 1952 are:

Life General
Rs. 6°8 crores Rs. 9-4 crore

(b) Information is not available
in respect of general insurance busi-
ness. As regards life, foreign insur-
ers held under trust, under section 27

182 P.S.D.
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of the Insurance Act, Government
and approved Securities to the extent
of Rs. 31.77 crores on 31-12-1952.

(c) The information is not requir-
ed to be furnished by insurers under
the Insurance Act.
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forw a1 Tt T wTOr & EwrAITeAy
¥ faarey 39 T aew v feh
ufa =g #Y g ?

The Deputy Minister of Hoeme
Aftairs (Shri Datar): (a) and (b). A
sum of Rs. 2,98,000 was spent on
advertisements. The entire sum was
spent on advertisement in English
papers, as the Commission's adver-

tisements are not published in region-
2l or vernacular language newspapers:

CAPITAL REPATRIATION

587 S Shri K, K. Basu:
: 'L Shri N, B, Chowdhury:

Will the Minister of Finance be
pleased to state:

(a) the total amount repatriated or

remitted by foreigners, year-wise
since 1945; and

(b) what proportion of these
amounts represents capital repatria-
tion? -

The Minister of Finance (8hri
C. D. Deshmukh): (a) and (b): The
necessary information is being collec-
ted and will be placed on the Table
of the House in due course.

farey yAw § ava® IR Ao Qe wT

yee. st mewm fag: sar faw
A qg TAR W Fq7 w0 fF Ay
TR AW IR ATeT fEEmer
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AMNwaa feaar arfew arawT qr g@T-
T g T g ?

The Deputy Minister of Finauce
{(Shri A. C. Guha): Government have
no information with regard to the av-
erage annual income-tax or excise
duty paid by a lobacco grower in
Vindhya Pradesh but generally speak-
ing tobacco growers in Vindhya Pra-
desh as well as elsewhere would not
pay income-tax on their income from
the sale of tobacco where the only
process performed is to render the
tobacco fit o be taken to the market.
Such income is treated as agricultur-
al income which is exempt from in-
come-iax.

In 1952-53, the produce of 4374 out
of 6665 growers of tobacco in Vin-
dhya Pradesh was totally exempted
from excise duty, having been treat-
ed as cultivated and cured for the
growers’ household consumption. In
the case of the rest, the produce in
excess of the duty-free allowance for
household consumption was mostly
sold to wholesale dealers who either
paid the duty themselves or bonded
the tobacco in warehouses without
payment of duty.

SMUGGLING OF GOLD

589. Shri Raghuramaiah: Will the
Minister of Finance be pleased to
state whether it is a fact that gold
worth Rs. 1,10,000 smuggled from Goa.
was found in a goods train engine at
Castlerock station on the 27th April,
19547

The Deputy Minister of Finance
(Shri A. C. Guha): Gold worth about
Rs. 1,36,400 was seized at Castlerock
on the 27th April, 1854 from a rail-
way engine attached to a goods train.

CHIEF TeCHNICAL OFFICE OF IJEFBNCE
ORGANISATION

§91. Shri Jangde; Will the Minister
of Defence be pleased to state whe-
ther the Chief Technical Office (Audit
Section) of the Defence Osgsnisgtion
is intended to be brought under the
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control of the Comptroller and
Auditor-General of India?

The Deputy Minister of Defonce
(Sardar Majithia): There is no orga-
nisation known as Chief Technical
Office (Audit Section) of the Defence
Organisation.

If the Hon'ble Member refers to
the Organisation of the Chief Techni-
cal Examiner which functions under
the Quarter-Master General, I may
add that there is no proposal to bring
this organisation under the control
of the Auditor-General of India.

MICROSCOVES

592. Dr. Rama Rao: Will the Minis-
ter of Defence be pleased to state:

(a) the number of [Iligh Power
microscopes with oil-immersion lenses
manufactured in 19852-53 and 1953-04
by the Ordnance or other Defence
Industries;

(b) the number sold in
period;

the same

(c) the number supplied free or at
concession rate to the State Govern-
ments in the same period;

(d) the annual indigenous produe-
tion and annual imports;

(e) whether the optical glass used
{s manufactureq in India or imiported:
and

(f) if imported, from which country?

The Depuly Minister of Defence
(Shri Satish Chandra): (a) No high
pdwer microscopes Wwith joil-immer-
sion lenses were produced in any of
the faclories under thc Ministry of
Defence during the years 1952-53
1953-54. Six microscopes of the stu-
dant type—without oil-immersion
lenses-—were, however manufactured
during the year 1053-54.

(b) and (c¢). Do not arise.

(d) Government are not aware of
any factory in the country which
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produces microscopes with oll-immer-
sion lenses. Records maintained by
Customs authorities, which are the
source of information in regard to
imported stores, do not disclose the
specific types of microscopes. Conse-
quently, it would not be possible to

14 MAY 1954
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say how many microscopes with oll-
immersion lenses are imported annu-
ally.

(e) and (f). Optical glass used In
the manufacture of student micro-
scopes is imported from the United
Kingdom.
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LOK SABHA
Friday, 14th May, 1954

————

The Lok Sabha met at a Quarter Past
Eight of the Clock.

[Mr. Speaker in the Chair ]

QUESTIONS AND ANSWERS

(See Part I)

—
9.24 A.M.

PAPELRS LAID ON THE TABLE

MEMORANDA FROM MEMEBERS ON DE-
MANDS FOR GRANTS (RATILWAYS) FOR
1954-55

The Deputy Minister of Rajlways
and Transport (Shri Alagesan): I beg
to lay on the Table a copy each of
certain further statements containing
replies to certain memoranda receiv-
ed from members in connection with
Demands for Grants (Railways) for
1954-55. [Placed in Library. See No.
S5-169/54.]

———

CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL

PRESENTATION OF PETITION

it g¥o gwo fyadr (forer gt
q%) : frfams Tri=ER FiT s
fae, Uy 9 OF STHAr 97 § "@aTw &
TEE AGT FE@T § |
193 P.S.D.

7388

CORRECTION OF ANSWER TO SUP-
PLEMENTARY QUESTION TO STAR-
'  RED QUESTION NO. 606.

The Parliamentary Secretary to the
Minister of Education (Dr M.. M. Das);
While replying to a supplementary
put by Seth Govind Das on 4th De-
cember, 1953, it was stated as follows:

“Finally, we asked the Dakshina
Bharat Hindi Prachar Sabha which
has long experience and has been
working for years to prepare a
scheme for propagation of Hindi
and agreed to grant money at
once. The Sabha sent the scheme
and it was accepted.”

The correct position is that
the Akhil Bhartiya Hindi Parishd was
asked to prepare a scheme, and the
said Parishad submitted a schenie to the
Government. This scheme was
accepted and a grant has been given
for the purpose of implementation. It
may be mentioned that Mr, M,
Satyanarayana, M. P. happens to be
the Secretary of both these organisa-
tions.

DESIGNATION OF HOUSE OF THE

PEOPLE AND PARLIAMENT SEC-

RETARIAT IN HINDI AND
ENGLISH

HegW VAT . WA TI=T Y
fafee € fr et woT & e war
& “grIw e & g F7d 1 WK
fet ®7 Trsr  WTOT F 9T 9 AT FH
#Y faalT ® o waw A1 ag F A=A
¥, o @aw ¥ Far #7 geafy ¥, 99
ug fre=y e € e 39 9w 9y o
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Pgople and Parliament Secretariat
in Hindi and English
[reme W]
ar 9< ‘S gar’ F TTR ¥ 9FTQ
W, WX TIT T G FEET 9 TE
sivgs g s o

ATTAT T §& & qfw=req &1
amr ‘S gar wfvarea” e, @)
ax ¥ s Afew anfz o= o ¥ AR
L1 i

Some Hon. Members: Can we have
the translation of it?

Mr. Speaker: For the benefit of hon.
Members who do not know yet Hindi
perfectly, I shall just state this in
English.

Hon. Members know that ‘ilouse of
the People’ is the English expression
for the Hindi term ‘Lok Sabha' and
as a further step in the process of
adoption of Hindi as the national
language in this House, I have decided
with the concurrence of the Leader
o¢ the House that this House should
officially be known as the ‘Lok Sabha’
and all Parliamentary papers should
carry thig title.

Accordingly, the Secretariat of this
House will be known as the Lok
Sabha Secretariat. Notices ete.
may be addressed henceforth accord-
ingly.

An Hon, Member: ‘Secretariat’ is
going to be in English?

Mr, Speaker: That will be changed
accordingly. The House of the People
will be known now as the Lok Sabha.
Its Secretariat will be known in
English as the Lok Sabha Secretariat—
Lok Sabha being the proper name—
and in Hindi, it will be known as Lok
Sabha Sachivalaya’. ‘Sachiva’ means
a secretary.

Shri Velayudhan (Quilon cum
Mavelikkara—Reserved—Sch. Castes):
On a point of doubt. Will the Consti-
tution also be changed accordingly?

Shri Gadgil (Poona Central): It is
already changing.

Members of Parliament
Bill

Mr. Speaker: This is in pursuance
of the Constitution. The hon. Member
will do well to read the Constitution
again.

Shri Bansal (Jhajjar-Rewari): May
I know what the Members of the Lok

Sabha will be called, instead of
M.Ps.?
Mr. Speaker: That question I have

yvet to consider, and when I consider
it, I shall say something about it.

DISPLACED PERSONS (COMPEN-
SATION AND REHABILITATION)
BILL

The Minister of Rehabilitation (Shri
A. P, Jain): I beg to move for leave
to introduce g Bill to provide for the
payment of compensation and rehabi-
litation grants to displaced persons and
for matters connected therewith.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to provide for the
payment of compensation and re-
habilitation grants to displaced
persons and for matters connect-
ed therewith.”

The motion was adopted.

Shri A. P. Jain:

I introduce the
BilL

[Mr. DEPUTY-SPEAKER in the Chair]

SALARIES AND ALLOWANCES OF
MEMBERS OF PARLIAMENT BILL

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
I beg to move®*:

“That the Bill to mprovide for
the salaries and allowances of
Members og Parliament be taken
into consideration.”

*Moved with the recommendation of
the President.
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I do not want to go into the history
behind this Bill, because more than
once I have told the House how a Joint
Committee of both the Houses was
constituted, and what the recommenda-
tions they made were. The House is
also aware that for various reasons,
though the first report was presented
in July 1952, no specific legislation on
the subject was passed by Parliament.
Only on 27th March last. with the per-
mission of the House, the old Joint
Committee was revived, and the matter

. relating to the salaries and allowances

of Members of Parliament was referred
back to it, to consider the whole gques-
tion in the light of the changed cir-
cumstances, particularly the abolition
of I class in some of the railways. The
Report of the Committee was placed
by you on the Table of the House some
time back, and the House is fully aware
of it by now.

The Report of the Committee was
almost unanimous, except for one par-
tial minute of dissent. When that
Report was placed before Government,
they came to the conclusion that as the
matter directly concerns the Members
of Parliament, and as the Report of
the Committee which .was representa-
tive of all the groups in both the Houses
was almost unanimous. it was not pro-
per or desirable on their part to make
any change in it. So, you will find
that this Bill has been drafted on the
recommmendations of the said Com-
mittee, except for one minor change,
and that is with regard to the period
of option. This is the attitude of
Government, in short, with regard to
this Bill. Government will not, there-
fore, propose any amendments. except
one or two of a verbal nature, of which
notices have been given by me. With
regard to the major points, if any
amendments are moved or opposed,
Government's attitude will be comple-
tely neutral. The matter is left entire-
1y to the majority view of the House.
That is always done, but more parti-
cularly in this case because it affects
and concerns the Members directly.
Government have, therefore, made this
Bill a non-governmental and a non-
party matter.

14 MAY 1954 of Members of Parliament

Bill = 7%
In view of this, I hope that the House
will not take much time, and will pass
the Bill immediately, so that I may
take it to the other House for consi-
deration before they adjourn. We are
anxious that the provisions of the Bill
should be given effect to from the first
of the next month. Sir, I move.

Mr. Deputy-Speaker: Motion moved:

“That the Bill to provide for the
salaries and allowances of Mem-
bers of Parliament be taken into
consideration.”
I have received notices of two
amendments.

Shri Velayudhan (Quilon-cum-Mave-
likkara—Reserved—Sch. Castes): I beg

to move:

“That the Bill be circulatea for
the purpose of eliciting opinion
thereon by the first day of the
first week of the next session.”

I want to say one thing in this
connection. My amendment was not
originally like this. What I had
given notice of was:

“That the Bill be circulated for
the purpose of eliciting opinion
from the constituencies of the
Members of Parliament by the
first day of the first week of the
next session.”

The phrase’ from the constituencies
of the Members of Parliament * has
been omitted. I do not know why.
However, I move the amendment as

it is today.

Mr. Deputy-Speaker: ‘Constituencies
of Members of Parliament’ means the
whole of India.

Shri Nambiar (Mayuram): The public
opinion is that we should not be paid

anything.
Shri V. G. Deshpande (Guna): May
I support the amendment?

Mr. Depuiy-Speaker: I
upon hon. Members later.

shall call
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[Mr. Deputy-Speaker]
There is another amendment by

Shri Raghubir Sahai. Is the hon.
Member moving it?

it Y | TE EAS T gg W 9w g

o IfE< &, @ A g T/@F  gh

ff 3tz g ¥ seedAfesr fg ma 4 fr
Shri Raghubir Sahai (Etah Distt.—

North East cum Budaun Distt.—East): “The Committee decided that

I am not moving it. Members of both the Houses
should be paid a daily allowance at
the rate of Rs. 35

JTeRE HEIET, FaEr & e A
g4 T ad g\ fHe W aw aw wrf
s A gE | sz A F
fafireet welgw 5@ =T 97 9@ 5
& wam 3% T &< faar o aw
W gHEAT T AT MET § IHH TH
FY T & AT TF UReshe o
T TET Y BT sqTEE FRET ®OWSAT
Mr. Deputy-Speaker: Hon. Members AMA | F A O wE 9T Foew A
will be short, brief and sweet. ¥ Qorediv AT AFOT F A T o

=it aréeT T (FAEAe T FrtaTdr FYF §, TAW A F ATAA
FF) 1 JUTqH TEED. T T WYY A FATT FAXE | AT
Mr. Deputy-Speaker: Starting in a fire off e FREY 7Y Feae s & 97
new language need not mean any Tz T Erm, @ﬁw AT | T

difference in salary.
= EIOTET TR ST WAL S e wrw & e g e A
wﬁﬁwgmwﬁfméﬁ:vu wTar’

HENRT 7 WS AT § FTEATE TE H N
&, gafed & o st Treg T F Ao ATfaw 3= AT ¢ war &fw derew
SR E 1 W xe 49 ¥ w59 ErTT 1 =T &Y Safew & fod 9w w0
. faeat | # fgama 53F 3@ @1 g fF 95t
FEAT qEAl §, 9§ 7 aga ' Far A7 - AN
N FHET H W1 73 gAT 97 fiF a¥ 7 <xvoo
gFaT & | IGF WAEF WgET A wEl o y
fr Tk fé oY Shrere § I o A e NE 5w Vao ST S
cadi g e % fir &= 3¢ wuar &fFs & feara & oo
S - T WE ¥ IAT AT & | 9w 2o fa
ATORT FerAeTT & S TR WA 1 Feeer S o
FY dY aA FEr wAT °7 aeare g T (Fgeaer wfest):
g ¥ fav F f=a ar

“There was general agreement on
the need for a reduction in the pre-

Mr. Deputy-Speaker: The House will
now proceed with the discussion of
the original motion as well as the
amendment.

Shri S. S. More (Sholapur): What
happens .o the other amendments?

Mr. Deputy-Speaker: The other
amendments are for the clauses. They
will be taken up, after the considera-
tion stage is over.

Shri S. S. More: May 1 know the
time allotied for consideration?

sent rate of daily allowance drawn
by Members”.

g W NI AT 7 & Fr ST A9 98 Yo
8 OF ¥ §9 79 5@ ¥ fud #7327

=t qréMwT I| : FEN | AT Av
Tgr war & 58, S g9 w7 oaw
forar a7 fF &9 a9 & fog zaar faear
anfed, Iad waEr & |



7395 Salaries and Allowances

# sy Fem wvgen g v fow
HereaT ey & fod gw ww & fFoew
A FTEIAE . ...

oMo qAe &ro WT (wrfmgw) :
B E

=it artre T o 3o fegenEr
& T AT ALY & AT AT TS 7 |

€10 Qe &To &T @ A& STET |

* AT W Ew € dwl a5 w1

Y gremwT T a1 ST gHAd
ST ATEY I § IHF T IR AGHAT
e A ATT FLTE | HGTOHT ST A ST
qrlt 1 993 gw far 971 wuv ag &=
fﬁﬁ-mﬁ&mdoooww
C4 oo TIF AT & 4T %000 TIF TATT
g7 w% age 3w g § fr o W@
W BFG FH BT § IART AT EFHIC
& FE | AT FH OF fra ¥ el
FTFE, Fo AL FeA A/ a=ST I
g | a8 @ st I Ww W@ &, 99N,
HTOHT THT & Y FgAT TEAT B,
gauT gPIW F AT Tex &
qTEE, USHEIE F W H
greaTeaE a9 T4 § |

TF AT T T qA Ao HF HIGH
g & | UF Swa gAr 91 fF Yoo
wqg wifew X o wF IfAw wa
g =rfed 1+ 7@ @Y e fF vle
FRTe ) AL I ST Fard 7
&\ & & =% g 7, ¥ @rar grar
gefegas saeft g 1 9ar A =@
¥3o # 747 § fF o gE =TT It
g & fF 3o AT e 3¢ wE &
aifgd) T s frgaiqes &
FPT FAIE & | WX WG T4 F F qET
ST I TFET TG o Tg o HEE F
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ey §, fasiaw< A /9 +71 any o ¥
aarT w5y &, ¥ § ¥Ro + ¢ 1 wafed
| EII9 & QUHA 9« FF=L § AT FIGT
g & saTr oew T fEd | A9 Yoo
T8 HIT % w99 w afwd 1 W
Ro AE ENIT @Y HE e+ A& FF
HAT | HAC AT BTHA a1 &40
wqreT & o smTT ¢ &9ar Y guEST saraT
e gFar § A7 SEFT g9 SWT AR
1 W §fF w30 F W ATWEA

.gar &, zafed o4 F frar &1

=t AT Wo WA (WEET) ¢
Iy foas w9 @i & 7

St LT T ;A S FO FETAT
g, TE ST 37 uF ORvenee & 9u4 faar
gAT & | Tedr fdie 7 oY 34 99 947
AIger ST F@I gl A aA@ F
fod difas g fF gedr st 5T a4 T
ot YT 997 i §9 a7 frar a1 IE
AT ST =Jrfed o

ffrex ges 4 nfr awerar fr
a7 ¥ 27 g1 a9 9 g© TS g1 TE g4
T FOTH T A1 B fRoar a1 a8 3=
AR T FEFTETTATE | B FOIE A
gaw I ¥ B Ford Ba¥ fawar §
I FFE FOTE AEl § a7 s FoId
foresan & | IOF 19 FSQ AT CHTIHS
T F9T grae §, T 7 AG srAAT | H
THET WEGR AE T GHaT § | @ioq
ST g Y TIAT 9T JAT FY qATET FAT
g # ¥wam wr Afaasr sea g
fr gx orfeame & =< FO4C 98
ey & v Toedr awwd w1 aedr
T FT =Ta, a1 g€ =91 &7 fFar s
e ofT EMITITIN &1 FH FGT &1
R AT € AT W FHL IHL HFLAT
ey &
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Mr. Deputy-Speaker: Hon. Member
ig evidently speaking on an amend-
ment which is not before the House
now. '

Shri Sarangadhar .Dna: 1 did not
speak on the amendment. )

Mr. Deputy-Speaker: What is wrong
in the Bill? ) s :

ot arwwT T faw & AR §
7g am & i g fawr S 7@ o
a7 &Y §6 I A A9 aF 89 &1 W a0
o feT ga8 SaTSe FAA q F oA
M | 48 99 ¢ ¥ &% e
T qE T fae & AT § adr wer
g R & 58 fo &1 fadw w71 g0

Shri Velayudhan: When I moved this
amendment last, I was having the Re-
port of tHe Commitee as well as other

Mr. Deputy-Speaker: When is this to
come back to the House? Is it one or
two years later? What is the date
given? '

Shri Velayndhan: It is already given.

Shri S. S. More: Sometime after the
next session, it will come.

Shri Velayudhan: When I was about
to give notice of this amendment. I
was having the papers supplied by
the Parliament Secretariat or, rather,
the ' Lok Sabha Secretariat as
well as the Committee’s Report which
I hope, is with all the Members of the
House. When I moved this amendment
I was very serious about it, because the
view Iwashaving in my mind was that
this subject should have been thorough-
ly known now to the public. and not
only to the public but to the consti-
tuencies wherefrom we all come.

An Hom. Member: You do not know
the meaning of ‘constituency.’

Mr, Deputy-Speaker: There -was s0.

much of discussion yesterday that the
constituencies are in the melting pot.

Bill
Shri Velayudhan: When I read the
Report I must tell you frankly that 1
wag very angry.

Shri 8. S. More: He was very hungry!

Shri Velayudhan: I was very angry
over the members of the Committee,
because I wa# thoroughly—I must tell
you frankly—dissatisfied with the re-
port they have presented to the House.

Mr. Deputy-Speaker: The first Re-
port or the Second Report or both?

Shri Velayndhan: The Second Report.
To tell you frankly, I was not only an-
gry but I was thinking that it was an
irresponsible Report presented ton this
House. It is not a personal matter to
me only; it is not a personal matter
not only to the Members of Parliament;
it is a matter which is concerned with
the people of India as a whole. I was
not at all feeling a delicacy over this
matter; on a previous occasion, when
the Salaries Bill for Ministers came to
the House some two years before. I
supported that Bill, simply because I
felt that the salary of a Minister must
have some relation to the responsibili-
ties he is carrying. In the same way, 1
was wondering why when we came to
the new Parliament, the Government
had not fixed a salary—whatever may
be the amount—for Members of Parlia-
ment. Of course, when the Minister of
Parliamentary Affairs introduced this
Bill today, I do not know why he said
that he is keeping neutrality over the
Bill, and at the same time, he was in-
troducing the Bill on his own behalf, I
must tell you that we must take a
courageous stand over this matter, be-
cause it affects not only our personal
constituencies but also the constituen-
cies wnere we have to go and work.
There were so many suggestions from
so many Members, but I must tell you
frankly that the Rs. 300 which was
suggesfed by the committee or the
alternative arrangement that was
suggested is not agreeable to me.
I must say that we must have
a standard salary which must be
in conformity with the responsibilities
we will have to discharge not only
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as Members of Parliament but as re-
presentatives of the people in the vari-
ous constituencies. There is a lot of
misunderstanding or ignorance......

Mr, Deputy-Speaker: There is too
much noise in the House. Hon. Mem-
bers want evidently to increase the
Rs. 300 to something more.

Shri Velayudhan: There is a lot of
misunderstanding or ignorance in the
minds of the public regarding the emo-
luments we are getting even now. I
can tell you that there are many people
in the country even today who believe
that we are not only getting daily
Rs. 40 for all the 365 days, but we are
also getting free houses, free travel..

Dr. Lanka Sundaram (Visakhapat-
nam): Where?

Shri Velayudhan: You ask me,
‘where’? Not to heaven! They believe
that we are not only getting free
furnished houses, not only free travel,
but we are getting all the amenities in-
cluding even telephones. That is the
public idea. Even the other day, when
some of my friends from South India
came to my house, they were thinking,
what a beautiful house it is, and
thought at the same time that we are
ir enjoying all this. They were
envious of us. This is the information
that is now being circulated in the
country today. The public as a whole
is having this feeling.

Mr. Deputy-Speaker: What is the
good of circulating unless all the coun-
trymen are brought here and shown the
houses etc.? .

Shri Velayudhan: I shall not cut jo-
kes with you, Sir, in this matter. When
we decide anv salary, even though the
matter 1s pertaining to us, we must see
that whether a standard salary is given
to the Members of Parliament because
it is an internationally accepted princi-
ple—not only in Asiatic countries
but in other countries also. When
I read of the amenities enjoyed by
the Members of Parliament in other
countries, I was jealous of them. I
must say that they are having a higher
prestige and position than in India.
The responsibility for this should be
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shared by the Government also. 1t is
not because the public is apathetic to-
wards us; the executive will have to
share a large portion of the responsi-
bility for having left the Members of
Parliament, in India the representa-
tives of the people, in a lower category.
When we go even to parties, we ses
Assistant Secretaries and Under Secre-
taries enjoying a higher status than
that of the Members of Parliament. I
have not seen such an attitude towards
the Members of Parliament in any other
country by the executive.

Mr Deputy-Speaker: The hon. Mem-
ber is not asking this House to decide
on this Bill the rank and privileges
of sitting and seating.

Shri Velayndhan: I was only giv-
ing an example of how Members of
Parliament are being treated and
this is wvital part of it.

Mr. Deputy-Speaker: Even after
fifteen minutes, the House is not in
possession of an idea as to what he
wants.

Shri K. K. Basu (Diamond Har-
bour): Are we not to close the whole
discussion to-day at 10-457 In that
event, some sort of rationing has to
be done.

Mr. Deputy-Speaker: The hon.
Member must conclude. He may say
that it should be Rs. 300 or Rs. 200 or
Rs. 3,000, anything. It is only a
small issue.

Shri K. K. Basu: He is not sure
of what he wants.

Shri Velayudhan: I was only
pleading that the Members of Par-
liament should get amenities for the
discharge of their duties in conso-
nance with their position and salaries.
I am not for a high salary as the
1.C.S. or the 1.P.S.

An Hon. Member: Why?

Shri Velayudhan: We can draw
from the Exchequer a moderate
amount which will not be judged by
the people as wvery higk salary. At
the same time. I am certain that if
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we draw a salary of Rs. 400/- ot
something like that, the public will
not think that we are drawing a high
salary. 1 am very particular in say-
ihg that when we are attending the
Parliament, we should get larger
amenities in the city; not only a
house but a free telephone should
also be given to us. I do not say that
we should be paid for the trunk calls
also. But the basic charges which come
to something like Rs. 30/—or Rs. 35/—
should be exempted.

10 Anx

An Hon. Member: What about the
frigidaire and cooler?

Another Hon. Member: He has put
it in cold storage.

Shri Velayudhan: 1 know some
hon. Members want cooler and air-
conditioning. At the same time, we
must have a sense of proportion.
When I was an officer of the Gov-
ernment,, I was drawing more than
Rs. 400 and 1 was having a car.

Dr. N. B. Ehare: Whisky also?

Shri Velayudhan: But. when I be-
came Member of Parliament, what
I did first was to sell away the car.
I do not know why people are very
particular about a daily allowance of
Rs. 21. Why not it be Rs. 20?

Some Hon. Members: 420.

Shri Velayudhan: I demand that
we should get one II class fare all
over India and one II class and one III
class fare when we come here for
the session (Interruption). I do not
want a double IT class.

An. Hom. Member: Why?

Shri Velayudhan: I do
my wife.

These are my propesals and I hope
the House will accept them.

Acharya Eripalanl (Bhagalpur eum
Purnea): Mr. Deputy-Speaker, I

not bring
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may be excused if I say this is
matter on which we have got to
serious. It is a question of our
emoluments and wa& ate to be the
judges thereof, and the country will
judge us as we decide this issue. We
were drawing' an allowance of Rs. 45/-
per day. Then, we had a voluntary
cut apd we drew Rs. 40/-. So
far as I remember, when this ques-
tion was again put before the House
and a committee was appointed, it
was expected that we will again
undergo a voluntary cut of Rs. 5.
That was rumoured to be the inten-
tion, if I remember aright.

An Hon. Membér: That was the
decision.

ir.

Ackarya Kripalami: I do not know;
that was perhaps the first decision.
But, now there are many proposals
that are in the air and certain pro-
posals that have been made by the
Committee.

¥From the earliest times of self-
government, membership of Parlia-
ment, of an Assembly or a local
body has been considered as a volun-
tary patriotic duty. The theory is
that this patriotic duty should be
performed as a citizen's duty and
there should be no charge for it.
But, afterwards, slowly as the work
of the Assemblies and Parliament
increase and. -in the discharge of
their duties, the Members incurred
certain expenses it was considered
fair and first that they should not
be out of pocket and should receive
some remuneration. So far as
local self-governrnent is concerned,
even today in theory and in practice
it is a citizen’s duty to help in the
administration of local affairs without
remuneration. That being the case,
I think it would be useless for wus 1o
say that our Parliamentary work is
a whole-time job and that we must
get the sllowances which would
enable us to live in comfort and
keep our families in comfort. It that
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were really the theory, I think a
moderate household in New Debhi, if
there are no superfluous children......

Shri Gaidgil (Poona Central): Do
not speak in personal terms.

Acharya Kripalani: I think a
moderate household i New Delhi
would require at least Rs. 1,000.
Either you accept these changed
facts or the old theory. For myself,
I would request the House to ac-
cept the old theory that this is not
a whole-time job, that we must not
expect for our parliamentary services
the remuneration that would carry
all our expenses, including the
maintenance of the family and the
education of our children, and also
the money that we spent when we
stood as candidates for election. If
that were b0, even the Rs. 1,000
would not suffice. Today when a
proposal is made to increase the
allowances, the theory behind it is
that ours is not a whole-time job, it
is in part a patriotic duty in the dis-
charge of which if we have to suffer
a little hardship, we should do so.

There is another consideration also.
We, the Members of Parliament,
have to be as ememplars to people in
the services. The previous speaker
talked of the dignity of the Members
of the House. e thought that dignity
consisted in our getting more facili-
tles and more allowances. The dig-
nity of a person according to him
depended upon the salary or the
allowances that he got.

Shri Velayundhan: That is mis-
representing me. I never intended
that nor even said that.

Acharya Kripalani: Aayway, it
may be that some people think in
those terms even' if he doé&8 not. To
all those who think in such terms; I
would point out that so long as we
were fighting for freedom, cutr dig-
nity consisted in other things than
Our earnings or emoluments. We
were dignified even when we wore
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dhoties as thick as canvas and with
two patrts sewn together, when we
went into villages, when we lived
with the villagers and when many of
us did not know where our next
medl would comé from. I would
wish that we approached this ques-
tion of our emoluments and our
personal dignity against the back-
ground of our immediate past.
There ms#Ay be novel ideas about dig-
nity that have come after indepen-
defice, but we must discard such
idens. We must take it that we
have to live a hard life even though
those whom we appoint as officers
draw higher salaries and live more
comfortably. We have got to set an
example to them. Thetrefore, I would
request the House, and éespécidlly the
dominant party, whose vote will
decide this matter, that our allowancs
should be a little less than what it is
today. I am conscious of the fact
that this will entail much hardship;
but this hardship we should bear
cheerfully and show that we were
good patriots not only when we were
struggling for freedom, but are so
even after independence and that our
firstpanxiety is to put our country on
a sound economic basis. Remember,
&ir, that if we go on increasing our
emoluments, we will come to a stage
when this poor country will find that
financially democracy is burdensome.
For every one Governor and four or
five executive councillors who car-
ried on the busifiess of this country
before independence we' have now
a Governor, who governs no more,
and thirty or forty Ministers, Add
to that if our own expenditure goes
ofi increasing, from the financial
point of wview, this poor country will
find that it is not worthwhile to have
a democratic Government. The coun-
try would rather prefer an autocracy.
I have seen this happening in former
Indian States. People find the bur-
den of tamation is mere than what it
used to be in the days of the Indiam
Prihces who squandered money here
and abroad. The luxurious life they
led dig not make for economy. But
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today even the citizens of these In-
dian States find democracy more
expensive than the extravagant
princes who used to squander money
indiscriminately. We must see that
we do not make democratic rule im-
possible on economic grounds.

These are a few ideas that have
occurred to me and 1 suggest them
for the serious consideration of the
House. If we behave properly, we
will find that the services, and I am
sure the Ministers also, will make
proportionate cuts in their salaries.

Mr. Deputy-Speaker: The time al-
lotted for this Bill is two hours. What
time shall I allow for clause by
clause consideration—one hour? And
then the third reading? 1 think we
might give up any discussion during
the third reading.

We started at 9-28: it is now nearly
one hour. The only question for
consideration is whether the emolu-
ments should be in the nature of
salaries or allowances; if it is to be
salary what should it be; also, whe-
ther any additional amenities should
be provided.

Shri N. V. Gadgil: May 1 suggest
that instead of wasting our time at
the consideration stage, we may
straightaway go to the clauses?

Mr. Deputy-Speaker: That is what
1 also think. Therefore, I will put
the consideration motion now, and
give opportunity to members at the
time of the discussion on the clauses.

Shri H. N. Mukerjee (Calcutta—
North East): The point of view of
our Party has not yet been presented.
The whole thing hangs together: it
cannot be brought in the course of
the clause: by clause discussion. I
suggest that our spokesman may be
allowed to bring up his points before
the House. : .
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Mr. Deputy-Speaker: I will give an
opportunity to the hon. Member of
the Communist Party to speak in
general terms, in addition to the
particular matter. N

Shri K. K. Basu: There are other
matters, also, hike the travelling al-
lowance, etc.

Mr. Deputy-Speaker: 1 shall allow
opportunity for a full discussion. Is
it necessary for me to put the motion
of Mr. Velayudhan for circulation?

Shri Velayudhan: I do not wish to
press it.

Mr. Deputy-Speaker: The question
is: '
“That the Bill to provide for
the salaries and allowances of

Members of Parliament be taken
into consideration.”

The motion was adopted.

Dr. Lanka Sundaram: Before you
proceed to the clauses, may I draw
your attention to a point? I under-
stand that the Government are go-
ing to move certain new amendments
to this Bill.

Mr. Deputy-Speaker: They are for-
mal.

Dr. Lanka Suvndaram: No, Sir. 1
do submit that they raise the ques-
tion of procedure and the relation-
ship between this House and the
other.

Mr. Deputy-Speaker: They relate
to clauses 6 and 7. When we go to
them we can look into them. Now
we will take up clause 2.

Clause 2. —(Definitions,)

Shri S. V. Ramaswamy (Salem): I
beg to move:

In page 1, after line 8, insert—
“({aa) ‘day’ means a calendar

day beginning and ending at
mid-night;”.
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Shri 8. S. More: 1 beg to move:
In page 1,—
(i) line 12, omit “and”;

(ii) line 14, add at the end “and”;
and

(iii) after line 14, add—

“(iii) any other member whose
private income exclusive of all
taxes, is more than rupees three
hundred per head of the mem-
bers of his family;”

Shri N. 8. Jain (Bijnor Distt.—
South): I beg to move:

In page 2, after line 8, insert—

“Provided that when a session
of a House of Parliament or a
sitting of a Committee is ad-
journed for a period of not more
than two days, such period of ad-
journment shall be deemed to be
the period of residence on duty
if the member was present at the
place of the session of the House
or of the sitting of the Com-
mittee on the day of such ad-
journment.”

Th. Jugal Kishore Sinha (Muzaffar-
pur—North-West): I beg to move:

In page 2, line 17, after “business’”
insert “and the period of such residence
will include the day of arrival and de-
parture of the member;”

Mr. Deputy-Speaker:
moved:

Amendments

(1) In page 1, after line 8, insert—

“(aa) ‘day’ means a calendar
day beginning and ending at
mid-night;”.

(2) In page 1,—
(i) line 12, omit “and”;

(ii) line 14, add at the end “and”;
and
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(iii) after line 14, add—

“(iii) any other member whose
private income exclusive of all
taxes, is more than rupees three
hundred per head of the members
of his family;”

(3) In page 2, after line 8, insert—

“Provided that when a session
of a House of Parliament or a
sitting of a Committee is ad-
journed for a period of not more
than two days, such period of
adjournment shall be deemed to
be the period of residence on
duty if the member was present
at the place of the session of the
House or of the sitting of the
Committee on the day of such ad-
journment.”

(4) In page 2, line 17, after ‘busi-
ness” insert “and the period of such
residence will include the day of
arrival and departure of the member;”.

Shri 8. V. Ramaswamy: My amend-
ment seeks to introduce a new clause
for the definition of ‘day’. It is al-
ready existing and I shall read from
rule 2 of the existing rules. The
term ‘day’ means a calendar day
beginning and ending at midnight.
Though this word ‘day’ occurs at
about ten places in this Bill, the
definition is not there. It is such an
ordinary thing; everybody lives in a
day and yet the definition of the
Audit Department is entirely diff-
erent.

Mr. Deputy-Speaker: Is it not de-
fined under the General Clauses Act?

Shri S. V. Ramaswamy: There is
no defiinition in the General Clauses
Act; only “month™ and ‘‘year” are de-
fined there.

If T read a letter which I received
from the Secretary on a question
which arose with regard to my own
daily allowance and travelling al-
lowance,, the whole thing would be
plain. It reads: “I am directed to
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state that on exactly the same re-
presentation made by a member of
tne old Legislative Assembly it was
decided that the termm ‘days’ for the
purpose of rule 3 (of the rules
governing the allowance of Members)
should be reckoned as days for which
daily allowance is admissible. Ac-
cording to rule 1 (D) read with the
note thereunder, daily allowance is
admissible to a Member for the day of
arrival if he arrives in the forenoon
and for the day of departure if he
departs in the afternoon. Since you
left Delhi on the 11th February 1953
(forenoon) and returned on the 25th
February 1953 (afternoon), daily al-
lowance for both the days is not ad-
missible to you and so the inter-
mediate absence is to be calculated
from 11th to 25th February, 1953.
The fact that you attended the Ses-
sion in the afternoon of the 25th
does not alter the position.” So the
rule is such that: my physical absence
of 14 days is converted into an
absence of 16 days by virtue of this
rule. I took up this matter and
ultimately 1 received this order
allowing my claim: “We have ac-
cepted the claim since he arrived in
Delhi on 25th February, 1953 and
his absence is calculated in terms of
calendar days, that is, from 11th
February, 1853 to 24th February
1953, viz. fourteen days. The ab-
sence is less than fifteen days.
He is allowed allowance for the above
period with the concurrence of the
audit and the Ministry of finance.”
In view of this, I hope the House will
accept my definition as it would be
advantageous. After I won this point,
a number of hon. Members, I believe
about 10 or 12, came to consult me
because they also got in a similar
mess and their allowances were dis-
allowed. I gave them the points and
they also got their allowances. There-
fore: it will obviate all further diffi-
culties. And this is in conformity
with the practice in all the law
couris, th'e Railways, Audit, the com-
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mercial world, as a matter of fact
everywhere. This division of the
day into forencon and afternoon is
causing great difficulty. I need not
labour the point. I am sure the
House will accept the amendment.

Shri C. R. Narasimhan (Krishnagiri):
On a point of clarification. Clause
7 of the Bill gives powers for making
rules about day and part of day.

Shri S. V. Ramaswamy: I am mov-
ing another amendment to delete
that clause.

Shri S. S. More: I have already
moved my amendment (No. 5). In clause
2, namely the definitions clause, a
‘member’ has been described. The
purpose of the definition is to exclude
ministers: who are paid their re-
muneration or emoluments under a
different enactment and also officers
of Parliament, that is the Speaker,
Deputy-Speaker, Chairman and De-
puty-Chairman, for whom also there
is a separate enactment fixing their
emoluments. In addition to these 1
propose to introduce one more clause,
and that clause runs to this effect:

“any other member whose pri-
vate income exclusive of all taxes, is
more than rupees three hundred
per month per head of the mem-
bers of his family”.

It is very difficult to speak rather
fearlessly on this particular proposal,
and the previous speakers have made
it still more difficult for us. But the
real 1ssue is not whether we are
patriotically serving the country or
not.

Mr. Deputy-Speaker: What is the
effect of it? The House must know.
Will they work without salary or al-
lowance?

Shri S. . More: My submission is
that we must take into consideration
the economic conditions of the Mem-
bers. In the terms of our Consti-
tution we are out to reduce the in-
equalities in the wealth and other
happiness of the people. So I say
that people who have more than three
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hundred rupees per head of the mem-
bers of the family per month should
not be given any allowance. That is
the sum and substance of my conten-
tion.

Sardar Hukam Singh: Those who
have got that are already losing more
by way of income-tax.

Shri S. S. More: If you allow me
to proceed with my argument.. .

Mr. Deputy-Speaker: It is so clear.
Is it necessary to labour the point?

Shri S. S. More: I am not pinning
my arguments to this particular
clause. I want to emphasise a princi-
ple which we ought to take into
consideration in fixing our salaries
and emoluments.

Mr. Deputy-Speaker: Why does he
want the omission of lines 12 and 147

Shri 8. S. More: Only the word
“and” in line 12 has to be omitted be-
cause it will come at the end of the
first clause. It fas to be inserted in
line 14. That is all.

My submission is this. If you will
permit me to go into the history of
the House of Commons practice, be-
fore 1906 all the Members who were
elected to the House of Commons
were mostly coming from the rich
classes, from the capitalists or big
landlords. In 1906 the Members of
the so-called Labour Party came into
the Parliament. They were full timers
for the cause of labour. They had
no private income of their own and
these Members found it extremely
difficult to carry on their responsi-
bilities and their duties in the Parlia-
ment effectively wunless some pro-
vision was made for that purpose.
Sir, in 1911 a first step was taken for
the purpose of introduction of this
salary and an yearly allowance wvof
£400 was sanctioned for each Mem-
ber of the House. With wour per-
mission, Sir, I will read.....

Mr. Deputy-Speaker: Is there any
discrimination made between rich
and poor Members?

Bill

Shri S. S. More: I will come to
that and I am prepared to satisfy all
your questions.

Mr. Lloyd George who was the
then Chancellor of Exchequer, in
introducing this measure said--—it is
very important that we should take
into account the sentiments with
which he expressed these words:

“When we offer £400 a wvear as
payment of Members of Parlia-
ment it is not a recognition of the
magnitude of the service, it is not
a remuneration, it is not a recom-
pense, it is not even a salary. It
is just an allowance and I think
the minimum allowance, to enable
men to come here, men who
would render incalculable service
to the State and whom it is an
incalculable 1loss to State not
to have here, but who cannot be
here because their means do not
allow it. It is purely an al-
lowance to enable us to open the
door to great and honourable
public service to these men, for
whom this country will be all
the richer, all the greater, and
all the stronger for the unknown
vicissitudes which it has to face
by having to aid wus by their
counsel, by their courage, and by
their resource.”

Sir, when this provision was intro-
duced and this allowance of £400
was raised to £600 in 1926—I will
give you an instance—there were so
many Members in the House of Com-
mons who were not prepared to ac-
cept their pay-packets every month.
I would particularly cite the instance
of Mr. Baldwin who refused to have
his pay-packet saying:

“I am fortunately well off. I
need not draw upon the salary
which has been provided. It is
meant for those who have no
private means of their own but
who are called upon to render
some sort of service to the coun-
try, and whose financial worries
have to be removed by the State
if they want to obtain the services
of those people.”



7413  Salaries and Allowances

[Shri S. S. More]

Sir, this is the position which was
accepted theoretically and in the his-
tory of the House of Commons. We
can find so many names of Members
who did not accept their pay-packet

Now, it has been pointed out by
many persons that we must render
patriotic service. What do we mean
by patriotic service? Acharya Kri-
palani was kind enough to mention
our sacrifices during the national
struggle. But, he forgets that it was
a national struggle and we were at
war with a foreigner. Whenever we
are at war we have to suffer so many
hardships and we have to undergo
so0 many sacrifices. But. war condi-
tions cannot be made the perpetual
conditions of human life. During
war a soldier is prepared to live in a
trench, but you cannot take the
length, breadth and height of
the trench to decide the minimum
housing conditions required for him
when the war is over. We have
sacrified; there is no doubt about it
and some people have been reduced
to the poverty of church mice. Are
we excepted to go on sacrificing?
What is the value that we pay for
the sacrifice? You know what is the
plight of those who have been un-
fortunate enough to have large fami-
lies, When we married there was no
idea of family planning. It is a
recent growth and we people who
belong to the older generation should
not be considered or judged by the
modern conditions or modern concept.

An Hon. Member: Acharya Kri-
palani is also old,

Shri 8. 8. More: I do not want to
refer to any personal matter. I refer
to disadvantages. I do not refer to
advantages because having no
children is an advantage; they are
fortunate.

My submission is, take for instance,
many of us here are lawyers. Acharya
Kripalani was very particular to
emphasise that we should not treat
this duty as a full time one. It is
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easy to say a thing. Now, we are
lawyers and no client is prepared to
come to us. Not only that, eur
brother members in the Bar are
kind enough in freeing us from the
bother of clients. Whenever a client
goes in search of More, and asks an-
other member of the Bar as to where
he is, our brother members of the
Bar are kind enough to say: “He has
gone to Parliament and he has given
up practice”. They are all generous-
ly appreciative of my parliamentary
responsibilities.

An Hom. Member: You will not be
available.

Bhri 5. 8. More: My submission is,
what am I to do? I am speaking in
a personal strain. I do not want to
wound the feelings of anybody else
by taking him as an illustration. I
would have very well taken Shri
Velayudhan as my yardstick. I deo
not want to talk n} that way.

Shri Velayudhan:
you to do it.

I do not want

Shri S. 5. More: When he was an
officer, he was pgetting Rs. 400 a
month and he had a car. I fail to
understand how a man with a large
family could maintain a car un-
less. ...

Shri Velayudham: But, my hon.
friend does not know that my wife
also was getting a decent income.

Shri S. 8. More: I accept this con-
fession. If she has got a decent in-
come, he has no right to get any
allowance. His wife can maintain
him. She is a sort of an unemploy-
ment insurance for him.

My submission is, it is no use tak-

- ing a partisan view in this matter.

What is the minimum standard that
a Member of Parliament is expected
to maintain? If I am to do some
mental work here, I have to pur-
chase books. There are many Mem-
bers who have to purchase books,
leave aside filling the bellies of their

A Y
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wives and their families. My sub-
mission is that you must fix up a
minimum standard. In terms of the
Constitution, you say that you are
out for justice, political and social
and economic. I do not mind if you
introduce a minimum standard for
every one of us which will be in
tune with the average of the common
people. Let that standard be applied
not only to Members of Parliament,
but let that standard be applied to
all the business magnates; let that
standard be applied to the Ministers
and to everybody else who has a
larger income than that required to
maintain the minimum standard. It
is no use asking the poor man to do
patriotic work. There are occasions
when our wives fall sick, when our
children fall sick. We have not got the
money in our pocket to get the best
and competent medical aid. We are
forced to go to a gquack because his
aid is cheaper and we have to suffer
so many losses. It is a question in
which the partisan spirit should not
come in. The question is not bet-
ween the Congress and the Opposi-
tion parties. I know there are many
socialists with a fat bank account.

Shri M. S. Gurupadaswamy (Mysore):
They are unsocial socialists.

Shri S. S. More: In my part of the
country, socialism and a big bank
account go together. I know that
there are many persons belonging to
the higher plane of the middle class
communities, who have taken to the
philosophy of communism. 1 accept
their bona fides. I accept their sin-
cerity. All the same, when economic
inequality is prevailing they have
got their private properties and even
when they do not take any allowance,
they can maintain themselves at a
particular high level. We people who
are supposed to be poor, who have
no other income to fall back upon,
but on the contrary, who have alarge
family to maintain, are the worst
sufferers. Not sufferers in body, but
sufferers in mind. As a matter of
fact, financial worry is a corroding
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factor which saps our mind. I speak
for those who are poor; 1 speak for
those, I hope you will appreciate, Sir,
who have large families. This matter
of salaries should not be approached
in a spirit of partisanship. Needs of
a Member should be the guiding
principle, There are m:zny  people
who are fortunate enough. 1 think
that those who have an income of
Rs. 300 per month per head of the
members of their family should not
be given any allowance. Let us make
it a rule that we submit a statement
of our own private resources and our
family needs to some authority that
we shall appoint to asses our needs.
Such statement shall be valuable
data. The Committee which was ap-
pointed to find out the national in-
come, has stated that statistical data
are not available, and that our statis-
tics are in a chaotic condition. Let
us make a beginning by saying that
all Members of Parliament who want
to draw allowances should submit
their resources and their family
budgets and prove that they are real-
ly in need of the allowance and to
them alone the allowances should be
given. I do not want to take much
time of the House. This salary is nota
question of Congressmen and Com-
munists. It is not a question of those
who go for the rich and those who
fight for the poor. .It is a question,
ps far as we are concerned, between
the rich or wealthier section of the
Members and the poorer section of
this House. It is our poverty which
puts us at a disadvantage. I know the
rich Members can keep a car, a steno;
they can keep anything. We suffer
from this disadvantage that we do
not have a car. I will be very frank.
On occasions when we are out to
attend Parliament, we have to think
whether we should save four annas
by walking from South Avenue to
here instead of coming by bus. That
is the psychology of a poor man. It
is no use telling him “You have
sacrificed so much for the country,
Go on sacrificing.” The only thing
that remains with him for sacrificing
is his own life, the life of his wife and
the life of his children, nothing else.
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Mr. Deputy-Speaker: Mr. N. S.
Jain. Amendment No. 6.

Shri N. S. Jain: 1 withdraw my

amendment.
The amendment was, by leave, with-
drawn.
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Mr. Deputy-Speaker: DMr.
swamy. Amendment No. 61.

Rama-

Shri S. V. Ramaswamy: I with-
draw my amendment.

Tae amendment was, by leave, with-
drawn.

Mr. Deputy-Speaker: DMr. Rama-
swamy has withdrawn his amend-
ment. What about Mr. Jugal Kishore
Sinha?
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Th. Jugal Kishore Sinha: You may
put it to the vote.

Mr. Deputyy-Speaker: What about
Mr. More? Need I put it to the
House?

Shri 8. S. More: Yes.

Mr. Deputy-Speakers I will, there-
fore, put only these two amendments,
Nos. 5 and 8, to the vote of the House.

Mr. More’'s amendment is that the
allowance shall be given only to the
poorer section and mnot to the richer

ones. I am bound to explain to the
House:

The question is:
In page 1—
(i) line 12, omit “and”;

add at the end
“and”; and

(iii) after line 14, add—

“(iii) any other Member whose
private income exclusive of all
taxes, is more than rupees three
hundred per head of the members
of his family:”

The motion was negatived.

Mr. Deputy-Speaker: 1 will now put
amendment No. 8 to the vote of the
House. This is intended evidenily to
correct the interpretation that Tas
been put that if a Member comes in the
afternoon and goes in the forenoon.
then he will not get the allowance for
the two days concerned.

i The question is:

In page 2, line 17, after “business”
insert “and the period of such resi-
dence will include the day of arrival
and departure of the Member;”

The motion was negatived.
Mr. Deputy Speaker: The question is:

“That Clause 2 stand part of the
Biu~.
The motion was adopted.
Clause 2 was added to the Bill.
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Mr. Deputy-Speaker: Is there any un-
derstanding that we may carry on dis-
cussion with regard to the Salaries Bill
till it is finished today?

Hon. Members: Yes.
Shri S. S. More: Let us finish it.

Mr. Deputy-Speaker: If that is the
general understanding of the House.

Shri Satya Naryan Sinha: Yesler-
day I made a submission this must en-
croach upon the Private Members’
business.

Hon. Members: We must finish it.

Shri Punnose (Alleppey): I have
got an amendment.

Mr. Deputy-Speaker: I am coming fo
it.

Clause 3— (Salaries and Daily all-
owances)

Shri Punnoose: I beg to move:

(1) In pages 2 and 3, for clause 3,
substitute—

“A Member shall be entitled to
receive a salary at the rate of three
hundred rupees per mensem during
the whole of his term of office plus
an allowance at the rate of twenty
rupees for each day during any pe-
riod of residence on duty, both be-
ing subject to income-tax.”

{(2) In page 2, line 33, for “forty
rupees” substitute “thirty-five rupees”

(3) In page 2, after line 34, insert—

“(e) All amounts received as sa-
lary on daily allowance shall be
subject to income-tax.”

Shri K. K. Basu: I beg to move:

In page 2—(i) (a) in line 28,—omit
*“at his option, either”;

(b) in line 32, omit “or”; and
(c) after line 33 insert—

“(b) Notwithstanding any pro-
vision in any other law the sal.ar—
193 P.S.D.
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jes and daily allowances as here-
tofore mentioned shall be consider-
ed as earnings under the Indian ln-

; come Tax Act, 1922, as amended”;
and

(ii) in pages 2 and 3, omit lines
33 to 48 and 1 10 9 respectively”.

Shri Baghavachari (Penukonda): I
beg to move:

In pages 2 and 3, for clause 3, sub-
stitute—

“3. Daily Allowance—A mem-
ber shall be entitled to receive an
allowance at the rate of thirty-
five rupees for each day during
any period of residence on duty.”

Shri Bhagwat Jha Azad (Purncva cume-
Santal Paraganas): I beg to move:

In pages 2 and 3, for clause 3, sub-
stitute—

“3. Salaries and daily allowan-
ces.—A member shall be entitled to
receive a salary at the rate of four
hundred rupees per mensem during
the whole of his term of office
plus an allowance at the rate cf
twenty-one rupees for each day du-
ring any period of residence on
duty.”

Shri N. R. M. Swamy (Wandiwash):
I beg to move:

(1) In page 2, line 29, for ‘“three
hundred rupees” substitute “five
hundred rupees”

(2) In page 2, line 31, for ‘“twenty
rupees” substitute “fifteen rupees”

(3)In page 2, lines 38 to 40, for
“Chairman of the Council of States or,
as the case may be, the Speaker of the
House of the People” substitute
“Speaker of the House of the People,
or, as the case may be, the Cha:rmau
of the Council of States,”
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Dr. Rama Rao (Kakinada): I beg to

move:
In page 3, after line 9, add—

“{5) Notwithstanding any provi-
sion in any law, all salaries and all
daily allowances as heretofore pro-
vided shall be liable to be taxed
as income under the Indian In-
come-Tax Act, 1922, as amended.”
Mr. Deputy-Speaker: Amendments
moved:

(1) In pages 2 and 3, for clause 3,
substitute—

“A member shall be entitled to
receive a salary at the rate of
three hundred rupees per mensem
during the whole of his term of
office plus an allowance at the rate
of twenty rupees for each day
during any period of residence on
duty, both being subject to in-
come-tax."”

(2) In page 2, line 33, for ‘“forty.
rupees” substitute “thirty-five rupees’.

(3) In page 2, after line 34, insert—

“{c) All amounts received as sa-
lary or daily allowance shall be
subject to income-tax”.

(4) In page 2—(i) (a) in line 28,
omit “at his option, either"”;

(b) in line 32, omit “or"”; and
(e) after line 33 insert—

“({b) Notwithstanding any pro-
vision in any other law the salaries
and daily allowances as heretofore
mentioned shall be considered as
earnings under the Indian Income-
Tax Act, 1922, as amended”; and

(ii) in pages 2 and 3, omit lines 33
to 48 and 1 to 9 respectively.

(5) In parjes 2 and 3, for clause 3,
substitute—

“3. Daily Allowance.~—A mem-
ber shall be entitled to receive an
allowance at the rate of thirty-five
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rupees for each day during any pe-

riod of residence on duty.”

(6) In pages 2 and 3, for clause 3,
substitute—

“3. Salaries and daily allowan-
ces.—A member shall be entitled to
receive a salary at the rate of four
hundred rupees per mensem dur-
ing the whole of his termn of office
plus an allowance at the rate of
twenty-one rupees for each day
during any period of residence on
duty.”

(7) In page 2, line 29, for “three
hundred rupees” substitute “five hun-
dred rupees”.

(8) In page 2, line 31, for “twenty
rupees” substitute “fifteen rupees’

(9) In page 2, lines 38 to 40, for
“Chairman of the Council of States or,
as the case may be, the Speaker of the
House of the People,” substitute
“Speaker of the House of the People or,
as the case may be, the Chairman of
the Council of States,”

(10) In page 3, after line 9, add—

“{5) Notwithstanding any pro-
vision in any law, all salaries and
all daily allowances as heretofore
provided shall be liable to be tax-
ed as income under the Indian 1ln-
come-Tax Act, 1922 as amended.™

Mr. Deputy-Speaker: Shri Punnoose.
Hon. Members will iry not to give up
their peints and at the same time be
brief.

Shri Punnoose: In moving my amend-
ments, T have to make a few general
observations. A Joint committee of
both the Houses of Parliament was set
up to go into the question. If you read
the proceedings of the Committee you
will find that effecting economy was not
one of its, but its main consideration.
But what do we find? The proposals
placed before us do not effect any eco-
nomy. Omn the other hand, they have
resulted in the enhancement of the
emoluments of Members of Parliament.

L]
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I have to say a word about the atti-
tude taken by the Minister. He puts
©on apparently an attitude of neutrality.
He said that the Government was neu-
tral in this matter. But I believe he
can _deceive nobody. If one reads side
by side the news appearing in the pap-
ers yesterday and today that the Con-
gress Party has decided, formally or in-
formally, I do not know, to have Rs. 400
as monthly salary and Rs. 21 as daily
allowance the meaning of neutrality is
clear. Therefore, their neutrality is in
word. You say: ‘We will do nothing.
You can decide for yourself’. Well,
they know that the Party has decided.

Shri A. M. Thomas (Ernakulam): No
decision as such has been taken.

Shri Punnoose: Very well. I am glad
%o hear that. But nobody on the other
side has contradicted the Press reports
which appeared, saying that they have
determined to have Rs. 400 as monthly
salary and Rs. 21 daily allowance.

Shri Velayundhan: The contradietion
will come tomorrow.

Shri Punnoose: When spvkesman of
the Congress begins to speak like
this. ...

An Hon. Member: He is not a Con-
gressman.

Shri Velayudhan: He will become
a Congress spokesman. Wait for six
months more.

Shri Punnoose: I do not know whe-
ther the Congress Government and the
leaders of the Congress Party consi-
der this question as one which does not
involve any political issue; I do mnot
know whether it is the view of the Con-
gress Government that this issue does
not involve any political or social sig-
nificance. If that is their view, I beg
to differ from them. We hold that it is
a question of political importance. This
is a question on which certain moral
issues are involved and we on our side
~—may be we are a little narrow minded
——cannot help saying that we have de-
cided to observe certain principles in
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this context. Naturally I expected the
Leader of the House—I mean the leader
of the Congress Party—to come down
here and tell us as to what principles
ought to govern a decision on this
question. I beg to differ from the homn.
Member, Mr. More, who seems 'o eénter-
tain the idea that the chapter of sacri-
fices is over and that that the chapter of
enjoyment has begun. He spoke about
trenches. 1 believe it is the duty of
every patriotic Indian to fight in the
trenches today; I do not believe that
the period of struggle is over. The
struggle against poverty, against servi-
tude, against social inegqualities and
against a hundred other evils is being
waged and should be waged at this
time. I believe that more than ever we
should consider ourselves as soldiers
who have a very great task before them,
a great duty devolving on their should-
ers. When Acharya Kripalani spoke, I
could associate myself with the senti-
ments he expressed. Whether all of us
may be able to emulate everything, I
do not know. But we should 1iry to
follow it as far as possible and from
this side of the House on behalf cf my
friends on these benches I can promise
the leader of the Congress Party that
however much they reduce the allow-
ances, we are prepared to stand by
them; we are prepared to suffer. We
do not believe that this question is a
qguestion of justice between Members
of Parliament; the question is a question
of justice between this Parliament and
the people at large. Already more than
& crore of rupees is being spent every
year, and mind you, more than 50 per
cent of that crore is being consumed by
the hon. Members of Parliament.

Dr. Lanka Sumdaram: How much?

Shri Punnoose: More than a crore,
and 50 per cent of it is taken up by us,
the Members. And this is not the only
charge on the nation. We have to
take into consideration the expenditure
the country has to bear for the several
legislatures—Assemblies and Councils—
from Kashmir down to Cape Comeri.n.
It comes to a buge amount.
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Shri E. K. Chaudhuri: One question.
What amount does the hon. Member
propose? Is it Rs. 35?7 Secondly, if
salary or allowance is agreed to by this
House in excess of what the hon. Mem-
ber asks for, will his party agree to
forego the excess?

Shri Ponnoose: This is the disadvant-
age of talking in a general way on the
amendments. I will explain. So, the
total expenditure that the people of In-
dia have to meet for their State Legis-
lature and for their Parliament and for
their great Ministers and Deputy Min-
isters—all this has to be taken into
consideration. We should then consider
whether it behoves the dignity of the
House to demand and secure more than
what is given today. This is not a
small matter. It is a very serious qu-
estion which we should tackle with the
care it deserves. The feeling will be
there that the people of India are
asked to feed a white elephant of de-
mocracy which they cannot by any
means feed.

Shri Kottunkappally (Meenachie):
You do not want these Assemblies
You want a dictatorship.

Shri Punnoose: I will answer the hon.
‘Member when he started functioning
here, we were prepared to be satisflied
and we stated in this House, with a
small amount. When the first committee
was appointed, we stood for Rs. 300 as
salary and Rs. 10 as daily allowance.
Then, at the time, we supported the idea
that we, as Members of Parliament,
should set an example and that we
should stimulate the nation to make a
sacrifice in the cause of the nation, We
very soon found that response was not
forthcoming. We knew that there are
friends on the other side and on this
side also who are govermed by ideas
which are not altogether pernicious but
at the same time are not so austere as
we wanted them to be. Therefore, we
were prepared to be accommodative.
We pleaded for a compromise and we
agreed to finally to Rs. 300 and Rs. 20,
as daily allowance. By all means, it is
open to the majority to make a moderate
proposal. We will stand by it and we
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will go out and tell the country that
the Congress Party was prepared to put
down the scale of expenditure. But
Rs. 300 and Rs. 20, daily allowance, is
the proposal before us. Are you pre-
pared to accept it? Why not the House
acceot it? We were prepared to accept

it. Acharya Kripalani and also Shri

Sarangadhar Das were saying that Rs.
35, as daily allowance could be given.
Certainly, we said that it should be-
Rs. 35, but, at the same time, we were
eager, we argued, for Rs. 300 as ralary
and Rs. 20 as daily allowance. The ques-

tion of daily allowance had to be taken

away. We did not want that option
to be there, so that Members may choose:
which is more convenient or profitable.

Then we argued, and we still believe

that every pie that we get either in the
way of salary or in the way of allow-

ance should be subject to Income-tax if
the provisions of the present income-tax

law do not allow that, we will have to

make suitable amendments io it. What

is the reasonable thing that we can

tell the people if we ourselves get

emoluments which are free from in-

come-tax? Should we take shelter under

some provision of the income-tax law?

Then, how can you find fault with all

the tax evaders?

Then we want travelling facilities.
The proposal in the Bill is that {wo II
class fares and one third class fare
should be given to members of Parlia-
ment, I believe I am correct. But there
is another proposal also which I learnt
today, and that is, the non-official ‘offi-
cial' resolution of the Congress. Ac-
cording to that, I understand that one
single II class pass may be given to
Members of Parliament. We do not
object to that. But then, when the
Members have to go and attend the
Select Committee meetings, when they
go for some functions other than ses-
sions of Parliament—we do not gene-
rally do that nor do we see the Con-
gress Members taking their families
with them—they should use only the
passes. For the expenses on the way
we have got our salary, 1 request
every Member on the other side to
consider and reconsider this Rs. 400
business. It will be a very sad day
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when we pass it. People will Ilaugh
at that. One hundred rupees on one
side and the ridicule from the people
on the other; these the hon. Members
will have to weigh.

In order to avoid repugnant in-
terpretation being given to 420 they
want Rs. 421. Why not make it Rs. 3207
By making it Rs. 421 they have made
themselves guilty of 420.

In this connection I am reminded
of an old woman in our place who used
to make loaves and sell them. She
was blind and yet she would make the
loaves in such a way that they were
never above the normal size; they were
always below the normal size.

Dr. Ram Subhag Singh (Shahabad
South): That lady’s instance can be ap-
plied to you.

Shri Punnoose: How?

Dr. Ram Subhag Singh: Because you
stand for less.

Shri Punnoose: We stand for Rs. 300
and Rs. 20—and we also stand for in-
come-tax, and daily allowance shall not
be excepted. It must be subject to
income-tax. We also stand for omne
pass provided you do not allow them
any travelling allowance when they
come here for Committees.

Shri R. K. Chandhuri: Do you pro-
mise to forego it?

Shri Punnoose: I forgot to state an-
other thing. We are against any type
of option—daily allowance or salary—
because it is only permitting the more
fortunate amongst us to go scot-free
from income-tax. We do not want
that; we oppose that.

I want to answer a question that
has been raised. He was asking me
whether we were prepared to forego
Rs. 5 or so. The hon. Member will re-
member that we are not discussing a
charity Bill. I am sure if the Con-
gress Members were to go on function-
ing like this, then soon the Govern-
ment of India will have to teke the
begging bowl in hand.
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Shri R. K. Chaudhuri: I want a dir-
ect answer.

Shri Bhagwat Jha Azad: 1 have
moved my amendment No. 95 in
which I say that the monthly salary
be raised to Rs. 400,—and the daily
allowance to Rs. 21. I am making
no secret of the fact that I am moti-
vated to move this amengdment on
two grounds. Firstly, that it must be
reasonable for us to discharge the
responsibilities cast upon us and
secondly, I feel, that by putting in
this amendment I am not putting any
additional burden on the Exchequer.
About the first point, I cannot say
better than in the words of my old
and learned friend Mr. More. I do
not say ‘old’ in age but old in ex-
perience and other things.

Mr. Deputy-Speaker: This is a non-
party Bill.

11 am.

Shri Bhagwat Jha Azad: I think it
has been said by our learned friend
Kripalaniji that it is mnot a whole-
time job. Of course, it is not for
him. For him, there are so many
other things to look forward and look
after, but for us, who have to work
inside the Parliament and outside in
our constituencies and so it is so. Last
year, we sat here for six and a half
months for the sessions and we had
to come and go from the eastern
corner of the country, which takes
about a week. So, we had to spend
seven months in the year in attend-
ing the Parliament sessions. After
that, if you want to be true to the
electorate, and if you are to be
sincere to the electorate, you will
have to move round within the consti-
tuency and tell the people what you
have done or not done, and this takes
three months in a year. After that,
nothing is left in the year. Our
learned friend refers to this and says
that it is not a whole-time job. I
feel that it is a whole-time job, and
for that, I say that the Rs. 400 and
Rs. 21 are in no way remuneration.
We are not charging anything for
the work that we are doing. I can-
not do better than quote my hon.
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friend, Mr. More, when he said that it
is not in the way of compensation, it
is not in the way of remuneration
and not in any other way, but it is
an opening to those very sincere
friends to discharge their services to
‘the country. We have been appealed
on the ground of patriotism and on
the ground of service to the country,
to forego this. It is very good, and
we would have very much appreciat-
ed if this statement of our learned
friend had been acted on by him, and
his Party. I do not find a single Mem-
her who has foregone even one pie
of his allowances during the last
three years of Parliament. Nothing
prevented them from having a volun-
tary cut. It is only a Party propa-
ganda which is directed against us,
but 1 know the electorate is suffi-
ciently wise to understand what
should be given to its representative.

Shri V. P. Nayar (Chirayinkil):
More than this.

Shri Bhagwat Jha Azad: If we give
Rs. 400 as salary and Rs. 21 as al-
lowance, it would come to Rs. 520 a
month. It may be that there are
Members who are Dblessed with no
children, and Members who are
" blessed with other funds at their dis-
posal, but we poor Members have
neither the lift, nor the gift nor the
feast. Therefore, I feel that those
persons who are opposing my amend-
ment are those who have either got
not much liabilities or they have got
other means to discharge their liabi-
lities. I know our friends have got
large feeders to their purse and those
feeders are reaching them through
underground sources. I know that
they challenge us in the name of
democracy. May I know what is the
payment that is made to the security
staff of a particular state? I suppose
the payment made to the security
staff in Kremlin is more than what is
spent in a democratic State. It is a
Party propaganda .and nothing but
that. If those friends who talk in
this manner give a voluntary amount
by imposing a cut themselves, pos-
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terity will remember them, but the
present generation knows them too
well. Posterity may say that the
Congress Members were very greedy
and the communist Members were
very very good people because they
accepted the cut. Whatever it is, the
present generation knows them too
well.

Coming to the next point about
the additional burden that the Ex-
chequer may have to bear, 1 may
say that at least one-third of the
Members of the House are paying
income-tax and by bringing this
amendment, I suppose they will have
to pay more. My friend, Shri Tulsi-
das Kilachand—I do not think he is
here now—will have to pay Rs. 360
out of the Rs. 400 as income-tax and
there are other friends also who will
have to pay more income-tax. In the
form of income-tax from at least one-
third of the Members of the House,
the Exchequer will be getting more
than what it will be spending over
us in the form of salary and al-
lowances. Our communist friends
have agreed to Rs. 300 monthly and
Rs. 20 a day which, if calculated in the
other way, comes to Rs. 400 monthly
and 15 a day. Let them calculate and
find it out for themselves. I am only
asking for Rs. 6 more, which will be
a negligible sum for the year. Up
till now I was not paying any in-
come-tax, because I had no other in-
come, and was just making both ends
meet. Hereafter I will have to pay
income-tax. Every Member of Parlia-
ment will be paying income-tax. Let
Government find out what they will
be spending over us. and what we
will be paying as income-tax. So my
objective in moving this amendment
is: one, to ensure a decent amount to
Members of Parliament so as to en-
able them discharge their duty in the
Parliament as well as in their consti-
tuencies; second, not to burden the
Exchegquer by additional sums. I do
not think any objection could be
taken by anyone in this House to my
amendment, unless he were actuated
by considerations of political strategy.
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My hon. friend Mr. Punnoose on
the other side said: “I fully associate
myself with what Acharya Kripalani
has said.” Naturally, politics some-
times makes strange bed-fellows., 1
warn him against our great Dada;
let him beware of the good snub that
they got in Travancore-Cochin. Let
me tell them that wwe know our
Dada better than communist friends
do. He was for a long time our
leader, friend, philospher and guide.
It is just bad luck that he is slightly
far away from us. Let them not
associate themselves with him too
much. They will again get a good
snub.

‘We cannot compare the salaries of
Members of Parliament in this coun-
try with the emoluments they get in
other countries. I know there is
vast difference between the economic
conditions of our country and those
prevailing in the USSR, the USA, or
even the United Kingdom. Mr. More
referred to the raising of the al-
lowances of the Members of Parlia-
ment in the United Kingdom.

The majority of the Members of the
Conservative Party were either mil-
lionaires or big landed aristocrats
and did not feel any necessity for
increasing the allowance. When Labour
came into power, most of the Labour
Members were poor—unable to
make both ends meet,—and they
tried to increase the allowance. But
the move was resisted by the Conser-
wative Members. ‘Now there seems
to be a unanimous desire to increase
the allowance from £1,000 to £1,500.
(Interruption).

Let the Members of the Communist
Party surrender their income in
favour of the common people of India.
Are they prepared to do it. Those
friends who interrupt and protest
have got a long purse: we common
men who come straight from the
electorate have nothing to lose. We
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are prepared to surrender every-
thing we have. Their speaking of
sacrifice sounds like the devil gquot-
ing the scripture. They were giving
us lessons in democracy and patrio-
tism and sermons on service. Mem-
bers on this side have got more
service to their credit than the
Members on the other side. The
hon. Member protested so loud-
ly but he thinks differently in the
heart of hearts (Interruptions). What
is the result? I feel that the argu-
ments which are raised against this
amendment are baseless and fantas-
tic. Hyperboles and superlatives are
only the characteristics of all opposi-
tion parties. They are speaking
against whatever the Government
says. That is the only role of the
opposition, They are never guided
by the circumstances in the country
nor are they guided by the forces
with which we are guided. Other
things force them. With these words,
I feel that I have amply justified my
amendment on these grounds of
giving at least sufficient, decent and
reasonable emoluments to discharge
our responsibilities, certainly with-
out putting any additional burden on
the Gowvernment.

- - Ld - -

Shri K. K. Desai (Halar): We have
got before us the Bill presented by
Mr. Satya Narayan Sinha and we are
on clause 3. I would take a few
minutes to explain the clause as it
is which I understand is the unani-
mous view of the Committee that has
been appointed by this House and the
other House. There are some
amendments also. One amendment
has been moved by the Communist
Party and one amendment had been
moved by my hon. friend, Mr. Azad.
Let us now understand what the Bill
sayvs.

Clause 3 says that the Members
shall receive a monthly salary of Rs.
300 and Rs. 20 for daily attendance
or, in the alternative, they may get

*Expunged by wvrder of the Chair.
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Rs. 40 as was hitherto paid to the
Members and they have got to exer-
cise their option. Let us understand
what it means to the Treasury. Rs. 40
per day is not liable to tax. Assum-
ing that the House sits for 200 days
they get Rs. 8,000 which is non-tax-
able. 'The taxation system is this.
Over Rs. 25,000 there is a super-tax.
Any thing that is more than Rs.
25,000 is liable to a taxation of about
seven annas—four annas is the basic
income tax and then there is an ad-
ditional super-tax of 0-3-0. Apparent-
ly, whether the framers of this parti-
cular proposal have understood it or
mat, consciously ‘or unconsciously,
ciause 3 in the Bill favours the rich
people. There is an option and I
have no doubt that the option would
be exercised by no less than 80 to 80
per cent of the Members and the
Treasury may have to pay out more
and more money and it will be all
free of income-tax. Let us see what
Mr. Azad's amendment proposes. It
proposes that there will be a salary
of Rs., 400 per month and a daily
allowance of Rs. 21. Rs. 400 per
month comes to Rs. 4,800 annually.
So the amount between Rs. 1,500 and
Rs. 4,800 will be taxable at the rate
of nine pies in the rupee. I it goes
over Rs. 4,800 on account of the
other extra income which some of the
Members may get, then it will go to
the higher slab and the person would
pay at the rate of two annas. If it
goes over Rs. 25,000 the rate will be
seven annas; if it is over Rs. 40,000
they will have to pay eight annas,
and so on.

So in wmy opinion, as far asg the
treasury is concerned, it is completely
benefited by this amendment and not
by clause 3 as it stands. TUnfortu-
nately, as I say, clause 3 in the Bill
has been weighted more in favour of
the rich people of this House as well
as of the other House, unwittingly of
course, because I know that if this
matter had been pointed out to the
Members of this Committee they
would never have done it. What Mr.
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Azad's amendment seeks to do is to
remove this misunderstanding from
the original clause and put it in such
a way that ultimately the treasury
taken as a whole would have to pay
a little less than what they are pay-
ing even tpday.

If my calculations are wrong—be-
cause it is very difficult to know how
the 750 Members are earning; it will
be known in the course of a year—
even then after considering every-
thing you can again amend it. If it
is found that under Mr. Azad’s amend-
ment the treasury has to pay out
something more, then the whole pro-
position might again be reconsidered.
But taken as a whole I feel that the
amendment of Mr. Azad would place
a lesser burden on the treasury than
at present.

Then there is one more point. Of
course I do agree with Acharya
Kripalani- as well as Shri More that
when we are legislating for ourselves
we have to be very careful and wvery
cautious. I think that the amendment
that Mr. Azad has moved has taken
this point into consideration. There-
fore I think we will be well advised
in this House to accept Mr. Azad’s
amendment in preference to clause 8
in the Bill as it stands, as it will in
my opinion mean more benefit to the
treasury than otherwise.

Mr. Deputy-Speaker:
Sundaram.

Dr. Lanka

Shri Sivamurthi Swami (Kushtagi):
May I enquire from the Chair when
the Private Members’ Business is go-
ing to be taken up?

Mr. Deputy-Speaker: Private Mem-
bers’ Resolutions will- be taken up
only after this work is finished.

Dr. Lanka Sundaram: I rise to sup-
port amendment No. 95 moved by
my hon. friend Shri Bhagwat Jha
Azad. I support it in the confidence,
based upon the knowledge of the
controversy which has been carried
on this particular Bill for the past
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year and.more, that it is perhaps the
best in the circumstances that one
could have arrived at. I regret how-
ever that instead of having a non-
party non-political attitude on this
Bill, the discussion, especially during
the past few minutes, had become
acrimonious and not_ only acrimo-
nious, had become what you call the
basis of political propaganda and co-
unter-political propaganda.

Here we got the First Report of the
Joint Committee on this question,
and I crave the indulgence of the
House if I quote from the Minute of
Dissent or Note appended to it joint-
1y submitted by Shri Sundarayya
and Shri A. K. Gopalan. It is at page
11 of the report. I would only quote
one sentence:

“People’s representatives are to
be paid emoluments which make
them free from other preoccupa-
tions and devote themselves com-
pletely to looking after the peo-
ple’s needs.”

I am quoting that not to score a
debating point over my hon. friend
Mr. Punnoose or any other friend
who has adopted that line of approach
to this Bill. I only wish to emphasize
a point, and I regret to say that I
<annot agree with my esteemed friend
Acharya Kripalani when he said that
it is not a whole-time job, that it is
a patriotic service. I have noted down
his words. He said “public duty”.

Acharya Kripalani: I said the
theory is that it is a patriotic duty.
1 did not say it was not a whole time
job.

Dr. Lanka Snndaram: I am not mis-
quoting him. He said it was a patrio-
tic duty on the part of legislators.
I do not deny that each one of the
Members is a patriot, but the point to
be remembered now is: is it a whole=-
time job or is it not a whole-time
job? Speaking for myself, I have
gone to my constituency six times
since I was elected, and each time I
was out of pocket. Where do I get
the money from? Speaking for my-
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self—you know it, Sir, and I am sure
you will bear me out—I have sur-
rendered a substantial portion of
my professional income by becoming
a Member of this House, and I sub-
mit the allowances I have got so far
are not sufficient to enable me to
maintain my ordinary middle-class
family reasonably, here and in the
constituency. So, I quoted from the
note of Shri Sundarayya and Shri
Gopalan to fix the point in the debate,
viz., that we of this hon. House should
be free from other precautions and
devote ourselves completely to look-
ing after the people’s needs. Once
this principle is accepted—and I am
glad it came from the quarter of my
friends in the right—there will not
be any further controversy on this
matter.

I feel, however, that I should make
one more remark. I would like to
be very brief on this issue, but I
regret to say that so far we have not
been intellectually honest to ourselves
and the country when we are debat-
ing this question. There is no harm
in this hon. House telling the peo-
ple, the voters, that costs of living
have gone up, expenses are to be
met and that a reasonable salary and
allowance or salary-cum-allowance
is necessary if our work has to be
carried on properly. ’

Shri Nambiar: Apply the same
principle to the workers also.

Dr. Lanka Sundaram: I feel very
strongly that we in this hon. House
are given emoluments or salaries and
emoluments which are not compar-
able to that of a, what you may call,
medium-sized official either of the
Central Government or even the
State Government. Comparisons are
invidious, but we have got to main-
tain a certain status. I would ask
every hon. Member present in this
House to remember one point. How
many people come to them  for
charity when they go to their consti-
tuencies? How many people impose
upon them with petitions for assis-
tance? Where do we get the money
from?



7437  Saleries and Allowances

[Dr. Lanka Sundaram]

1 would make one final point be-
fore 1 sit down. I do not want to
be reduced to the status of a beggar
to function in this hon. House. I do
not want to be driven to the neces-
sity of adopting corrupt practices
like, permit-hunting or sifarish busi-
ness. 1 want to live as an honour-
able citizen entitled to reasonable
emoluments, and I will go before the
people and say these are the diffi-
culties involved in keeping two
establishments at two places, both in
Delhi and in the constituency, and
this is the minimum necessary.

Look at what is happening in
England. They were drawing £ 450;
now they are drawing £ 1,000. Hon.
Members should remember there is
a terrific controversy going on today
for the augmentation of the al-
lowances to £ 1,500.

Shri Punnoose: It is not a fact that

the proposal for increase was not
accepted.
Dr. Lanka Sundaram: It is still

under consideration, and no final
decision has been taken. I would
iike him to go through the latest
jssues of the London Times. England
is a very small country. The whole
distance is wunder 500 miles from
London to Invernes, whereas Wwe
have to go long distances. Look at the
allowance position and the travelling
allowance. Each one of us who has
brought his family here will be out
of pocket to take them back to the
constituency under the new proposal.
Is that fair? We are to be provided
two second classes and one third
class. If you have a wife and child,
for the child, a portion of the money
has to be paid to transport him again
to the constituency. Of course, there
are exceptions, We should not be put
to out of pocket expenditure when
we come at least to the sessions, be-
cause we have to make provision for
our families, with the result that
even though I would have liked
amendment No. 95 to be more gene-
rous than what it is, I request every
Member of this House to pass it
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unanimously and put it beyond a
shadow of controversy. And no-
political propaganda should be made
out of the arguments now advanced.

Shri Gadgil: 1 think the question
ought to be considered dispassionate-
ly and not on party lines. I do not
doubt the sincerity of any Member,
if he opposes the amendment moved
by Shri Bhagwat Jha Azad. At the
same time, I should like the House
to consider that there must be some
connection between the responsibility

of the office and also the general
standard of the country available
outside. On the one hand, what a

Member ought to receive must be ade=
quate for the proper discharge of
his duties, and for the maintenance
of such dignity and such status as
we have to associate withhk member-
ship of Parliament. On the other
hand, it would be wrong to say that
because one individual has fewer
mneeds, and another has greater needs,
the whole thing should vary from
one individual to another. We must
go by some norm or standard. The
real gquestion here is whether it
should be Rs. 300, or Rs. 350 or
Rs. 400.

As for the option business, it was
a matter of great importance, so far
as I was concerned. Under no cir-
cumstances would I agree to option
being given to anybody to opt for
merely allowances. Rs. 8,000 a year
for persons who are fortunately situ-
ated was something which was against
my moral grain, and I fought
against it right from the very be-
ginning; I am glad that even the
amendments moved as alternative to
the one that has been moved by Shri
Bhagwat Jha Azad do not agree with
or approve of option.

So, the real question is whether the
salary should be Rs. 300, Rs. 350 or
Rs. 400 a month. Let us not be
taking a very narrow view. If peo-
ple say that they should be satisfied
with Rs. 300, others should not say
that they are too patriotic; or, if
people say that they should have
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Rs. 400, they should not be run down
as selfish people. Now, it is for us w
consider the nature of the job, and
the responsible character of the job
that we do. We are here practical-
ly the architects of our country’s for-
tune, and its policy makers and the
responsibility is so great that if we
realise what it is, some of us may
like to say that even Rs. 400 will not
be enough. But as I said, we must go
by some norm or standard.

So far as the character of this
membership or office is concerned, it
is full-time in reality. For seven
months in a year, not continuously,
but for some time in summer and
some time in winter, probably twice
in winter, we meet. In between the
sessions, there are meetings of the
Select Committee, and other matters
connected with Parliament.

Pawdit Thakuar Das Bhargava
(Gurgaon): There are also the Esti-
mates Committee, the Public Ac-
counts Committee ete.

" Shri Gadgil: Those who belong to
the profession of medicine or law
are completely ruined. They are out
of touch with their clientele. What
Shri S. S. More says has been my
humble experience throughout these
thirty years. Whether I am a Mem-
ber or whether I was outside, people
say, well, Kaka Saheb is not avail-
able, either he is in the Assembly, or
he is in the jail, so it is no good
trusting him with any brief. For
those who have independent means
of livelihood, it is all right. I am,
therefore, requesting this House with
great humility, not to over empha-
sise these small things, whether it
should be Rs. 350 or Rs. 400, or whe-
ther it should be Rs. 20 or Rs. 21.
In fact, I would like Rs. 21 to be
reduced to Rs. 20, because it is a
small matter. But so far as the
salary is concerned, one great prin-
ciple we have really adopted is this.

Shri Punnoose: It means Hs. 9
lakhs. -

Shri Gadgil: No Member of either
<this House or the other House will
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be hereafter free from some income-
tax. So far, there have been many
Members who have never disclosed
what their income is. Now, every
man will get a notice from the in-
come-tax authorities, and he will
have to say that he is getting such
and such extra income from other
sources. Even if his income is Rs. 1
or Rs. 5 or Rs. 1 lakh, it will be ad-
ded on to this Rs. 4,800, and the rate
fixed will be on the whole of the
income, according to the income-tax
rules.

So he will know what it is to be
taxed. For the time being, many
people—some of us who have noth-
ing—always say ‘'Tax more'. Now
when our own salary is being taxed
—not that I will not continue to
preach what I have been preaching—
there will be a little more sense of
responsibility when questions of ad-
ditional taxation come. Then, as the
personal income, the independent in-
come—other than this—of a Member
is greater, the Treasury will be getting
more and more. Therefore, so far as the
overall position of the Exchequer is
concerned, I am inclined to agree
with my friend Mr. Khandubhai
Desai, that Government will have to
spend less. And having accepted this
principle that part should be salary
and part should be paid in the form
of allowance, I think many may not
attend. in the same number as we
have seen so far. The result will
be that the quality of debate wilk
improve. (Interruptions).

Shri K. K. Basu: No.

Shri Gadgil:. You may not agree
with me—as you never do—but in
the end you will agree. If you wait,
I will explain.

Shri Punnoose: On a point of order,
Sir. When he says that the quality
of the debate will increase: does it
not mean that the majority ¢f Mem-
bers do not take sufficient interest
in the work? (Interruptions). .

Shri Gadgil: When the same time
of the House will be occupied by
fewer speakers and since they get
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the chance, there is every possibility
of their coming better prepared be-
fore they say what they want to say
in this House.

Shri Gidwani (Thana): Why do
you pay them? You pay them for
simply sitting at home?

Shri Gadgil: My friend, Shri Gid-
wwani, has mot understood me. When
they do not come here, the expecta-
tion is that they will be working in
the constituencies. The responsibi-
lities of the office and the nature of
the office both include that not only
he has to ventilate what his consti-
tuency’s grievances are, but at the
same time he has to carry the mes-
sage of this House and communicate
to his constituency whatever the Par-
liament has done. As a matter of
fact, he is a sort of postman. He
<comes from his constituency with cer-
tain grievances and carries whatever
Parliament has said or done or achie-
ved to the constituency. From Rs.
300 it has been raised to Rs. 400.
Out of that Rs. 150 at least will go
to the State. In any case, I would
suggest that instead of having Rs. 21,
jt is much better to have Rs. 20.
‘Rs. 400 and Rs. 20—that is what I
-would suggest.

Shri H. N. Mukerjee: I did not
have the foggiest intention of parti-
<ipating in this debate. I was scrib-
bling on a subject very remote from
what we are discussing at the pre-
sent moment. But I was provoked
by certain observations which I heard
in this discussion and I hope I shall
be able at least to make certain obser-
vations which might conceivably com-
mend themselves to this House. (In-
terruption). I oppose Mr. Bhagwat
Jha Azad's amendment because I
do not for the life of me understand
‘how we can at this stage try to raise
the salary to Rs. 400 per month
and have a daily allowance of Rs. 21
~which is apparently his intention
1 am happy that Mr. Gadgil has
.spoken and has made it very clear
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at least that there are many Mem-
bers of this House who are against
the option altogether. I wish  that
option to go. But as far as the
quantum of the salary and daily al-
lowance is concerned, I cannot un-
derstand for the life of me how we
can ask for this increase in contrast
to the Report of the Select Committee
and the provisions of the Bill which
the Minister has presented before us.
My friend, Mr. Khandubhai Desai,
made certain observations about the
Treasury being likely to be the gainer
as a result of this increase in the
salary.

Dr. Suresh Chandra (Aurangabad):
A sure gain.

Shri H. N. Mukerjee: I made a cal-
culation on the basis of 200 days,
which is perhaps the average number
of days the House is going to sit every
year. Now, if we have Rs. 400 as
salary every month, then we get Rs.
4.800 in the year, and at the rate of
Rs. 21 per every day of attendance,
we might get about Rs. 4.200. The
total comes to about Rs, 9,000. If it is
200 days’ sitting and Rs. 40 daily
allowance, it means the total expendi-
ture o= the part of the Treasury would
come to Rs. 8.,000. The difference,
or the increase, amounts to Rs. 1,000.
That is an average estimate.

Several Hon. Members: What about
the income-tax?

Shri HA N. Mukerjee: I am not a
specialist in regard to the rate of
income-tax on different slabs. I do
not think that on Rs. 4,800, the in-
come-tax, in the year, comes to
Rs. 1,000. It does mot. Obviously,
this increases the quantum of the
money which this country has to spend
because of the luxury of having this
Parliament. I cannot possibly justify
this either to my conscience or to the
country. My 'honourable friend, Dr.
Lanka Sundaram spoke, as he always
does, with a great .sense of responsi-
bility. I take him at his word. He
usually speaks very responsibly. He
has given certain arguments. He
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says we ‘have to live decently. We
have to live a middle-class, reason-
able kind of life. I take him at his
word. What do we see when we
come to this House? We see those
who are going to the gallery and
watch the proceedings. We see those
who work in our Lok Sabha, sachi-
valaya,~—all good, decent, middle-
class individuals. What is the
average earning of these people who
put om just as decent clothes as Dr.
Lanka Sundaram? 1 would very
much like to know what is the
average expectation of a good, de-
rtent, respectable, middle-class earn-
ing individual today in this coun-
try. If this is the criterion—it may
very well be our criterion, but some
of us might choose some other kind
of criterion, those who prefer to
work with people who have not even
got the advantages of a middle-
class existence may choose a diffe-
rent criterion—if you choose the
good, respectable, god-fearing middle-
class criterion, why ask for all the
appurtenances of luxurious liv-
ing in Delhi? 1 do not understand
it. I know to live in Delhi is a very
difficult thing, and it is a very ex-
pensive proposition. If you give me
even Rs. 1,000 a month, I cannot
live in any comfort in this place.
But I cannot ask of my country
Rs. 1,000 a month or more, because
that is the only sum with which you
can live with some sort of decency
in New Delhi. Now, I am told that
sometimes you get some jobs to do
for which you have to go from place
to place. This is a fantastic place of
long distances which you cannot
cover. There is no communication
of any sort; no transport is avail-
able; you have to ask for a taxi by
telephone; do all kinds of fantastic
things in this place which are out
of tune withr the spirit and life of
this country. I say that in those
cases, those who have special politi-
cal errands, those who have many
social engagements to fulfil, they
have no business to ask the Gov-
ernment of this country to supply
them with the maney for it. If I
were to do such work, if you ask fne
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to go on a political job, to g0 some-
where ten miles away from here,-
for some political purpose, 1 do not.
expect the expenses to be incurred.
to be borne by the Treasury of my
country. I expect my political ex-
penses to be borne by the funds of
my political party to which I cer-
tainly make my own contribution in.
accordance with my own science.
You must find out some definite cri-
terion. (Interruptions). 1 expect.
some kind of politeness, some kind
of courtesy to be extended at least
occasionally, at least when we are
supposed to be discussing what Yyou.
were pleased to call a non-party Bill.
I know that whenever urgent  mat--
ters of serious national or interna-
tional consequences have been dis--
cussed in this House, certain sections.
in this House have behaved in a
manner which I do mnot wish to
characterize, because words come to-
the tip of my tongue so fast that I
am afraid to use them.

Sir, I want to make this very clear.
Why should we have an expectation
of getting out of the Treasury of my
country as rmuch money as I imagine-
is in conformity with the decency
and respectability of the life of a
Member of Parliament? ] do not
understand that (Interruption). You
were a Member of this House and
its predecessors for a long time.
What was the kind of standard in.
those days? We have seen  those
people. Their s:andard of living used
to be generally much higher; they
spent a lot more money than we do.
Is our criterion the ability to spend
money? My friend, Acharya Kri-
palani, made a short speech and he:
spoke movingly because he remind-
ed me of those days when after all
service was the badge of patriotism.
If that is so. why is it that today
we want that we shiould be paid
more than we are being paid now?

My friend, Dr. Lanka Sundaram
gave an instance of what was being
paid to Members of Parliament in
England. He could not counter the
question of sacrifice. The recent de-
cision of the House of Commons is:
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not to disturb the present arrange-
ment regarding payment of £1,000
a year. One thousand pounds a year
paid to a Member of Parliament of
the British House of Commons is
«certainly less in terms of the ser-
vices available than what you  are
getting here and mow in this House
today.

Several Hon. Members: INo, no.

Shri H. N. Mukerjee: I know what
‘happens in the British Parliament
better than many Members of this
House. I have lived a good slice of
my life in that country. We know
that the British standard of living
—in spite of the rising costs of liv-
jng in this country at the moment—
is generally much higher. The cor-
respondence of an average Member
©of the British House of Commons
with his constituents is very much
more than with our constituents here.
It is not their fault. After all, our
constituents are largely illiterate and
-do not write to us as much as the
British elector writes to the British
House of Commons Member. And,
the British M.P. is a very much better
—<correspondent than the average Indian
Member of Parliament. I know for a
fact letters which are written to
Members of Parliament are often
never answered and are thrown into
the waste-paper basket and, per-
haps, sold by weight to people who
come round.

Sardar A 8. Saigal (Bilaspur):
‘Mr. Mukerjee, that is wrong.

Shri H. N. Mukerjee: The British
Member of Parliament has to pay for
his postage and all kinds of sundry
expenses. If you are going to com-
pare yourselves with the British
Members of Parliament today......

Mr. Deputy-Speaker: The increased
salary will enable them to corres-
pond properly.

Shri H. N. Mukerjee: I am talking
of things as they are now, Sir. I
find some of our Members are asking
for certain amaenities and they say
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that the British Member of Parlia-
ment gets £1,000-per annum. They
are today in a more difficult posi-
tion than we are. Some of them ask-
ed for an increase and it was turned
down. They have turned it down in
a couniry which is many times richer
than India. My hon. friend, the
Minister for Parliamentary Affairs is
perhaps getting ready to accept the
amendment of Mr. Bhagwat Jha
Azad and, perhaps, he has sent out
an unofficial whip—whether I open
my mouth or not, you have to ac-
cept it.

Several Hon. Members: No, no.

Shri Satya Narayan Sinha: It is
unfair on your part to say that; it
is absolutely wrong.

Shri H. N. Mukerjee: If we are
going to live up to the expectations
which the country has formed about
us—naturally that is our ideal and
that should be our objective—if you
are going to do so, let us not try to
change this Bill. Let us not try to
go against the considered judgment
and mwisdom of this House. This
matter has been hanging fire for a
long time. That is why., I say again
that it would not be worthy of us if
we try to increase the quantum of
salary which is provided for in this
Bill.

Shri Venkataramam (Tanjore): Sir,
I move for closure. I beg to mowve:

“That the
put”.

Shri Radhelal Vyas (Ujjain): May
I ask a question if you permit me?
In the First Report of the Joint
Committee, it is observed:

“But the majority decided on
the basis of Rs. 35/. which would
work out for 240 days for 3§
member of the House of the
P-ople to Rs. 8,400/-..".

question be now

they recommended Rs. 35/- per
day. Now, 240x35 comes to
Rs. 8,400/-. At the rate of Rs. 400/ -,
Rs. 4,800 would be the salary—and
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the House of the People has sat for
180 days in 1953—and the allowance
works out at 180x20 i.e., Rs. 3,600/-
It will come to Rs. 8,400/-. This
amount has been recommended. Both

MMr. Sundarayya and Mr. Gopalan
were on the Committee.
Mr. Deputy-Speaker: The- hon.

Members have got the Committee’s

Report.

A closure motion has been moved.

The question is:
“That the gquestion be now put.”

The motion was adopted.

Shri Satya Narayan Sinha: I have
nothing much to say on this point,
but more than one Member from
the Opposition made certain unfair
remarks and they insinuated as if
the Government have issued a whip
and not been observing mneutrality
in this matter. It is easy for one to
suspect another’s bona fides. In fair-
ness to the Members of the Govern-
ment. I should say that it has been de-
cided by us that if there is a voting on
any amendment to the Bill, we, the
Government Members, are not going
to participate in it. There is no
better proof than this that I can give
in regard to our neutrality in the
matter.

An Hoa. Member: He is sure of his
flock.

Mr, Deputy-Speaker: Yes, one al-
ways must be sure of his flock. If
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the amendment of Shri Azad is car-
ried. the other amendment of Shri
Punnoose with the additional clauses
need not be put to vote. But if Shri
Azad's amendment is -not carried, the
other amendment will have to be
voted upon.

The question is:
“In pages 2 and 3, for clause 3,
substitute—

3. Salaries and daily allowan-
ces—A member shall be entitled
to receive a salary at the rate
of four hundred rupees per men-
gsem during the whole of his term
of office plus an allowance at
the rate of twenty-one rupees
for each day during any period
of residence on duty.”

Mr. Deputy-Speaker:

favour of the amendment
‘Aye’.

Those in
will say

Several Hon. Members: Aye.

Mr. Deputy-Speaker: Those against
the amendment will say ‘No.’

Some Hon. Members: No.

Mr. Deputy-Speaker: The ‘Ayes’
have it.
Some Hon. Members: The Noes

have it.
Mr. Deputy-Speaker: Division.

The House divided: Ayes 208, Noes 42

AYES
Division No. 8]
Abdullabhai, Mulla Azad, Shri Bhagwat Jha Birbal Singh, Shri
Abdus Ssttar, Shri Banerjee, Shri Bogawat, Shri
Achal Singh, Seth Barman, Shri Baroosh, Shri
Achuthan, Shri Barupal, Shri P, L. Bose, ShriP. C.

Agarwal, Shri S. N,
Agérawal, Shri H. L.
Agrawal, Shri M. L
Ajit Singh, Shri
Akarpuri, Serdar
Asthana, Shri

Bhatkar, Shri
Bhatt, Shri C.
Bidarl, Shrl

Bharsti, Shri G. S.
Bhargava, Papdit Thakur Dass

Chandak, Shri
Charak, Th, Lakshman Singh
Chatterjse, Dr. Susilranjan
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Chaturvedi, Shri
Chaudhary, Sbri G.L.
Chaudhsry, Shri R. K.
Chinaria, Shri
Choudhuri, Shri M. Shaffee
Dabhi, Shri

Das, Shri B.

Das, Shii N. T.

Das, Shri Ram Dhani
Das, Shri Ramananda
Das, Shri 5. N.

Deb, Shris. C.
Deogam, Shri

Desai, Shri K. K.
Deshmukh, Shri K. G.
Deshpande, Shri G. H.
Dholakis, Shri
Dhulekar, Shri
Dhusiya, Shri
Digambar Singh, Shri
Diwan, ShriR. S,
Dube, Shri Mulchand
Dube, Shri U. S.
Dwivedi, ShriD. P,
Dwivedl, Shri M. L,
Ebenczer, Dr.
Fotedar, Pandit
Gadgil, Shri

Gandhi, Shri M, M.
Gandhi, Shri V. B.
Ganga Devi, Shrimati
Gaopati Ram, Shri
Garg, Shri R. P.
Gautam, Shri C. D,
Ghose, Shri 5, M.
Gopi Ram, Shri

Hukam Singh, Sardar
Hyder Husein, Ch.
Ibrahim, Shri
lyyani, Shri E,
Iyyunni, Shri C. R,
Tain, Shri M. S.
Jangde, Shri
Jayaraman, Shri
Jayashri, Shrimati
Jena, ShriK. C.
Jena, Shri Niranjan
Jethan, Shri
Joshi, Shri Jethala)
Joshi, Shri M. D
JI-!.I Prashad, Shri
Kachiroyar, Shri
K ajrolkar, Shri
Kakkan, Shri
Egle, Bhrimati A.
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Kaxmi, Shri

Keshavaiengar, Shri
Khardekar, Shri
Khedkar, Shri G. B.
Khongmen, Shrimati
Khuda Baksh, Shri M.
Kolay, Shri
Kottukappally, Shri
Krishns, Shri M. R.
Krishoa Chandra, Shri
Kureel, Shri B. N.
Lakshmayys , Shri
Lal, ShriR. 5.

Lal Singh, Sardar

Matthen, Shri
Mehta, Shri Balwant Sinha
Mehts, Shri J. R._
Minimata, Shrimati
Mishra, Pandit S. C.
Mishra, Shri Bibhuti
Mishra, Shri L. N.
Mishra, Shri M. P,
Miara, Shri R. D,
Mohd. Akbar, Sofi
Mohiuddin, Shri
Morarka, Shri
Maore, Shri K. L.
Musafir, Giani G. 5.
Muthukrishnan, Shri
Marasimhan, Shri C. R.
Naskar, ShriP. S.
MNathwani, Shri N. P,
Mehru, Shrimati Uma
Neswi, Shri
Nijalingapp®, Shri
Paragi Lal, Ch.
Parekh, Dr. J. N,
Psthrikar, Dr.
Pawar, Shri V. P.
Pyjlai, Shri Thanu
Prabhakar, Shri Naval
Rachiah, Shri N.
Raghubir Sahai, Shri
Raghubir Singh, Ch.
Raghuramaiah, Shri
Ram Dass, Shri
Ram Subhag Singh, Dr.
Ramachander, Dr. D.
Ramanand Shastrl, Swami
Ramsswamy, Shri P.
Ramnarayan Singh, Babu
Rane, Shri

Raat, Shri Bhola
Reddy Shri, Janardhan
Roy, Shri Bishwa Nath .
Sahu, Shri Bhagbat
Sahu, Shri Rameshwar
Saigal, Sardar A. S.
Samanta, Shri S. C.
Sangauns, Shri
Sarmah, Shri Debeswar
Satyawadi, Dr.
Sen, Sbri P. G.
Sen, Shrimati Sushama
Sewal, Shri A. R.
Shah, Shri C. C.
Shah, Shri R. N.
Sharma, Pandit Balkrishns
Sharma, Shri D. C.
Sharma, Shri K. R.
Sharma, ShriR.C.
Shastri, Shri Algu Rai
Shivananjappa, Shri
Shobha Ram, Shri -
Shukls, Pandit B.
Siddananjappa, Shri
Singh, Shri H. P,
Singh, Shri L. Jogeswar
Sinha, Dr, S. N.
Sinha, ShriA. P,
Sinha, Shri G. P, ~
Sinhs, Shri K. P.
Siphs, Shri Nageshwar Prasad
Sinhs, Shrimati Tarkeshwan
Snatak, Shri
Somana, Shri N.
Sundafam, Dr. Lanka
Suresh Chandra, Dr.
Surlys Prashad, Sho
Syed Ahmed, Shri
Tandon, Shri §. N,
“Tek Chand, Shri
“Telkikar, Shri
‘Tewnri, Sarder R, B, 5.
Thimmaiah, Shri
Thomas, Shri A, M.
Tiwari, Pandit B. L.
Tiwary, Pandit D. N.
Tripathi, Shri K. P.
Tripathi, Shri V. D,
Uikey, Shri
Upadhyay, Shri S. D,
Vaishnav, Shri H. G.
WVaithya, Shri M. B.
Varma, Shri B. R.
Velayudhan, Shri
Vishwanath Prasnd, Shrek
Wyas, Shri Radhelal
Wilson, Shri J. N.
Wodeyar, Shri
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NOES
Achalu, Shri Gadllingens Gowd, Shri Rao, Dr, Rama?
Bagdi, Shri Magan Lal Gidwani, Shri Rao, Shri K. 5,
Basu, Shri K. K. Gurupadaswamy, Shri M. S. Rao, Shri Mohana
Biren Dutt, Shri Krishnaswami, Dr. Reddi, Shri B. Y.
Chakravartty, Shrimati Renu Mukerjee, Shri H. N, Reddi, Shri Madhao
Chatteriea, Shri Tushar Mair, Shri C. K. Reddi, Shri Eswara
Chatterjee, Shri N, C. Mambiar, Shri Reddy, Shri Viswanatha
Chattopadhyays, Shri Manadas, Shri Rishang Keishing, Shri
Chowdary, Shri C. R. ‘Warasimham, Shri 5. V. L. Sharma, Shri Nand Lal
Chowdhury, Shri M. B. Nayar, Shri V, P. Singh, Shri R. N.
Das ,Shri B, C, Punnoose, Shri Sinha, Th. Jugal Kishore
Das, Shri Sarangadhar Raghavachari, Shri Subrabhmanyam, ShrikK.
Dasaratha Deb, Shri Raghavaiah, Shri Swamy, Shri Sivamurthi
Deshpande, Shri V. G. Ramasami, Shri M. D. Veersswamy, Shri

The motion was
Mr. Deputy-Speaker: In view of

this amendment, all the other amend-
ments to clause 3 are barred . .

Shri K. K. Basan rose—
12 Noow

Mr. Deputy-Speaker: The hen.
Members may kindly look into clause
3 again. Clause 3 relates to the
salary and allowances and the option
and the main portion is taken. This
is in substitution of the whole of
clause 3 and the option also goes.
Therefore, as the amendment of
Mr. Azad has been carried, all the
amendments are barred.

Shri Ponnoose: There is an amend-
ment to add sub-clause (c) (Interrup-
tions).

Mr. Deputy-Speaker: The whole
clause has been substituted. (Inter-
ruptions). Order, order. The hon.
Members ought not to rise when I
am standing.

Shri Raghavachari: I am SOrry.
Mr. Deputy-Speaker: “Sorry” alone
is not enough.

Now, I will put this clause to the
vote of the House. :

The question is:
“That clause 3, as amended,
stand part of the Bill"”
The motion was adopted.

Clause 3, as amended, was added to
the Bill.

193 P.S.D.

adopted.
Clause 4— (Travelling allowances)

Clause 5— (Travelling or daily
allowances for intermediate journeys)

Clause 5A— r(Free transport by Rail-
way)

Shri Bhagwat Jha Azad: I beg to
move:

(1) In page 3, line 19, for “two
second class fares” substitute “one
second class fare”

(2) In page 4, lines 7 and 8, for
“two second class fares” substitute
“one second class fare”

(3) In page 4, after line 189, in-

. sert—

“5A. Free transit by Railway.—
Every member shall be provided
with one free non-transferable
second class pass which shall
entitle him to travel by any Rail-
way in India at any time, but
nothing contained in this section
shall affect the payment of any
travelling allowance payable to a
member under any other provi-
sion of this Act.”

Shri S. C. Deb (Cachar-Lushai
Hills): I beg to move:

In page 3, line 23, after “such jour-
ney” add—

“except in the case of a mem-
ber from Assam, Manipur or Tri-
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<+ira who shall be paid an amount
equul to one and one-half of the
air fare for each such journey”.

Shri Thanu Pillai (Tirunelveli):
Amendments Nos. 116 and 117 relate
to clauses 5 and 5A.

Mr. Deputy-Speaker : There is a
mistake. Amendments Nos. 116 and 117
are for clauses 5and 5A. I called only
clause 4. The relative amendment is
only 115.

Shri A. M. Thomas (Ernakulam):
They are mutually related. Both
clauses have to be taken together.

Mr. Deputy-Speaker : Shall 1 take
both clauses 4 and 5 together?

Hon. Members : Yes.

Mr. Deputy-Speaker : Very well.
Amendments moved:

(1) In page 3, line 19, for “two
second class fares” substitute ‘“one
second class fare”

(2) In page 4, lines 7 and 8, for
“two second class fares” substitute
“one second class fare”

(3) In page 4, after line 19, in-
sert—

“5A. Free transit by Railway.—
Every member shall be provided
with one free non-transferable
second class pass which shall
entitle him to travel by any
Railway in India at any time, but
nothing contained in this section
shall affect the payment of any
travelling allowance payable to a
member under any other provi-
sion of this Act.”

(4) In page 3, line 23, after “such
journey” add—

“except in the case of a mem-

- ber from Assam, Manipur or Tri-

pura who shall be paid an

amount equal to one and one-

half of the air fare for each such
journey”.
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Clauses 4, 5 and 5A are taken to-
gether.

Shri Bhagwat Jha Azad : I have not
to make any speech on these amend-
ments of mine. I feel that on this
point, the entire House is unanimous.
The operative part of my amendment
No. 117 simply provides that there
should be a railway pass for every
Member of Parliament, which he can
use whenever he wants to travel by
rail, The other two amendments to
clauses 4 and 5 respectively are small
amendments seeking to substitute ‘one
second class fare’ in place of ‘two
gecond class fares’. I feel that on
this point, everyone in this House is
agreed, and so I hope the House wik
pass it unanimously.

shri 8. C. Deb :
reads:

My amendment

In page 3, line 23, after “such
journey” add—

“except in the case of a member
from Assam, Manipur or Tripura
who shall be paid an amount equal
to one and one-half of the air fare
for each such journey.”

This is a very simple amendment.
The Members from these places have
to travel by air from Calcutta to
their place. They have to step at
Calcutta for a day. There are luggage
charges and other things which are
not covered by the provision in the
Bill, as it stands. So, I hope hon. Mem-
bers would kindly support my amend-
ment.

Shri Punnoose : With regard to
the new clause, hon. Members may
have the chance to agree and see it
for themselves. But we feel that
when they come for attending the
meetings of the Select Committee and
other matters connected with Parlia-
ment, they should not be given any
additional pay, but only the II  class
pass. We are now rich by Rs. 400 a
month, and therefore, when they
come to attend the Select Committee
meetings. .
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Shri G. H. Deshpande (Nasik—Cen-
tral) : On a point of order. The homn.
Member was just saying that we want
that they should not be given ete.
Does it mean that there will be two
different rules for two different cate-
gories of Members? 1 think the rule
48 going to be the same for all. But
the hon. Member was wusing such
language as we want that they should
not be given or something like that.

Shri Punnoose: ‘We' means ﬁ-:_g}
.Members on this side of the House, |
.and ‘they’ means the Members of
Parliament, including wus. !

For intermediate journeys also, .
when they come for a Select Commit-
‘tee meeting of a short duration, they
will be advised not to take their wives
with them, and if they take, they will
have to pay from their Rs. 400.

Mr. Deputy-Speaker : What would
‘happen if the Members are lady Mem-
bers?

Shri Punnoose : Then, they should
be advised not to take their husbands

with them for a short peliovd. They
will have to mmranage without their
husbands for a short while. So, we
are opposed to this. s

Mr. Deputy-Speaker : The question
is :

In page 3, line 19, for ‘“two
second class fares” substitute ‘“‘one
second class fare”.

The motion was adopted.
‘Mir. Deputy-Speaker : Is it neces

sary for me to put amendment No. #0
Ao the wvote of the House?

iShri S. C. Deb :
‘Mr. Deputy-Speaker : The question
ds
In page 3, line 23,
FJourney” add— .
“except in the case of a meber
“from Assam, Manipur or Tripura
‘who shall be paid an amount equal
to one and one-half of the air fare
for each such journey.”

The motion was negatived.

I press it

after “such
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Mr. Deputy-Speaker : The ques-
tion is :
“That clause 4, as amended

stand part of the Bill.”
The motion was adopted.

Clause 4, as amended, was added to

the Bill.
Mr. Deputy-Speaker : The question
is:
In page 4, lines 7 and 8, for “two
second class fares” substitute “one

second class fare”.

Shri C. D. Pande: (Naini Tal Distt.
cum  Almora Distt.—South West
cum Bareilly Distt—North) : Sir, I
have to say something,

Mr. Deputy-Speaker: The hon. Mem-
ber has missed the bus.

I shall put it again. The question is:
In page 4, lines 7 and 8, for

second class fares” substitute
second class fare”.

“two
“one

The motion was adopted.

Mr. Deputy-Speaker : The gquestion

“That clause 5, as amended, do
stand part of the Bill.”

The motion was adopted.

Cleuse 5, as amended, was added to
the Bill.

Mr. Deputy-Speaker : The quesnun
is :

In page 4, after line 19, insert—

“5A. Free transit by Railway.—
Every member shall be provided
with one free non-transferable
second class pass which shall enti-
tle him to travel by any Rallway
in India at any time, but nothing
contained in this section shall
affect the payment of any travell~
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ing allowance payable to a mem-
ber under any other provision of
this Act”.

The motion was adopted.

New Clause 54 was added to the
Bill.
Clause 6— (Allowances during short
intervals etc.)

Mr. Deputy-Speaker : The hon.
Minister has an amendment.

Shri Satya Narayan Sinha: I beg to

move !

‘In page 4, lines 27 to 30, for
“rates specified in clause (a) or
clause (b) of sub-section (1) of
section 3 according to the option
exercised or deemed to have been
exercised by him under that sec-
tion’, substitute “rate specified in
section 3"

The option is now deleted and
therefore, this is a conseguential
change.

Mr. Deputy-Speaker : The  gues-
tion is :

“In page 4, lines 27 to 30, for
“rates specified in clause (a) or
clause (b) of sub-section (1) of
section 3 according to the option
exercised or deemed to have been
exercised by him under that sec-
tion”, substitute “rate specified in .
section 3"."

The motion was adopted.

Mr. Deputy-Speaker : The question
is :

“That clause 6, as amended,
stand part of the Bill”.

The meotion was adopted.

Clause 6, as amended, was added
to the Bill.

Shrj Satya Narayan Sinha : Regard-

ing clause 7. there is a verbal amend-

ment,

Shri S. S. More : I have an amend-
ment, No. 50, for a new clause—6A.

Shri Krishma Chandra (Mathura

Distt.—West): Sir, I have an amend-
/
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ment to add a mew clause i.e. clause
6A. The number of the amendment
is 112,

Mr. Deputy-Speaker : It has to be
looked into one after another. Let
me dispose of Mr. More's amendment

first.
New clause 6A— (Amenities)
Shri S. S. More: Sir, I beg to mover
In page 4, after line 34, insert—

“6A. Members of Parliament
shall also be entitled to the fol-
lowing facilities:—

(a) a free furnished residence at

Delhi;

(b) a free telephone;

(c) free postage for all corres-
pondence as a Member of
Parliament and relating to
his public responsbilities;
free medical aid to the Mem-
ber and the members of his
family;

(d

(e) a second class pass valid all
over the country and to be
used for the purpose of
parliamentary work with an
Inter class pass for a Person-
al Assistant; and

(f) other monetary aid to mem-
bers who have no or meagre
private source of income
sufficient to enable them to
discharge their responsibili-
ties as full time workers serv-
ing their constituency in
particular and the public in
general according to the
scales prescribed by rules.”™

Regarding (e), that has been cover-
ed now. So, it will not stand now.

My communist friends are twitting
me for moving this amendment. I
want to point out to them that my
amendment relates to the principle
that from each according to his abi-
lity and to each according to his
needs. That is the only thing that X
wish to say.
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Mr. Deputy-Speaker:- I will put
this amendment to the vote. The

Dr. Rama Rao: On a point of order.
If this amendment is accepted, it will
entail expenditure on the Treasury.
Have we the . permission of the
President for that?

Mr. Deputy-Speaker: The hon.
Member will kindly explain to the
House how this is in order without
ithe President’s sanction.

Shri S. S. More: If it is somne addi-
tional burden on the Treasury, then
«only it might be said to be requiring
the recommendation of the President.
1 feel that if the principle mentioned
by me is applied, there will be reduc-
tion in the total expenditure, because
as we Members keep going on, our
needs will be going down. That is
my submission.

Mr. Deputy-Speaker: I am afraid
without the President's sanction I
cannot allow this amendmegnt to bLe
moved.

1 think it is the same thing with
the amendment of Shri KXrishna
«Chandra also. His amendment says:

“A Member shall be entitled to
such medical, housing, telephone

and postal facilities as may be
prescribed by rules under Sec-
tion 7.”

T will have to rule that out of order.
So long as the President's sanction
is not obtained, it imposes an addi-
tional burden on the Exchequer.

Shri Krishna Chandra: It does not.
‘These facilities are now given at
present. We are supplied houses nn
payment of rent. We are supplied
facilities or rather priorities for tele-
phone. I only want that power should
‘be given under the rules so that these
facilities and amenities might bé& re-
gulated by rule.

Mr. Deputy-Speaker: Very well, I
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Shri Krishna Chandra:
move:
In page 4, after line 34, insert—

“6A. Amenities.—A Member
shall be entitled to such medical,
housing, telephone and postal
facilities as may be prescribed
by rules under Section 7.”

My amendment does not add to the
cost mnor does it compel the rule-
making authority .to allow us free
telephone or to allow us free house
or to allow us free medical facilities.

Mr. Deputy-Speaker: Does the hon.
Member say that even on payment,
houses are not available, that even
on payment telephones are not awvail-
able and medical facilities are not
available?

Shri Krishna Chandra: I only wish
that these amenities may come un-
der this law and may be regularised
and regulated by the rule-making
authority,

Mr. Deputy-Speaker:
moved:

In page 4, after line 34, insert—

“6A. Amenities—A Member

shall be entitled to such medical,

housing, telephone and postal

facilities as may be prescribed

by rules under Section 7.”

What is the reaction of
Minister? .

Shri Satya Narayan Sinha: If the
entire matter is referred to the Rules
Committee and a Joint Committee of
both the Houses, they may go into the
whole thing, regularise it and decide.
We do not commit the Rules Com-
mittee either way,
. Mr. Deputy-Speaker: I shall leave
it to the House to decide. The ques-
tion is:

In page 4, after line 34, insert—

“BA. Amenities.—A Member
shall be entitled to such medi-
cal, housing, telephone and
postal facilities as may be pre-
scribed by rules under Section 7.”
The motion was adopted.

New Clause 64 was added to the
Bill.

I beg to

Amendment

the hon.
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Clause 7—(Power to make rules)

Shri Satya Narayan Sinha: Sir, T
move:

In page 4, for lines 35 to 40, substi-
tute—

“7. Power to make rules—For
the purpose of making rules un-
der this section, there shall be
constituted a Joint Committee of
both Houses of Parliament con-
sisting of five members from the
Council of States nominated by
the hairman and ten members
from the House of the People
nominated by the Speaker.”

My amendment is a drafting one.
For the purposes of making rules
under this section, there shall be
constituted a Joint Committee of
both Houses of Parliament consisting
of five Members from the Council of
States nominated by the Chairman
and ten Members from the House of
the People mnominated by the
Speaker. In the Constitution, we do

not find ‘consultation’ used with any’

matter negotiated between the Spea-
ker and the Chairman and it has
been used only in regard to the
President, in consultation with the
Speaker or the Chairman, Therefore,
we have just put it in proper form.

Shri E. K. Basu: How can you put
the Chairman earlier than the
Speaker?

Shri Satya Narayan SBinha: It does
not matter.

Mr. Depnty-Speaker: He may
move amendment No. 120 also.

Shri Satya Narayan Sinha: Sir, I
move:

In page 5, line 12 and 13, for “by
the Speaker of the House of the People
after consultation with the Chairman
of the Council of States” substitute “by
the Chairman of the Council of States
and the Speaker of the House of the
People.”
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Mr. Deputy-Speaker: There seems
to be a grammatical mistake in
amendment No. 119. The word.
‘will’ must be ‘shall’. .

Shri Satya Narayan Sinha: I have
read ‘shall’, Sir.

Mr. Deputy-Speaker: Amendments
moved:

(1) In page 4, for lines 35 to 40,
substitute—

“7. Power to make rules—For
the purpose of making rules un-
der this section, there shall be
constituted a Joint Committee of
both Houses of Parliament con-
sisting of five members from the
Council of States nominated by
the Chairman and ten members
from the House of the People
nominated by the Speaker.”

(2) In page 5, lines 12 amd 13, for
“by the Speaker of the House of the
People after consultation with the
Chairman of the Council of the States™
substitute “by the Chairman of the
Council of States and the Speaker of
the House of the People.”

Are there any more amendmentsT

Shri Krishna Chandra: I have am
amendment, No. 114, which is conse-
quential to my previous amendment
which has been accepted

Sir, 1 move:
In page 5, after line 10, insert—
“(g) medical, housing, telephone

and postal facilities mentioned in
Section 6A.”

Mr. Deputy-Speaker:
moved:

Amendment

In page 5, after line 8, insert—

“{ee) medical, housing, telephone;
and postal facilities mentioned
in Section 6A."
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Sardar A. 8. Saigal: Sir, T move:
In page 4, omit lines 44 and 45.

Mr. Deputy-Speaker: There is too
much of talk in the House. First of
all let me know from the hon. Mem-
bers what are the amendments that
have been tabled.

Shri Barman (North Bengal—Re-
served-—Sch. Castes): I have today
tabled an amendment, a very simple
amendment to omit the words ‘shor-
test possible’.

Mr. Deputy-Speaker: Is it an

amendment to an amendment?
Shri Barman: No.

Mr. Deputy-Speaker: Then, why
did he not move it earlier?

Shri Barman: Sir, I had tabled an
amendment earlier which wanted the
addition of the words ‘and convenient’
after the words ‘shortest possible’.
Today, I have changed it and want
the deletion of the words ‘shortest
possible’.

Sir, I move:

“In page 4, line 44, omit “shortest
possible™.

Mr. Deputy-Speaker: Amendment

moved:

In page 4, line 44, omit *“shoTtest
possible”.

Dr. Lanka Sundaram: Sir, I am
submitting a couple of points of im-
portance with regard to the amend-
ments moved by the Minister. I very
‘strongly deprecate the manner in
which the amendments are brought
before the House, especially by the

Minister. I quite concede the pre-
mise that anybody can move an
amendment. But, I find there is a

very insidious attempt made through
the amendments Ngs: 119 and 120 to
tamper with the Rules of Procedure
of the House. do not know when
he discovered that in the Constitution
the Council of States is mentioned
first, and the House of the People

Bill

comes next. The Bill was printed
some time ago ang the Bill originat-
ed in this House. Under the Rules of
Procedure of this House, whenever
a committee is constituted and the
Members of the other House are ex-
pected to join in that Committee, the
Joint Committee functions under the
control and direction of the Speaker.
I am not convinced at all about the
reasoning offered by the hon. Minis-
ter in justification for this emergent
last-minute attempt to alter the text
of the Bill. I believe every hon. Mem-
ber of the House will agree when 1
say that if a committee is appointed
under a Bill that nas originated in
this Howuse, that committee, even
though it contains members of the
other House, should function under
the direction of the Speaker of the
House. You would recall that a
question of this character is being
frequently debated in both the
Houses and I do not want to exacer-
bate feelings. However, I do very
strongly protest against this method
of bringing in amendments at the last
minute and pushing them down the
throat of the House. I do not know
why the hon. Minister could not give
sufficient notice so that hon. Mem-
bers could censider it.

An Hon. Member: Copies of it have
been received by us.

Dr. Lanka Sundaram: I do not
know if the hon. Member had got it
officially.

Mr. Deputy-Speaker: Who is to
preside over this committee?

Dr. Ram Subhag Singh: That diffi-
culty will arise.

Shri Satya Narayan Sinha: The
Joint Select Committee will elect its
own Chairman.

Mr. Deputy-Speaker: But it is not
stated so here.

Dr. Lanka Sundaram: This House is
to select, under the amendment, ten
Members of the House and five Mem-
bers will be selected by the other
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[Dr. Lanka Sundaram]

House, and even though the Chair-
man may be elected by this com-
mittee, he has got to function under
the direction of the Speaker. 1
strongly object to the manner in which
the amendments Nos. 119 and 120
have been brought and also to their
contents. I would, in the first place,
request the hon. Minister to withdraw
the amendments, and if he does not,
I would ask every hon. Member to
oppose and throw them out.

Shri S. S. More: May I make a sub-
mission on a point of Law? I want
to seek some clarification from the
hon. Minister. Sub-clause (3) on
page 5 of the Bill states—

“Any rules made under sub-
section (2) shall not take effect
until they are approved and con-
firmed by the Speaker of the
House of the People after consul-
tation with the Chairman of the
Council of States and are pub-
lished. ... .”

According to the amendment, the
rules will have to be approved and
confirmed both by the Chairman of
the Council of States and the Speaker
of the House of the People. Ac-
cording to the original provision, the
Speaker was only responsible to con-
sult the Chairman of the Council of
States. He would take whatever ad-
vice that the Chairman gave, but the
final opinion that was to prevail was
that of the Speaker. According to
this, both the Chairman and the
Speaker are independently made the
approving and confirming authorities,
and without their approval and
confirmation, the rules will not be
wvalid, Supposing the Chairman and
the Speaker do not see eye to eye
on any provision, what is to happen?
There will be no approval by the
Chairman or there will be no ap-
proval by the Speaker; there will be
confirmation by the Chairman but
there will be no confirmation by the
Speaker. In the case of such a tie or
deadlock, whose opinion is to pre-
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vail? Are we to go to the hon. Minis-
ter of Parliamentary Affairs for the
purpose nf drawing lots in the case ot
a deadlock? There is likely to be a
deadlock and it is for the hon. Minis-
ter to suggest how it could be re-
solved.

There is another point also. 1 would
refer you to article 118 of the Consti-
tution. Whenever there is a joint
sitting, it is the Speaker who has to
preside. I am not quoting this as
everybody knows this article.

Shri Gadgil: Even in the Warrant
of Precedence,. the Speaker comes
first and then only the Chairman.

Shri S. S. More: My friend, with
his ripe experience, is helping me
and I thank him for it. My sub-
mission is that under the Constitu-
tion, the Speaker is given a superior
position. If at a joint sitting, both
the Speaker and the Chairman come
out on the plea that he is entitled
to preside as he is the Chairman
of the House of Elders or he is entitl-
ed to preside as he is the Speaker of
the House of the People, who are the
direct representatives of the people,
what is to happen? For avoiding this
deadlock, the Constitution has pro-
vided a sub-clause in this particular
article and it is for the purpose of
resolving any such struggles between
two high dignitaries. We know that
human nature being what it is, every-
body fights for the prestige of the
country, for the prestige of the Party
and so on. Taking human nature in-
to account. in order to avoid the pos-
sibility of unholy, indecent wrangles
between these two high functionaries,
the Constitution has specifically pro-
vided that in the case of a Joint meet-
ing the Speaker shall preside. I
think that precedence given to the
Speaker ought to be maintained in
every legislative enactment of ours.
My submission, therefore, is that
these two amendments are against the
spirit of the Constitution, particular-
ly article 118. Not only that, they
create a practical difficulty for which
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the Minister of Parliamentary Affairs
will have to prescribe some remedy.
I think it will not be a gquack remedy
under the spurious Drugs or Magic
Remedies Act.

Shri Satya Narayan Sinha: In re-
gard to the guestion of precedence,
s0 far as my information goes, under
the Warrant of Precedence, the Chair-
man, because he happens to be the
Vice-President gets precedence over
ithe Speaker. (Some hon, Members:
No, no.)

Shri K. K. Basu: When there is a
joint sitting it is the Speaker who
presides.

Shri .Satya Narayan Sinha: The
Warrant of Precedence has applica-
tion outside the House.

Again, so far as 1 know, in the
Constitution wherever the two names
have occurred in one place, the Chair-
man has come first and the Speaker
afterwards. Therefore, there is no
question of prestige involved. We
have just followed the spirit of the
Constitution.

Shri Biswas: 1 would request hon.
Members to refer to article 97, sub-

clauses (2) and (3) of article 118, pro-

viso to articles 120 and 121. Every-
where, wherever these two officers are
mentioned, the Chairman of the Coun-
cil of States comes first, and then
comes the Speaker.

With regard to the imaginary or
hypothetical contingency of a wrangle
or deadlock, we never thought about
it, but we do hope such occasions
will not arise.

Shri S. S. More: The Minister of
Parliamentary Affairs is wisualising a
state of affairs when one party will
have complete sway over both the
Houses. Let us imagine a position
where one party is in power here and
another party is in the majority in
the other House. If party feelings
run high, what will happen? There
is bound to be a deadlock. We should
visualise that position.
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Dr. Ram Subhag Singh: On several
occasions the Speaker has been given
precedence; so these amendments are
quite unnecessary and they must be
withdrawn.

Mr. Deputy-Speaker: In all Parlia-
mentary Committees, or Joint Com-
mittees, the Speaker or the other
House fixes up the procedure. Not
even the quorum is mentioned here.

Shri Biswas: There is provision in
the rules only with regard to Joint
Select Committees.

Mr. Deputy-Speaker: But no such
provision is here: how are the meet-
ings to be regulated? What are the
rules regulating the conduct of these
meetings?

Dr. Ram Subhag Singh: The Law
Minister is making a new discovery
all the time.

Mr. Deputy-Speaker: My feeling
is this: as far as possible, to the best
of our ability, we should make laws
which are workable. There is no
point in making a law which is not
workable.

Shri Satya Narayan Sinha: The
Committee itself will appoint a
Chairman...(Interruptions).

Mr, Deputy-Speaker: It may be
added to this or I do not know un-
der what general law the Committee
may itself appoint a Chairman. 1Is
he to be a Chairman for a meeting or
permanently? ‘These difficulties will
arise. Let the rules be clear. Second-
ly, what is the quorum for this
meeting? So long this difficulty has
not arisen because the Government
itself is clothed with the power and
so there was no question of any
quorum etc. For the first time, a
Committee is appointed to frame
rules and the Committee will con-
sist of Members nominated by the
Chairman and the Speaker of the
respective Houses. This does not
come under the Joint Committee for
a Bill. Therefore, special rules must
be incorporated in the Act itgelf.
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Shri Raghavacharl: There is one
possibility. Under the rule-making
powers that is now given, one more
clause may be added that they will
make rules with regard to the proce-
dure...(Interruptions).

Shrl Satya Narayan Sinha: The
Committee will elect its own Chair-
man.

Mr, Deputy-Speaker; And the
quorum will be five?

Shri Satya Narayan Sinha: The
Committee will decide its quorum
also. I have no objection.

Mr. Deputy-Speaker: The quorum
is a dangerous affair. Three people
may say that they constitute a
qguorum. So let us fix a number, say,
five or seven or whatever it is. I
think that five Members will be
enough to constitute the guorum.

An Hon. Member: This amendment
may be withdrawn.

Dr. Ram Subhag Singh: It will
create confusion every time.
Mr. Deputy-Speaker: After the

first amendment, No. 119, the follow-
ing may be added:

“For a meeting of this Com-
mittee, five Members will consti-
tute the quorum.”

Or, if you want, we will say ‘seven
Members’.

Shri E. K. Basu: If you accept the
Minister’'s amendment which says that
these rules will be confirmed by the
Speaker and the Chairman, what
will happen if it is not confirmed?
(Interruptions).

Shri Satya Narayam Sinha: I would
suggest that this matter should stand
over till the afternocon. so that we
shall just think over it.

Mr. Deputy-Speaker: Clause 7 will
stand over to this afternoon, when
we shall meet again.

Sardar A. S. Saigal (Bilaspur): I
want to say something on lines 44 and
45, that is about the shortest possible

.. routes.
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Mr. Deputy-Speaker: Very well. He

may say whatever he wants to say on
that.

Sardar A. S. Saigal: As regards the
allowances of the Members of the
Constituent Assembly of India which.
are applicable to Members of either
House of Parliament under article 106
of the Constitution, at that time a note
was given that for the purpose of calcu-
lating mileage allowance, journey bet-
ween two stations is held to be per-
formed by the shortest route where
there are two or more practicable
routes, or by the cheapest of such
routes as may be equally shgrt. In
this rule the shortest possible route for
the performance of any journey is
given. Suppgse a Member is coming
from Rayagarh or Ambicapur or Bilas-
pur or Bastar. He will take nearly
forty-eight hours to reach this place.
Up till now no objection was raised as
regards the time which an hon. Mem-
ber might have taken for travelling
from Rayagarh, Bilaspur, Ambicapur
or Bastar. If “shortest possible route”
is omitted, then the Member will be
entitled to travel by any route and he
will be able to reach here.

This is my amendment and I press
that lines 44 and 45 on page 4 may be
omitted.

Shri Barman: I want the deletion
of the words “shortest possible” in
line 44 on page 4. The reasons are
not far to seek. My friend from
Madhya Pradesh has already stated
the difficulties experienced by Mem-
bers from that State, and from the
other amendments tabled we find that
the same kind of difficulty has been
felt by some Members from Madras,
Assam and Orissa. From my own
State, namely West Bengal, I can
state that the difficulty is very great.
I do not want that any rigid rule
should be made for this purpose.
When we are going to constitute a
Committee of both Houses and are
giving it full power to consider the
justice or equity of each individual
case, if we retain the words “shortest
possible”, that Committee will be in
a difficulty because we are laying
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down a certain definite line of action.
But if we omit the two words, there
will be absolutely no difficulty for
that Committee to come to a proper
decision after considering the diffi-
culty, convenience and inconvenience
of each and every particular State.

So my simple proposition is that
when we are going to entrust a Com-
mittee of both Houses with the power
of making rules so far as journey,
etc. is concerned, we should not
cripple it down by the words ‘“short-
est possible”, but should leave it to
the free judgment of a body which
will be a representative body of both
the Houses.

Shri S. C. Samanta (Tamluk): I
support the amendment moved by
my friend Shri Barman. As it is, if
the words “shortest possible” are left
here, the difficulties which most of
the Members of Parliament are meet-
ing will be very difficult to remove.
Most of the Members come when
they do not get the reservation. The
difficulty of reservation also arises
for the shortest possible route because
by the shortest possible route reser-
vation is not available. Members are
put to difficulty with their luggages
and other things. These were broiught
to the notice of the Parliament Secre-
tariat before-hand. Sometimes they
change the routes, some-times they
go back again. So, when this is go-
ing to be enacted now, I think shortest
possible route portion should be
deictzd. The Rules Committee will
do the neediwl.

Mr. Deputy-Speaker: I will place
these other amendments and reserve
the amendments moved by the hon.
Minister for consideration in the
afternoon. Amendment Nos. 119 and
120 will stand over for further consi-
deration this afternoon.

Regarding Amendment No. 114 mov-
ed by Shri Krishna Chandra, he
wants rules to be framed for the
amenities etc., with respeet to which
new Clause 6A was added by the
House just now. This is a conse-
quential amendment. I will put it to
the vote of the House.
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Shri Krishna Chandra: I want the
amendment to come not after line 10,
but after line 8. Instead of (g) it
should be (ee).
Mr. Deputy-Speaker: Very good.
The question is:
In page 5, after line 8, insert—
“(ee) medical, housing, tele-
phone and postal facilities men-
tioned in section 6A.”
Shri Raghavachari: My submission
is that (ee) is unnecessary. ‘This
new amendment may be (f) instead’

of (ee), and (f) in the Clause may
be changed into (g).

Mr. Deputy-Speaker: Very good.
The question is:
In page 5,—

(i) after line 8, insert—

“(f) medical, housing, telephone

and postal facilities mentioned in
section 6A.”; and

((ii} in line 9, for “(f)” substitute
“(g)”. N

The motion was adopted.
Mr. Deputy-Speaker: Then the-
amendment of Mr. Barman.
The gquestion is:
In page 4, line 44, omit “shortest
possible™.
The motion was adopted.
Mr. Deputy-Speaker: Amendment

No. 54 of Mr. Saigal. Is it not cover-
ed by this?

Sardar A. S. Saijgal:
I do not press it.

Mr. Deputy-Speaker: Therefore, I
do not put it to the House. The -
other two amendments Nos. 119 and.
120 will stand over for further consi-
deration this afternocon.

Clause 5.—(Validation of payment
of certain travelling allowances).

) Mr. Deputy-Speaker: The question
is:

It is covered.

“That clause 8 stand part of
the Bill”.

The motion was adopted.
Clause 8 was added to the Bill.
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Clause 1.—{(Short Title and Com-
mencement)

Mr. Deputy-Speaker: Are there any
.amendment to clause 1?
Shri A. N. Vidyalankar (Jullun-

.dur): I have amendment No. 93
which reads:

‘In page 1, line 4, for “salaries and
allowances” substitute “Compensatory

LI

_Allowances’.

Mr. Deputy-Speaker: What is this
compensation? I think the hon.
Member is not pressing it.

Shri A. N. Vidyalankar: I am not
pressing it.

Mr. Depuiy-Speaker: There are
other amendments to clause 1. There
is one in the name of Shri B. N.
Misra. There is one in the name of
Shri S. V. Ramaswamy seeking to
substitute the word ‘Honorarium’ for
‘Salaries’, and another to the same
effect by Shri D. C. Sharma. The
hon. Members concerned are not
moving these amendments. So, 1
shall put the clause to the vote of the
House.

The gquestion is:
“That clause 1
the Bill".

stand part of

The “motion was adopted.
Clause 1 was added to the Bill.

Mr. Deputy-Speaker: I find that for
the Long Title also, there are amend-
ments to the same effect as for Clause
1. I take it that no amendments are
moved to the Long Title. However,
I shall defer placing this to the vote
of the House, until after clause 7 is
disposed of.

We have about fifteen minutes
more left now. What is the desire of
the House? Shall we adjourn?

Some Hon. Members: Yes.

Mr. Deputy-Speaker: The House
will now stand adjourned and meet
again at 5 p.M. today.

The House then m&joumed till Five
of the Clock.
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The House re-assembled at Five of the
Clock.

[Mgr. DEPUTY-SPEAKER in the Chair]

SALARIES AND ALLOWANCES OF
MEMBERS OF PARLIAMENT BILL,
1954—Contd.

Mr. Deputy-Speaker: Has any
agreed solution been found?

Shri Satya Narayan Sinha: With
your permission, I would like to add
to the amendment which I had mov-
ed and I think it will meet with the
general approval of the House, be-
cause the point which has been raised
is made clear in this.

I beg to move:

In page 4,—after line . 40, insert—

“(1A) The Joint Committee
constituted under sub-section (1)
shall elect its Chairman and
shall have power to regulate its
procedure”.

Mr. Deputy-Speaker: May 1 have
a copy of it?

Shri Satya Narayan Sinha: Yes.

Dr. Lanka Sundaram: This amend-
ment has just been made available to
this hon. House and if you would
relax the rules in my favour, I would
like to move an additional amend-
ment to it. I would like to add:

‘In the nmew amendment pro-
posed-by Shri Satya Narayan .,
Sinha as sub-clause (1A) to /
clause 7, after “Chairman”  _.in«
sert “from among Mrmbers of ’
the House of the Peopie".” H

Shri Velayudhan: No, no. 4

Mr. Deputy-Speaker: 1{on. Members
need not get agitated over a sugges-
tion. '

Shri Velayudhan: It is an un-
popular amendment.

Dr. Lanka Snondaram: I would sus-
tain it with arguments at the appro-
priate stage. I am only asking for
the right to move a verbal amend-
ment to the amendment which
been moved. i
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Mr. Deputy-Speaker: I shall place
it formally before the House. The
hon. Minister has moved two amend-
ments, Nos. 119 and 120 to clause 7.
Amendment No. 119 stands except
that for the word ‘will’, the word
‘shall’ shall be ‘substituted. After
that he desires to add another sub-
clause—sub-clause (1A).

Amendment moved:

In page 4,—after line 40, insert—

“(1A). The Joint Committee

constituted under sub-section (1)

shall elect its Chairman and shall

have power to regulate its proce-
dure”.

This was the lacuna which was point-
ed out; it has now been filled up.
MNow. what does Dr. Lanka Sundaram
want?

Dr. Lanka Sundaram: 1 rely upon
article 117 of the Constitution.

Mr. Deputy-Speaker: What is his
amendment?

Dr. Lanka Sundaram: My amend-
ment is this. I beg to move:

‘In the new amendment pro-
posed by Shri Satya Naryan Sinha
as sub-clause (1A) to clause 7.
after ”Chairman” insert “from
among Members of the House of
the People”.’

Mr. Deputy-Speaker: So, the Com-
mittee shall elect its Chairman from
among the Members of the House of
the People. That is his intention,
whatever might be the desire of the
House ultimately. As these amend-
ments have been moved now, it is open
to any hon. Member to move an amend-
ment.

Dr. Lanka Sundaram: May I make a
couple of submissions in favour of my
amendment?

Mr. Deputy-Speaker: The amend-
ment is:

“(A) The Joint Committee cons-
tituted under sub-section (1)
shall elect its Chairman...... ”

That is part of the ameadment now
tabled by the hon. Minister of Parlia-
mentary: Affairs. Now, Dr. Lanka
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Sundaram wants that after the word
‘Chairman’, the following additional.
jwords be inserted, namely,—

“from among Members of the
House of the People.”

Dr. Lanka Sundaram: The House-
will concede me the important point
that I have been very seriously in-
volved in some of these controversies
for the past two years. I have not
given motice of this amendment in a
frivolous manner. Only this morning
wou had given at least two rulings in-
dicating that the present Bill is a
money Bill. These rulings were given.
when certain amendments were
sought to be moved raising the upper
limit or lower limit or some provi-
sions to that effect in regard to the-

Bill.

Mr. Deputy-Speaker: Certain amend-
ments were sought to be moved imply-
ing expenditure from the Consolida-
ted Fund.

Dr. Lanka Sundaram: This Bill is al-
most in the nature of a money Bill. I
am sure every hon. Member of this
House will bear with me and I am
sure they will all agree with me that
as regards Money Bills. under article
117 of the Constitution. this House is
supreme. This is the reason why in
the morning also, I raisedq the same
point. namely, that it is a peculiar pro--
cedure that was sought to be gdopted
by my friend, the hon. Minister of"
Parliamentary Affairs, this morning.
1 have not come across any prece-
dent so far in legislation undertaken
for this reason. During the past two
yvears, wherever and whenever a-
motion of this character was moved,
the position of the Chairman was not
only not left vague, but also nct left
without any control as far as the
Speaker of this hon. House is concern-
ed. So, without labouring the point
any further, I would restate the point.
namely, that this is a Money Bill and
as such, the powers of this House-
are supreme and the Chairman mayw
be elected under the mnew formula.
but he must be elected from among:
the Members of this House.
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The Prime Minister and Minister
of External Affairs and Defence (Shri
_Jawaharlal Nehru): I object. We
cannot accept this amendment of Dr.
Lanka Sundaram. Whether iti is
technically a Money Bill or not is for
you to decide. But obviously, it has
no relation to a normal Money Bill
Here is a Committee to consider rules
‘and regulations, relatively minor
rules and regulations, relating to what
this Bill will contain—payments of
travelling allowance, etc. There is no
encroachment on the Consolidated
Fund, ete. It is the rules and regu-
lations about which both Houses are
concerned. It is true that more Mem-
pers from this Houses are concerned
with it, but that is because there are
more Members here, in the House of
the People. Otherwise, both are con-
cerned, both are paid the same salary
.ete. Because the numbers are differ-
ent in this Committee—there will be
ten members from the House of the
People and five from the Council of
‘States—obviously, the House of the
‘People will have very substantial ma-
jority. Now, to say that the Chairman
must be from them—the House of the
People,—seems to me not only unne-
_cessary but totally undesirable. It
may be—conceivably—that a highly
respected Member from the Council of
States is among them, whom the House
of the People would like to become the
-Chairman. The fact that he is Chair-
man does not give greater authority or
take away the right of vote of the ten
Members. But, in any event, this ap-
_proach of Dr. Lanka Sundaram in this
matter, if I may say so, is not a healthy
approach, and we should not encourage
.such an unhealthy approach.

Mr. Deputy-Speaker: I shall place the
.amendment to the vote of the House.—
the amendment of Shri Satya
Narayan Sinha.

The question is:
In page 4, for lines 35 to 40, subs-
gitute—

“7  Power to make rules—For
the purpose of making rules under
this section, there shall be consti-
tuted a Joint Commitee of
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both Houses of Parliament con-
sisting of five members from the
Council of States nominated by
the Chairman and ten members
frorm the House of the People
nominated by the Speaker.”

The motion was adopted.

Mr. Deputy-Speaker: Now, I will take
up the amendment regarding (14).

In page 4, after line 40, insert—

“{A) The Joint Committee con-
stituted under sub-section (1)
shall elect its Chairmen and shall
have power to regulate its pro-
cedure.”

Tg this amendment moved by Shri
Satya Narayan Sinha, Dr. Lanka Sun-
daram has moved another amend-
ment.

The question is:

‘In the new amendment propose-
ed by Shri Satya Narayan Sinha
as sub-clause (1A) to clause 7.
after “Chairman” insert “from
among Members of the House of
the People”.

The motion was negatived.
Mr. Deputy-Speaker: Now, I will
put the amendment for the addition
of sub-clause (1A) to the vote.

The question is:
In page 4, after line 40, insert—
“(1A). The Joint Committee consti-
tuted under sub-section (1) shall elect

its Chairman and shall have power to
regulate its procedure.”

The motion was adopted.

Mr. Deputy-Speaker: Now I will put
the next amendment standing in the
name of the Minister for Parliament-
ary Affairs, amendment No. 120.

The question is:

‘In page 5, lines 12 and 13 for
“by the Speaker of the House of
the People after consultation with
the Chairman of the Council of
States” substitute “by the Chair-
man of the Council of States and
the Speaker of the House of the
People”.’

The motion was adepted,
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Mr. Deputy-Speaker: 1 will now put
«<lause 7, as amended, to the vote.
The question is :
“That clause 7, as amended,
stand part of the Bill"”

The motion was adopted.

Clause 7, as amended, was added
to the Bill,

Mr. Deputy-Speaker: I will now put
the long Title and the Enacting For-
mula. I have already ruled out the
various amendments that have been
tabled.

The question is:

“That the Long Title and tihe
Enacting Fofmula stand part of
the BilL”

The motion was adopted.

The Long Title and the Enacting
Formula were added to the Bill

Shri Satya Narayan Simha: Sir, I
move:

“That the Bill, as amended, be
passed.”

Mr. Deputy-Speaker:
is:

The guestion

“That the Bill, as amended, be
passed.”
The motion was adopted.

DELIMITATION OF CONSTITU-
ENCIES—contd.

Mr. Deputy-Speaker: Now, the House
will take up further discussion regard-
ing the delimitation of constituencies.

The Minister of Law and Minority
Affairs (Shri Biswas): Mr. Deputy-
Speaker, Sir, I come from a State
where we turn to the South for soft
and cool breeze. I found yesterday
that a devastating storm can also blow
from the South. I did not quite know
whether I should be able to keep my
feet.

Several Hon. Members: Why?
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Shri Biswas: Because of the sudden
fury of the storm. Sir, I am grateful
to you that you gave me some respite
and I had a few hours to examine the
charges that were levelled against the
Delimitation Commission and, in pass-
ing, against the Law Minister, I am
now in a position to say 1 was really
pleased that there was such a discus-
sion. *

For one thing, it has shown that
there is a strong wvolume of opinion
against the proceedings of the Deli-
mitation Commission.

An Hon. Member: Very strong.

Shri Biswas: It is my regret and dis-
appointment that not a whisper of
it had been brought to my notice in
the last one year and a half. The
Delimitation Commission has been
functioning for quite a long time. It
was set up in 1952 and still T had not
the slightest inkling of any dissatis-
faction at the way in which it had been

proceeding. Some complaints were
made in respect of Madras and
Andhra......

Shri Matthen (Thiruvellah): Tra-
vancore-Cochin also.

Shri Velayadhan (Quilon cum Ma-
velikkara Rsserved—Sch. Castes);
We also did make complaints.

Shri Biswas: There are also many
other States affected but the com-
plaint was in respect of the two
States.

Mr. Deputy-Speaker: There were
also a number of Members from Tra-
vancore-Cochin.

Shri Biswas: They joined in the
discussion, that is all, but the initia-
tive was from those who were in-
terested in the two States which I
have mentioned. Be that as it may,
I am accepting the tirades which
poured out from all sections of the
House as having been wvery useful in
a way. I may say at once that in
respect of Andhra and Madras, the
point came to notice very prominent-
1y, because the 17th May had been
fixed as the date for a certain pur-
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pose. It was supposed that there was
a great urgency and something had
to be done. The delimitation had
been done in such a revolutionary
manner or in such a fantastic way,
ignoring all recognised principles of
delimitation and so on that the matter
had to be brought before the House
in order to obtain instant relief. I
may tell the House at once that it is
not in the power of the Law Minis-
try or the Law Minister to give them
instant relief. As hon. Members, Dr.
Krishnaswami and Dr. Lanka Sunda-
ram themselves recognised, the com-
plaints are based on the ground that
Delimitation Commission acted on an
interpretation of the Constitution
with which they do mnot agree.
It is not open to us, it is not open
to Parliament except by way of
amending the Constitution, to ex-
press any opinion as to what the
correct construction of any provision
of the Constitution is. For that pur-
pose. relief must be sought, if at all,
elsewhere, not here. If you are pres-
sing for a change in the Constitution,
1 can quite understand that, but that
cannot be done before the 17th May,
which was the immediate objective of
those who raised this discussion.

Shri Raghuramaiah (Tenali): On
a point of information, I wish to say
this. Article 81(3) of the Constitu-
tion says ....

Shri Biswas: 1 beg of you that I
may be permitted to go on in my own
way (Interruptions).

Mr. Deputy-Speaker: I would make
a request to hon. Members. When
hon. Ministers, who are in possession
of the House, are addressing the
House, their trend of argument will
be broken if they are interrupted.
For purposes of elucidation, warious
points have already been raised in
the House and let us see what the
hon. Minister says is satisfactory to
the House.

“Shri Raghuramaiah: 1 wanted to
have only one clarification. The hon.
Minister said just now that the in-
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terpretation sought to be put is not
permissible until the Constitution it-
self is amended. Article 81(3) says:

“Upon the completion of each
census, the representation of the
several territorial constituencies
in the House of the People shall
be readjusted by such authority, in
such manner and with effect from
such date as Parliament may by
law determine:”

So. the manner of readjustment can
be laid down by Parliament by a
separate enactment without amend-
ing the Constitution.

Shri Biswas: That law has been
passed. My hon. friend is diverting
me to a line of argument into which
I am prepared to enter, but then he
should be prepared to sit till seven
o'clock. The question is this. I was
going to say something else. 1 was
referring to the faect that this dis-
cussion was raised in view of the
17th May as the date fixed for cer- -
tain purposes. 1 was going to tell the
House that what I am prepared to
do is to transmit the entire proceed-
ings of the House, which took place
wvesterday, to the Delimitation Com-
mission and invite their attention to
the complaints which had been made
regarding their work, and to see that
no occasion arose for public dissatis-
faction at their work. So far as the
particular date is concerned. I would
have suggested a postponement, but
I have no power under the law to
give them any directive. If the Mem-
bers expect the Delimitation Com-
mission to act within the framework
of the law, they must also allow me
to work within the framework of the
law. I have no power to give any
directive to the Commission, but I
do propose to suggest to them that
they might fix another date a little
later. At the same time, I may tell
you that the date, which has been
fixed, is not a very material date. It
is a date which has been fixed un-
der section 8(3)(a), which says:

“First in respect of the deter-
mination of the numbers under
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sub-section (1), and then again
in respect of the distribution of
seats and delimitation of consti-
tuencies under sub-section (2),
the Commission shall—"

Clause (a) says:

“shall publish its proposals, to-
gether with the dissenting pro-
posals, if any, of an associate
Member, who desires publication
thereof in the Gazette of India
and the official gazettes of the
States concerned and also in such
other manner as it thinks fit;

(b) specify a date on or after
which the proposals will be fur-
ther considered by it;”

The 17th of May has been fixed as
the date on or after which all objec-
tions which may have been received
will be further considered. That is
all. There will be time to subject
these objections to scrutiny. They
will be all duly considered. The pro-
posals are not going to be finalised on
that date in the sense that final
orders will be passed at this stage.
Then will follow a public sitting or
sittings. That is under clause (e¢).

“The Delimitation Commission
shall consider all objections and
suggestions which may have been
received by it before the date so
specified” ..—17th May in this
case......"and for the purpose
of such consideration hold
one or more public sittings at
such place or places as it thinks
fit.”

It is after such public sitting that
they will determine the boundaries of
the constituencies and embody them
in final orders. That stage has yet to
come and is a.long way off.

Mr. Deputy-Speaker: The hon.
Minister will kindly remember that
the argument advanced for putting
off the date was for the purpose of
the public knowing why the existing
constituencies have been so radically
altered; what is the reason for which
they were altered so that they may
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meet that. Otherwise they will only
be groping in the dark.

Shri Matthen: What about the
constituencies where the objections
have been ignored and decisions
finalised?

Mr, Deputy-Speaker: That is an-
other matter; that will come later.

Shri Biswas: I was dealing with
the date, 17th May, which has been
fixed for Andhra and Madras.

There are certain preliminary pro-
ceedings which have taken place. The
draft proposals, the tentative pro-
posals of the Commission along with
the dissenting proposals of the asso-
ciate members, have been published,
I believe, by this time, and then a
date has been fixed by which objec-
tions and suggestions will have to be
put in and they will be considered
at a public sitting. So, it is not cor-
rect to say that the proposals have
been finally considered. The date is
the date on and after which these
proposals will be further considered.

As to why the delimitation was
made in a particular manner, that
raises the question whether in mak-
ing the delimitation in that way, to
which objection is now taken, they
acted against the spirit of the
Constitution, or against the direc-
tions which were laid down within
the framework of the Constitution by
the Delimitation Act. That is a
different question. I can gquite under-
stand that point. So far as that ques-
tion is concerned, it was suggested
that what they did was in contra-
vention of the letter and spirit of the
Constitution. That is a matter of
opinion. The Delimitation Commis-
sion must be left to decide what the
Constitution really requires them to
do and act accordingly. I may take
a particular view; I might say that
the Constitution did not contemplate
anything beyond minor adjustments,
They may not take that view. Minor
adjustments may not be possible in
many cases. Drastic changes might
have been inevitable in view of
certain facts and wunder certain
circumstances. Therefore, we must
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assume for all practical pur-
poses that they are acting in
accordance with what they believe
to be the true import of the provisions
in the Constitution. We might take
a different view. It is not for us to
lay down what view they should
take; that will not be binding on
anybody. If there was a pronounce-
ment by the Supreme Court as to the
interpretation of this clause, that
would have been different. Hon.
Members might......(Interruptions).
They may give a different interpre-
tation. It is a very difficult gquestion
and you cannot insert anything in
the Act.

Mr. Deputy-Speaker: The hon.
Minister will see that the point is
this. It may be that adjustment
means only adjustments here and
there and not a thorough overhauling
as if it is a fresh demarcation. That
is one point and that is a matter of
interpretation and immediately no-

thing could be done as the hon.-

Minister has said. The other point
that was suggested was why certain
changes were made. What was in
their minds? It is not that anybody
questions the right of the Delimita-
tion Commission. What was the rea-
son? They may answer and offer
the reasons, if any.

Shri Biswas: All that I can say is
this. There are very good reasons
for what they have done. TUnfortu-
nately, when this Bill was here be-
fore this House, a Joint Committee
was also there to consider it; and not
one suggestion was made at that
time, that when the Delimitation
Commission published its tenative
proposals, these proposals should be
accompanied by an explanatory
memorandum, Because you do not
find this memorandum attached to
these proposals, you cannot blame
them. They are acting according to
the law as laid down for them; they
have no choice in these matters. You
have had applications for adjourm-
ment from the Congress Party, from
the Government, from this person and
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that person and that body or this
body. They did what they thought to
be right, and they did not seek to
oblige this Party in preference to
the other. That is the spirit in which
they were working all the time, and
I am sure there were very good rea-
sons.

After these proposals are formulat-
ed by them and before their actual publi-
cation in the Gazette, they always send
advance copies to the associate mem-
bers and to the State Governments
inviting them to meet the Commis-
sion on a particular date. Then there
is an informal discussion and these
tentative proposals are, with the dis-
senting proposals of the associate
members, then published in the
Gazette. They take all reasonable
and possible steps to ascertain publie
opinion. 1 will not say for one mo-
ment—and nobody will claim, not
even the members of the Commission
will clairn—that whatever they have
done is prefectly right and that there
could not be any alternative method
of delimiting the constituencies, but
I do claim for them and on their be-
half that they have acted in the best
and most proper way according to
their light and judgment, without be-
ing influenced by any extraneous
forces, whether govermental or other-
wise. That is the position. (An Hon.
Member: Question). My hon. friend
here questions this. If our self-in-
terest is affected, we shall question
to the end of time, and it is impos-
sible for even God himself to please
all. So, I say it is not fair to charge
the Commission with all sorts of
atrocious irregularities. (Interrup-
tions.) It is a wvery mild expression
compared to what was said yester-
day by some hon. friends. It was
actually said that they had suppres-
sed opinions which they had receiv-
ed. An hon. Member referred to a
letter which had been received in
answer to a query; in which they
said that there had been no govern-
ment proposals from the undivided
State of Madras. I submit that was a
perfectly correct statement. When
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‘they ask for opinion from any State,
they make it perfectly clear that

‘they are not asking for the opinion of.

4the Government, because they do not
want it to be said that they are be-
ing unduly influenced either by the
Government or by any other body.

They frame these proposals them-
selves, on their own responsibility,
aninfluenced by any other consi-
derations. But they do consult the
State. As I have already stated,
when the proposals are formulated,
they send copies to the associate
members, they send copies to the
States. The States do send their re-
Ppresentatives. If they do not, of
course they cannot help it. Regarding
Madras State no government pro-
posals were asked for and no gov-
ernment proposals were received.
‘That is a perfectly correct statement.
As everyone who has got to do with
administration knows, suppose some-
thing has got to be put up before a
Minister. There is his staff. The staff
wollects the materials, and then they
arrange the materials, and put them
up in an orderly form before the
Minister, For the purpose of getting
these materials and marshalling them,
‘they might obtain information from
some other Ministry, not at higher
level but at staff level. That might
have taken place between the Deli-
‘mitation Commission staff and the
staff of some of the States. That is a
different matter. But the tentative
notes and so on made by the staff
in one particular State cannot re-
Ppresent the views of the State. And
if you ask whether any proposals
had been received from the State of
Madras, it will be quite correct to
say that no proposals were received.
‘That is the position and that position
is not altered merely because some
lower officials in the State staff had
passed on some information to the
staff of the Delimitation Commission
at their request.

Dr. Lanka Sundaram (Visakha-
Patnam): Passed on from which
Quarter?
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Shri Biswas: Then at a later stage,
as I pointed out, they send these pro-
posals to the Government as Gov-
ernment. Then they meet the officers
of the Government, their represen-
tatives as well as the associate mem-
bers. They go into the matter, then
the proposals are published in the
Gazette, and a date is fixed for filing
objections and so on.

I did not want to go into these
matters. You gave me time. There-
fore I had time to examine these
files and so on. I have also a note
regarding the procedure which is
followed, but I do not think I need
go into it.

I have one specific point to refer to.
That was a serious point, because
Shri Gidwani said that he was not
given any notice I made enquiries
on that point. I find public notice
was given on the 19th June, 1953,
for a public sitting in respect of the
determination of the number of
seats for Bombay and other States. A
second letter was sent to him on the
30th June, stating the exact place
where the meeting was going to be
held. Intimation to individual asso-
ciate members about the public sit-
ting went out on the 25th June. I
do not know if that notice was mis-
laid. But it will not be correct to
say that notice was not sent. I have
a record in the office that notices
were sent out.

That is all I could collect within
the time at my disposal. I do not
think I need go into these matters
further. They did their best. Be-
cause they are not here I am refer-
ring to this matter. As I have said, I
shall communicate to them the desire
of the House for an alteration of the
date 17th May in respect of these two
States.

Dr. Lanka Sundaram: The hon.
Minister just now said he will send
the entire proceedings of yesterday
and today to the Commission. I re-
member he said the Commission is
on tour. And today is the 14th. May
I request him to send a telegraphic
summary first, so that they will not

miss the bus?
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Shri Biswas: What I propose to do
is this, I shall send them a tele-
gram saying that the date 17th may
be postponed. They are coming on
the 17th, and I shall then hand over
to them the copy of the Debates.

Dr. Krishnaswami (Kancheepuram):
I should like to put only two
suggestions to the  hon. Minister
and it is for him to consider them.
I think it would help us if the pro-
Pposals that are submitted by the
Delimitation Commission have rea-
sons appended to them, instead of
provisional proposals as at present
looking like final proposals. If ithere
are no reasons appended it would be
impossible for us to put forward our
objections.

Shri Biswas: As I said, I cannot
give them any directions. I will
speak to them and the proceedings
of this afternoon’s debate will also be
made available to the Delimitation
Commission, so that they will know.

Dr. Krishnaswami: I am not sug-
gesting....

Mr. Deputy-Speaker: I think the
hon. Member’s suggestion is that if
perchance the date—17th of this
month—is altered and if there is
sufficient time, they may publish an
appendix giving certain reasons for
their original proposals. That is his
suggestion, I suppose?

Dr. Krishnaswami: Yes, Sir; that is
my suggestion.

Mr. Deputy-Speaker: The hon.
Minister says that he will indicate
that also.

Shri Biswas: I shall suggest to them
that they should alter this date and
fix some other date. Then they will
have these proceedings before them
and they will know how to act. I
cannot suggest this date or that date;
it is a matter entirely for the Delimi-
“tation Commission to decide. 7

Dr. Erishnaswami: I am not sug-
gesting that you should give executive
directions. I am only suggesting that
the reason for altering the date is
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that it may append comprehensive:
reasons for its proposals.

Shri Biswas: Appending reasons is
not contemplated in the Act. If they
like to go beyond the framework of
the law and voluntarily publish rea-
sons for their proposals, that is a
different matter. That is a matter in.
which they should take action and I
cannot dictate what they should do.

Mr. Deputy-Speaker: Any other
suggestion?

Shri K. K. Basu (Diamond Har-
bour): The reasons may be given,
that is the only suggestion.

Dr. Krishnaswami: If there are
any alternative proposals put for-
ward, these also may be published in
the Gazette so that we may examine
them.

Shri Ganpati Ram (Jaunpur Distt.
—East Reserved—Sch. Castes): Ac-
cording to article 341, sub-clause (2)
of the Constitution, it is said:

“Parliament may by law include
in or exclude from the 1list of"
Scheduled Castes specified in a
notification issued under clause
(1) any caste, race or tribe or
part of or group within any caste,
race or tribe, but save as afore-
said a notification issued wunder
the said clause shall not be varied
by any subseguent notification.”

THA 9 @g FAT I1gam g F aga
#1 sifaar sigges Freew 3 for &
fasre 2 7€ g, ST arfeariz & ama
=wfa F foF g = & adf  orar
T AT qifeatie § i S G!Pr!rﬁr
2 T g & frar

g Tty ag & fF ¢ Srrfaar s
ﬁrggvgﬂ%ﬁ:ﬁ‘mﬁﬂaﬁ
2e4t ¥ forr 7 adf ard &1 wEw
faug & I9FT 19T SiF & RR-28-Ko &Y
gny fafaeer Y oF ax  fogr ar f
ag orfaat Jeaw &7 fod 7 adf srd
g
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Bhri Biswas:
& new debate?

Is there going to be

Mr. Deputy-Speaker: Order, order.
I have followed the hon. Member’'s
complaint. He says that particular
groups which must be, included in the
list of Scheduled Castes and Sche-
duled Tribes, has not been so done.
There are as many as 21. In the ab-
sence of their inclusion, their num-
ber cannot be taken into account in
the reservation which is made in their
absence. The present population will
be different from the population aug-
mented by those persons. The per-
sons belonging to the Scheduled
Castes and Scheduled Tribes must
have got themselves included through
the Backward Classes Commission or
by application to the President etc. I
am afraid that this does not fall with-
in the scope of the discussion on the
Delimitation Commission.

Shri Ganpat. Ram: Sir, one thing
more.

Mr. Deputy-Speaker: What one
thing more? That will only be ir-
relevant.

st wofa T . ¥ RS
FHIIA oY IW 999 <X FC W § A
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WM EEI T NAE ) s as
d¥as s FAEE Ffod 7@ ]|
T aF 9 ¥ sqae g fafew
FT fir Sggee FREW A SrATdr w W
2 Tafed =Y @2 wer €Y ord, S T
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Mr. Deputy-Speaker: He wants the
proceedings to be stayed until this
matter is decided, whether a parti-
cular group should be included in the
Scheduled Castes and Scheduled
Tribes list or not.

Shri Biswas: I may say that UP.
has not yet been delimited. No pro-
ceedings have been taken. My hon.
friend can wait. When the matter
is taken up, he can make a represen-
tation to the Delimitation Com-
mission.

Shri Velayudhan: I have to ask
only one question of the Law Minis-
ter, that is, regarding the Malabar
district. The seat already reserved
for the Scheduled Castes has been,
under the new proposals brought for-
ward by the Delimitation Commission,
taken away to another area, about
which I spoke. Can I get an answer
from the Law Minister, supporting
Shri Raghuramaiah’s proposal and a
clarification about the Law Minister
bringing a proposal?

Shri Biswas: I regret I have no-
thing to add to what I have said. I
cannot give an answer to that ques-
tion.

The Lok Sabha then adjourned till a
Quarter Past Eight of the Clock on
Saturday, the 15th May, 1954.

————

193 P.S.D.



